GUJARAT POLLUTION CONTROL BOARD

CURRENT STATUS REPORT OF ARCELOR MITTAL NIPPON STEEL INDIA
LIMITED IN COMPLIANCE OF ORDER OF HON’BLE NGT, WESTERN BENCH,
PUNE IN THE MATTER OF APPEAL NO. 27 OF 2022

(Thakorbhai Vallabhbhai Khalasi V/s. MOEF&CC & Ors.)
(As per order of Hon’ble National Green Tribunal, Western Bench, Pune Dated 23.05.2023)

AMNS Introduction

ArcelorMittal and Nippon Steel have established a joint venture (JV) company named
ArcelorMittal Nippon Steel India Limited (AMNSI) in India. Integrated Steel Plant was
earlier named Essar Steel India Limited However, Essar Steel India Limited went through a
Corporate Insolvency Resolution Process under the Insolvency and Bankruptcy Code, 2016
and the duly approved resolution plan was implemented with effect from 16.12.20109,
whereby the management and control of Essar Steel India Limited was transferred to
ArcelorMittal India Private Limited. Subsequently, on 08.01.2020, the name of the company
was changed from ‘Essar Steel India Limited’ to ‘ArcelorMittal Nippon Steel India Limited’
AMNSI is a fully integrated steel plant at Hazira, Gujarat with a production capacity of 9.6

MTPA of liquid steel along with downstream units, namely, cold rolling mill, galvanising

line, steel processing facilities, extra wide plate mill and pipe mill.

The ArcelorMittal and Nippon Steel group having four numbers of units/Division i.e.
(1) ArcelorMittal and Nippon Steel (Conarc Division) (ID-14186), (2) ArcelorMittal and
Nippon Steel (HRC Division) (ID-20680), (3) ArcelorMittal and Nippon Steel (Plate Mill
Division) (ID-22968) and (4) ArcelorMittal and Nippon Steel (Pipe Mill Division) (ID-
28839) in Hazira, Surat, Gujarat with individual valid CCA (Consolidated Consent &
Authorization) of the Board for the above mentioned 9.6 MTPA integrated steel Plant. The
Details of Current Status of the four Units/Division are as under:

Sr. No. Name CCA No & Validity

1 ArcelorMittal and Nippon Steel i
(Conarc Division) (ID-14186) AWH-108150 up to 31/12/2024

2 ArcelorMittal and Nippon Steel AWH-107719 up to 31/12/2024
(HRC Division) (ID-20680) H-114725 up to 31/12/2024

ArcelorMittal and Nippon Steel AWH-107721 up to 31/12/2024
(Plate Mill Division) (ID-22968)

ArcelorMittal and Nippon Steel AWH-107720 up to 31/12/2024
(Pipe Mill Division) (ID-28839)
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1) ArcelorMittal and Nippon Steel (Conarc Division) (ID-14186):
e The unit having valid CCA No. AWH-108150 up to 31/12/2024 obtained based on the
MoEF&CC latest EC (Environment Clearance) Vide No. vide File No. J-11011/ 714-
A /2008 - IA.1l (1) dated 5™ July, 2010 same is attached herewith and marked as
“Annexure- 1.”
The unit was inspected by the official of the Gujarat pollution control Board on dated:
01/06/2023 to check the current status of issued CCA & EC. The Copy Inspection
Report with Compliance of EC and CCA is attached herewith and marked as
“Annexure- 11”.
As per the inspection report and compliance report of EC and CCA following non
compliances are observed :
1) Unit has provided Septic tank/soak pits at several locations for disposal of
sewage instead of STP (Sewage Treatment Plant) as per EC & CCA condition.

2) ArcelorMittal and Nippon Steel (HRC Division) (ID-20680):

e The unit having valid CCA No. AWH-107719 up to 31/12/2024 based on MoEF&CC
EC Vide No. vide File No. J-11011/74- 111 / 2006 - IA.1l (1) dated 29th May, 2008
same is attached herewith and marked as “Annexure- 111”.

The Unit was inspected by the official of the Gujarat pollution control Board on dated:

02/06/2023 & 03/06/2023 to check the current status of issued CCA & EC. The Copy

Inspection Report with Compliance of EC and CCA is attached herewith and marked

as “Annexure- 1V”.

As per the inspection report and compliance report of EC and CCA following non

compliances are observed :

1) Unit has obtained CCA for one ARP (Acid Recovery Plant) whereas unit has
installed additional ARP. Unit has ARP of 250 m3/Day for authorization of
spent acid generation of 2100 m3/Day in CRM process. Unit has not provided
OCEMS (Online Continues Emission Monitoring System) with ARP.

Unit has jetty of 1190 m length and obtained CCA for jetty length of 736 m.
Unit has actually provided canopy with suction facility to trap remaining
emission and fugitive emission due to liquid metal/material transfer &
handling in EAF Section-One Canopy (with FES) for One EAF. Presently
secondary fume extraction system is not in operation & it’s not connected to
any APCD (through ID Fan). Fugitive emission observed in EAF Section.

IV)  Unit has not provided gas scrubber with galvanizing section as per CCA.

V) During visit fugitive emission from various sources is observed in Plant.

VI)  Unit has not obtained membership for incinerable waste i.e. spent ion
exchange resin containing metals.

3) ArcelorMittal and Nippon Steel (Plate Mill Division) (ID-22968):
e The unit having valid CCA No. AWH-107721 up to 31/12/2024 based on MOEF&CC
EC Vide No. vide File No. J-11011/ 74- 11 / 2006 - IA.1l (I) dated 29th May, 2008
same is attached herewith and marked as “Annexure- V”.
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e The Unit was inspected by the official of the Gujarat pollution control Board on dated:
02/06/2023 & 03/06/2023 to check the current status of issued CCA & EC. The Copy
Inspection Report with Compliance of EC and CCA is attached herewith and marked
as “Annexure- V1.

e As per the inspection report and compliance report of EC and CCA unit is found in

compliance.

4) ArcelorMittal and Nippon Steel (Pipe Mill Division) (1D-28839):

e The unit having valid CCA No. AWH-107720 up to 31/12/2024 based on MoEF&CC

EC Vide No. vide File No. J-11011/ 74- 11 / 2006 - IA.1l (1) dated 29th May, 2008
same is attached herewith and marked as “Annexure- VI11”.
The Unit was inspected by the official of the Gujarat pollution control Board on dated:
02/06/2023 & 03/06/2023 to check the current status of issued CCA & EC. The Copy
Inspection Report with Compliance of EC and CCA is attached herewith and marked
as “Annexure- VI11”.

e As per the inspection report and compliance report of EC and CCA, following non-
compliances are observed:

1) Unit has provided hood cover, ID fan with stack on Coating section. Unit has
been asked to clarify the same details is not reflected in CCA.

1)) Unit has provided Septic tank/soak pits for disposal of sewage instead of STP
as per CCA condition.

[11)  Unit has not obtained membership for incinerable waste i.e. Wastes or residues
containing oil.

In the matter of Hon’ble High Court of Gujarat Writ Petition (PIL) NO. 14 of 2022 of
Roshni B. Patel V/s. Union of India & Ors, against the AMNS group, Board has submitted
affidavit dated: 17/06/2023 considering the report of Court Commissioner appoint by the
Hon’ble Gujarat High Court. Copy attached herewith and marked as “Annexure- 1X”.

REPORT FINDINGS, OBSERVATION AND RECOMMENDATIONS:

Considering observations of inspection reports, compliance reports of EC & CCA issued to

the industry, following are recommendations/ suggestions/ corrective measures/ improvement

are required to be taken by the AMNS Group of company before going for expansion as per
the EC obtained in 2022.

Q) AMNS Group shall provide STP for the entire complex as per the compliance
submitted by the industry. (All Division)
Unit shall amend the CCA for the new ARP plant stack & provide OCEMS. (HRC

Division)
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Unit shall amend the CCA for the corrected jetty of length 1190 meter as per the

Environmental Clearance obtained in the year-2022. (HRC Division)

Unit shall complete the balance stage of secondary fume extraction system and
connect with ID Fan. (HRC Division)

Unit shall provide gas scrubber with galvanizing section as per CCA. (HRC Division)
Unit shall strengthen fugitive emission control mechanism. (All Division)

Unit shall obtained membership for incinerable waste (i.e. Spent Resins & Wastes
or residues containing oil). (HRC & Pipe Mill Division)

Unit shall amend the CCA for stack on coating section. (Pipe Mill Division)

Unit shall comply with Notice of Direction issued U/S-33(A) of The Water
(Prevention and Control of Pollution) Act, 1974 dated 17/06/2023 (HRC & Plate Mill
Division) to achieve Zero Liquid Discharge for entire complex issued considering the
report of Court Commissioner appoint by the Hon’ble Gujarat

High Court In the PIL NO. 14 of 2022 of Roshni B. Patel V//s. Union of India & Ors.
(All Division)

Page 4 of 4




2253

DETAILS OF ANNEXURES

Annexure Details Page No.
CCA No: AWH-108150 valid upto 31/12/2024 of M/s. ArcelorMittal and
I Nippon Steel (Conarc Division) (ID-14186) & EC (Environment 5
Clearance) Vide No. vide File No. J-11011/ 714-A / 2008 - 1A.11 (1) dated
5™ July, 2010.
I Inspection Report with Compliance of EC and CCA of M/s. ArcelorMittal o5
and Nippon Steel (Conarc Division) (ID-14186)
CCA No. AWH-107719 up to 31/12/2024 of M/s. ArcelorMittal and
i Nippon Steel (HRC Division) (ID-20680) & EC Vide No. vide File No. J- 49
11011/74- 111 / 2006 - 1A.11 (1) dated 29™ May, 2008
Y Inspection Report with Compliance of EC and CCA of M/s. ArcelorMittal 76
and Nippon Steel (HRC Division) (ID-20680)
CCA No. AWH-107721 up to 31/12/2024 of M/s. ArcelorMittal and
\ Nippon Steel (Plate Mill Division) (ID-22968) & EC Vide No. vide File 114
No. J-11011/ 74- 11/ 2006 - IA.1I (1) dated 29" May, 2008
VI Inspection Report with Compliance of EC and CCA of M/s. ArcelorMittal 124
and Nippon Steel (Plate Mill Division) (ID-22968)
CCA No. AWH-107720 up to 31/12/2024 of M/s. ArcelorMittal and
VII Nippon Steel (Pipe Mill Division) (ID-28839) & EC Vide No. vide File No. 138
J-11011/ 74- 11/ 2006 - IA.11 (1) dated 29™ May, 2008
VIl Inspec_tion Report vv_ith Cc_>mp|_ia_n<;e of EC and CCA of M/s. ArcelorMittal 145
and Nippon Steel (Pipe Mill Division) (ID-28839)
IX Affidavit submitted by GPCB in Writ Petition (PIL) NO. 14 of 2022 of 153

Roshni B. Patel V/s. Union of India & Ors, against the AMNS group
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

L1 13 Sector-10-A, Gandhlinagar-382 010
[/ Phone : (079) 23226205
GPCB Fax - : (079) 23232156
Website : www.gpcb.gov.in
CCA-Amendment
: BY R.P.A.D,
NO: GPCB/CCA-SRT-1190(6)/TD_14186/ Date: /| 2021
Ta:

; Essar Steel India Lid.(Conarc Division)

Plot Nos- im-TmzanWIIMIJM!lM&ﬂSMM
27 Km Sursi-Hazirs Road, Hazira:- 394270,
. Tal:- Chorasi, THsi:- Sorat.

Sub: Amendment in the consolidated consent & Authorization of the Board. .
Ref CCA-Renewal vide order No. AWH-108150 Dated of issue: 20/05/2020,

o In exercise of the power conferred under section-25 of the Water {Prevention
and Controt of Poliution) Act-1974, under section-21 of the Air (Prevention and.
Control of Pollution)-1981 and Authorization under rule 6(2) of the Hazardous And
Other Waste {Management and Transboundary) Rules, 2016 framed under the

_ Environmengat (Protection}) Act-1986, The Board has granted CCA vide order No.
AWH-108150 Dated of issue: 20/05/2020 wvalid up to 30/09/2020 with specific
conditions mentioned therein, '

The Board has right to review and amend the conditions of the said CCA Order.

i. The validity of the above referred CCA-Renewal is extended up 31/12/2024
instead of dated 30/05/2020.

»  The name of unit shall be read as MJs. ArcelorMittal Nippon Steel India Limited
(Conarc Division) instead of M/s. Essar Steel India Limited (Conarc Division)

3. The rest of the conditions of the above rcferred CCA-Renewal shall remain
unchanged. You are directed to comply with these conditions.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

LY
ey

(.8, Trived))
Depaty Chief Environmental Engineer

0 Clean Gujarat Green Gujarat
" 1SO - 9001 - 2008 & IS0 - 14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhlnagar-382 010
Phone : (079) 23226295

: (079) 23232156
Woebsite : www.gpch.gov.in

Fax

By RP.AD

in cxercise of the power confsered under section-25 of the Water (Prevention and Control of
Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollwtion)-198]1 and

Authorization under ke 6(2) of the Hazardous And Other Waste (Management and Transboundary)
Rules, 2016 framed under the Enviconmtental (Protection) Act-1986. This Board is empowered o Grant

OC&A.

And whereas Bosrd has received consolidated consent application leiter no. 179161 dated 14-
#2-2020 for the Consolidated Coaseat and Authoriration (CC & A) of this Board under the provisions
{ rules of the aforesaid Acts. Consents & Authorizstion are hereby granted as under:

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesai] savironmental acts)

To,

Mis, Ensar Stesd Indin Lad. (Cenarc Divisiog)
Mot Ne: 200/1-7, 2009, 200714, 21 2,201 20271 20272 0. 204/1,
17T Kni Sarst Hawirs o,
Hazlre-394278,

Tal: Chorasi, Dist: Serat.

1.

Cousent Ovder No. AWH-198150 Dute of lssue: 20-85-2020,

2, The consents shall be yalid npto 30-99-2628 for the use of

o
&

~
Q

the discharge of treated

effloent and emission due to oparation of industrial of the following
fems/ products: .
Sr. No. Prodect mciy Quantity
MT/Anoum
1 Pellet Plant Pellets 40,00 000
2 HBI'DRI Pladt (1 no) HBI/DRI 18,50,000
Iron Ore Fines 2,568,000
k] Corex Plant (2 not) Hot Metal 17,00.000
Granvlated Skag 5.10,000
Granulated Pig iron 58,292
4 Blast Fumace & Sinter Plant | Hot Metal 2040000
(2 nos. replace with | no) Granulated S| 6, 12,000
5 Stecl Meh Shop (4 EAF & 4 | Liquid Steel 50,00,000
LF) Slag 10,000,000
Iron Fines 62,400
§ Caster & Shop (4 Slab & 2 | Slabs From Slab Caster | 49,00,000
Bilket Caster) Billets from Billet Caster 23,70.000
7 CSP & Hot Rolling Mill & | HRC . 35,00,000
Long Product: Mill Mill Scale 1,20,000
Rebar 15,99.995
Wire Rod 6,99,996
Page 1 of 18

" Ms. Essar Steel India Ltd. (Conarc Division).(ID_14186)
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] Lime Plant (3 nos) Lime/ Dolime T 4,50,000

Lime Stone/ Dolomite Chips | 1,10,300
Lime Fines 130,000
Off Grade Lime/Dolime | 10,600
Subject $o0 specific copdiion:

I. Tndustry shal obtale NOC from CGWA a8 per order of How. Natiowal Greea Tribunsl for 'J
the withdyawal of ground water and you shall strictly comply with condition of NOC
grasted from CGWA.

2. Industry skall manage Solid Wastes generated from industrial activities as per Solid Waste -
Masagesent Rules-2016 {solid wasic a3 deflned In Rule-X46)). ;

3. As per Provisions of Rule 18 of Solid Waste Management Rules-2016 you are directed ¢ -
make an arrangement i Utiities to replace st kast five pereeat (5%} of your
requiresnent by ‘refuscd derived fuel’.

4. Indastry shall provide dedicated storage Tacility for fly ash,

5. Industry shall comply with fly ash motiication lm-unmudfmmmmw

3 CONDITIONS UNDER THE WATER ACT: "\,
3.1. Source of Water:- Borewell. Q
3.2. The quantity of the water consumption for industrial purpose shall not [¥S11 KL/Day.
1.3, The quentity of the fresh water consumption for Jomestic purpose s 1B00 KL/Day.
3.4. The quantity of the industrial effluent 0 be generated from the process and othex

ancillary industrial operations shall not exceed 274053 KL/Day.
3.5. The quantity of domestic waste water shall not exceed 1500 .
3.6. The applicagt shall provide adequate ¢ffluent treatment . at effluent from the industrial
wnit shall conform te the GPCB norms mentioned below.

PARAMETERS GPCE NORMS
PH 657085 |
Temperahure 40° C
Colour (Pt. co. scale) inn units 100 :
Suspended Solids 100 mg/l -
Oil and Grease 10 mgA |
Phenolic Compounds __lmgl
Sulphides 0.5 mg»l{
Ammonical Nitrogen 50 mg/l -
Total Chromium 2m
Hexavelent Chromium 0.1 mg .
BOD (5 days at 20°C) 30 mg/l
oD 100 m
Cyanides 0.2 mg/l
Flyorides | 1.5 mgl |
Arsenic i 0.2 mpl :

M/s. Essar Steel india Ltd. (Conare Division).(ID_14186)
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GUJARAT POLLUTION CONTROL BOAHD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone
Fax

. (079) 23226295
: (079) 23232156

Website : www.gpcb.gov.in

Lead 0.1 mg/l |
Mickel :“‘ﬂ.
ic

Zink s%
Chioride 600 mg/l
Sulphue 1000 mg/l |
Bio-asaay Test 90 % survival of fish after

96 howrs in 100 % effluent

wastiwaitt in to

environment.

3.7. The Final treated effluent ponfirming 1o the above standards shall be reused in the plant and shall
be utifized on own land fnr gardening and plantation purpeses and shall not discharged treated

1.8. Domestic effluent shall be disposed off through septic tank/ scak pit system or it shall

be
along with indusirial effluent or shall be reated separgely 0 confimm to the following
and utilized on land for plantation or gardening within the factory premise,~

_BOD (5 days a1 20°C) Less than 20 mg/l
| Suspending Solids lﬂ“ﬂﬂiﬂmﬁl
Residual Chiorine imum 05 mgl |

4.
4.1.

The followimg shall be used as a fuel,

CONDITIONS UNDER THE AIR ACT:

S

™
N
=R

Sr. No. Fuael

o] ‘@r

1 HBVDRI Paint; 72,00
BG (NMMonth) ‘/Month)
Reducing Gas (Corex off gas mfter COZ| 2470,00,000
abaomtion) {NMMonth)

2 | Corex Plant: 14,50,000
NG (NM'/Month)

3 Steel Melt Shop, Caster Shop, & CSP & Long | 10,00,0000
Product Mill: (NMMonth}
NG

4 Lime Plant: 1,950,000
NG (NM'/Month)

5 Blast Fumace: 301876
BF Gas (NMHir)

[ Pellet Plant NG £,20,000

(NM/Month)

order o achieve
43,

M/s. Essat Steel India

preacribed noms.

Ltd. (Conare Division).(ID_14186)

4.2, The applicant shall install & operate comprehensive adequate air pollution control system in
The fiue gas emission through stack atached shall conform to the following standarda:
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Stack | Stack Staek | Air Pollution | Parameters Permissible
Nao. attached to | height | Contrsl System Limit
im
i Moter
PELLET PLANT
1. Indurating 35 | ESP/Beg Filter Particulate Mattar | 150 mg™Nm’
Grinding SOy 100 ppm
NO, 50 ppm
BLAST FURNACE
2. Stove and| 75 | Fume Extraction | Particulate Matter | 150 mg/Nm’
Fume system (FES) with | S0, 100 ppant
Extraction Bag fitter (BFY | NO, 50 ppm
cychone (Dt
suppression
Svstem)
KR Stock House 45 De-dusting system | Particulate Mader | 150 g&: y
with Bag Filter 50, 108
NO, 0
4. | Twho 100 | Particulate M 159 mg/Nm’
blower/ 50, pm
| Boiler 1 &2 NO, S0 pprm
5., Sing m | — # Air v gtanulation vessel
Granulation only duing g
Plant
6. |[Hot Mewml| 45 |FES Systemn with Matter | 150 mg/Nm’
Transfer/ Bag filter 100 ppm
Fumes 50 ppm
Exhaust
1. Sinter Plant 50 ESP Purticulate Matier | 150 mg/Nm’
process 50, LDQ ppm
stack NO, 50 ppm
8. Sinter Plant| 30 | ESP Paniculate Matter | 150 mg/Nm’
PROCESS S0, 100 ppm
stack NO, 50 ppm
SMS
9. FES - (Fume¢ 45 Bag Filter Particulate Matter | 150 mg/Nm’
Extraction 50, 100 ppm
| System) NO, 50 ppm
10. .| FES 45 | Bag Filter Particulate Matter | 150 mg/Nm®
SO, 100 ppm
NO, 50 ppm

M/s. Essar Steel Indin Ltd. (Conarc Division).(1D_14186)
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GUJARAT POLLUTION CON

TROL BOARD |

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone
Fax

. (079) 23226295
. {079) 23232156

Website : www.gpch.gov.in

1] FES 45 Bag Fiher Particulate Matter | 150 mg™Nm~
SO, -| 100 ppm
NO, 50 ppm

12. FES 45 Bag Filter Particulate Matter | 150 mg/Mm’
‘ 50, 100 ppm
NO, 50 ppm

& WIRE ROD MILL

RHF
(Reheating

Furnace)

RHF

RHF

2|3

l I

Tunnel
Furiagce -1
{3 Nos)

Tunnel
Fumace -2
(3 Noas)

50 ppm

Tumned
Furnace -3
{3 Nos)

44. The process smission through various stacks/vent of
o the following standards:

150 mg/Nm’

100 ppm
Sppee |

r@mmﬂmlﬂﬂlmﬁm

Stack
No.

Stack
mitached by

Stack

beiglt
In

Meter

Al PFoliwtion
Coabrol

Systems

Parameiers

Permiasible
Lunit

PELLET PLANT

Feed End

ESP/BF

150 im~

Dischange End

ESP/BF

M
PM

150 mg/Nm

el Lo o

Hearth > Layer
Separtion

13
30
20

ESP/BF

150 mg/Nm®

Additive
Grinding

K

ESP/BF

PM

150 mg/Nm’

BLAST FURNACE

Gars Flare

S0

$ 'ﬂiljlf_ﬁllirlﬂ;;m BF ges

Pulverized
Coal Injection

50

De- dusting
system with BF

PM

150 mg/Nm'’

MVs. Essar Steel India Ltd. (Conare Division).(ID_14186)

Clean Gujarat Green Gujarat
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el
. St
. ?
. .:i'.
6. De-dusting for 50 De- dusting | PM 150 mg/Nm’ ﬁd"%ﬂ
mixer system with BF oA
HBUDRI PLANT R
7. | Recupersior 40 | Ventury PM 150 mg/Nm’ K
Scrubber i

8. Process  dust 20 Dust collection | PM 150 mg/Nm’ oW
coljection scrubber e
system P
(PDCS) ,

9. | Junction kT Dust collection | PM £SO mg/Nmw 4
House -23 scrubber wot

10, | Junction 30 | Dust collection | PM 150 mg/Nm" A iy k

r House-24 scrubber ¢ "2
COREX PLANT T b B

Lt. |FES of cast| 30 | BagFilter PM 150 mg/N LA
House Lo

12, |FES of cast| 30 Bag Filter PM 150 m y
House :

13, | GasFlare 30 mmn Particulate Matter 0 JpEHm T

50, ppm ’
NO, P W AT
14. | GasFlare 0 [ Particulnie r 0 mg/Nm’ RE
SO, 100 ppm A |1‘
NO, ) ppm AN

15. [FES  Sck| 30 |BF with de- 150 mg/Nm® e
house  oxide dusting system WQ ' -
line _ .

16. [FES Stck| 30 |BF with de- %’ T 150 mg/Nm® Y 3
house  oxide dusting system .
line ¢

17, FES Stock 30 BF with de- | PM 150 mg/Nm’ ’
house  ooal dusting system gy et T
fire | ﬁ, b

18. FES Stock k1H BF with de- | PM 150 mgMm’ K (R

ne o

19. | De-Dusting 30 |BF with de|PM 150 mg/Nm® ’

Coal Dryi dusting system

20. | De-Dusting 30 |BF with de- | PM 150 mg/Nm®
Coal Drying dusting system

21. <} De-Dusting 20 | BF with de | PM 150 mg/Nm™ -
Coal Drying dusting system .

220 | De-Dusting 30 [BF with de | PM 150 mg/Nm’ g
Coal dusting system W
Transportation S

Page6of10 '
M/s. Essar Steel India Ltd. {Conarc Division).(1D_14186) .
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010
Phone : {079} 23228295

GPCB Fax : {079) 23232156
Website : www.gpcb.gov.in
23. | De-Dusting 18 | BF with de- | PM 150 mg/Nm’
Coul dusting sysiem N
Transportation .
24, | De-dusting 18 | BF with de | PM 150 mg/Nm
Coul i dusting system
LIME PLANT
25. | Lime/Dolime 45 | BF PM 150 mg/Nm’
plant
26. | Lime/Dolime 45 | BF PM 150 mg/Nm’
lant
77. | Lime/Dolime 45 | BF PM T Nm
plant
— . 4.5, Al bag filters shal) be designed with adequale fikration rae.

45, wwmummmammmwlmwhﬁ
pﬁaﬂehﬁghﬂ:ﬁumﬂnhﬂdﬁugﬂﬂlmhﬁmm

specified horms of discharge.

41 Mlmmmﬂnﬂbedqmiydw@wdfmpnﬁmhnmiﬁcdm
efficiency.
48, The concemration of the following parametirs in the ambient air within the

of the
industry and a distance of 10meters from the source) ather than the § | not exceed
the following levels.
PARAMETERS PERMISSIBLE LIMIT
Armwal

Particulate Matter-10 {FM o) 60

Particulate Matter- 2.5 (PM ;1) 40

$0; 50 _ A

NOy 40 80

49. The applwant sl

provide portholes, ladder, platform chimney(s) for monitoring the air

e S

emissions and the same shall ‘be open for inspection to/and for usc of Board™s staff. The
Ms}vﬂmﬁmmmﬂmmmudeﬁpdbymbmnnms-
1, §-2, etc. and thess shall be painted/displayed to facilitate identification.

4.10, The industry shall take adequate measures for control of noise levels fom its own sources within

thapmnisusputurminﬁinmnbimtnirqualhymndardsinmnofmwlmﬂm
Tﬁﬂﬁ}mmmm&(h}dﬁngﬁynﬁm.myﬂmhmndhm&m
and§0 p.im. and nighttime is reckoned between 10 p.m. and §am.

6. AUTHORIZATION as per HAZARDOUS AND OTHER WASTE {MANAGEMENT AND

TRANSBOUNDARY) RULES, 2816 Form-2 [See rule 6 (2)]
Form for grant of authorization for cccupier or operator handling Hazerdous waste
6.1 Authorization-onder No:- AWH-108150 date of [ssue: 20-85-2009.
s Epaar Steel [pdia Ltd. {Copgre Diviglon) is hereby granted an authorization to operate
for following hamndois wastes on the ises sitwmed st Plot Ng: 200017, 1009,
B, O] 2200 20T UL : | i Fa !

L' pad, HaZ

Sr. | Waste | Quantity | Schedule-li | Facllity |

M/s, Essar Steel India Ltd. (Conarc Division).(ID_14186)

Clean Gujarat Green Gujarat
IS0 - 9001 - 2008 & 150 - 14001 - 2004 Certified Organisation
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No. _LHTWﬁr _Lfltegorf T 0
1 Chemical “Sludge from | L5000 353 7 | Collction. 'EE&;H
wasle waler ealment . Transportalion and disposal at |

. L L i OPCB authorized TSDF Site. |

(2 LsedOt o ] 928 5.1 [ Collection, storage, transportation |

3 Wasie  or  residues 5 . 5.2 and disposal by selling 1o
conlaining il | Registered re-refiners.

4 Lmpty barelsicontainers’; 3690 | 33] Collection, siorage lransportation
liners comaminated with i and  disposal 1w amtherized
hazardeus chemicals’ : decontaminatoe
wasles [ | o

6.3 The authorization shall be vatid up to J0-09-2028

9.4 The authorization is subject to the conditions stated below and such other conditions as ma;f
specified in the rules fram time to time under tie Environment (Protection} Act-1986,

6.5 The authorization is granted (o operate a facility for collection, storage within ﬂictnry
ransportation and ulfimate disposal of Hazardous wastes as per condition no.6.2 o
having valid CCA of this Board,

7. TERMS AND CONDITIONS QF AUTHORISATION

1.1. The applicant shalf comply with the provisions of the Environinent (Prodect A.c; and the
rules made there under.

1.2, The authorization or its renewal shall be produced for inspection at D\ of an officer
authonized by the Gujarat Pollution Contro) Board,

1.3, The persons authorized shall not rent, kend. seli, and iransfer or ot
wastes withoul oblaining pnur permission of the Gujarat Foll P ? .

7.4. Any unauthorized change in personnel. equipment or workinghgonditions as mentioned in the
authorization order by 1he persons authorized shall constig/fg’re®%h of this authorization.

7.5.The person authorized shall implement Emerngency R Procedure {ERP) for which this
authorization is being granted considering all site specWige pPssible scenarios such as spillages.
leakages. fire etc and their possible impacts and alse camy owt mock drill in this regard at
regutar interval of lime;

7.6 The person autharized shall comply with the provisions owtlined in the Central Pollution Control
Board guidelines an “Implamenting Liabilities for Environmental Damages due 1o Handling and
Dlspu'sal of Hazardmr Wastes and Penaliy®”

7.7.0t is the dury of the authorized person to take prior perinission of the C:u;arm Pollution Control
Board ti clos¢ down the faciliny,

1.8. An application for the renewal of an authorization shall he made as laid down in rules 6(2) under
Hazzrdous and hher Waste Rules, 2016,

7.9, The imported hazardsus and other wastes shall be fully insured for tranhlt as well as for any
accidemal vecurmense’and its ¢lean-up operation.

740 The record of waviiswmption and fale of the imported hamrdous and other wastes shall be
maintained,

711 The harardous and other wastes which gets generated during recyciing or reuse or recovery or
pre-processing or utilization of imported hazardous or other wastes shall be treated and disposed
of as per specitiv conditions of zuthorization.

7.12. Thedimpaorter or esporter shall bear the cost of import or export and mitigation of damages if
any.

Page 8 of 10
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?.I].Anyudmmﬂﬁmufotmmﬂimﬁupu&nﬁdﬂe!inﬁiﬂmdbyﬂnhﬁﬂmﬂ
Environment, Forest and Climate Change or Central Pollwion Control Board from time 1o time.

7.14. The waste genertior shall be wially responsible for (ie. collection, stomge, transportation axd
ultimate disposal) the wastes generated. -

7.15. Records of wasle generation, its management and annual remarn shall be submitied to Gujarat
Pollution Control Board in Form-4 by 30™ day of June of every year for the preceding period
April to March,

7.16. In case of any accident, demils of the same shall be submitted on Form-11 to Gujarat Poliution
Control Board,

7.17. As per “Pubdic Liability insurance Act-91™ company shall pet Insurance Policy. if pplicable.

7.18. Empty drums and containers of toxic and hazard material shalt be treated as per guideline
published for “Management & Handling of discarded comainers™. Reconds of the same shall be
maimained and forwarded 10 Gujarat Pollution Cordrol Board regularly.

7.19. In case of trarsport of hazardbis wastes 10 & facility for (i.e. tresment, storage and di
miﬁhuinnsmmhﬂﬂmﬂwsmwhehmMmeﬁmmmﬂmpi
ohtain *No Objection Certificate” from the State Pollution Control Board or Commi of
concerned Stare of Union Territory Adminiswetion where the facility exists.

7.30. Unit shall take all concrete measures to show tangible results in waste generangn, ion,
avoidance. reuse and recycle. Actions taken in this regard shall be submitted within months
and aiso slong with Form-4. '4

721 Iindustry shall have w0 display the relevant information with wauste as
indicated in the Hon. Supreme Cowrt™s Order in W.P. No.657 of 1995 , 2003,

729 Indusiry shall have 1o display on-line data outside the man £; regard to quantity
and nature of hezardous chemicals being handled in the wastewater and air
emissions and solid hazardows wasics generated within the

GENERAL CONDITIONS: -

8.1.Any change in personnel, equipment or working i as mentioned in the consents

formsorder shoukd immedintely be intimated to this Board:

B.2. Applicant shall also comply with the generai conditions given in anngwure I

$.3. Whenever due 10 accident or other unforeseen act or ever, such emissions ocour of is

10 occur in excess of standards laid down such information shall be forthwith

reported to Board. concerned Police Station, Office of Directorate of Health Service. Department
of Explosives, Inspeciorate of Factories and local body. _

8.4.1n case of failure of poVlution controk equipments, the production process connested to it shall be
stopped. Remedial actions/measures shall be implemented immediately 1o bring entire situation
nomal.

8.5.The Environmental ‘Management Unit‘Cell shall be setup to ensure implementation on and
monitoring of environmental safeguards and other conditions stipulated by statutory  authorities.
The Environmental Management Cell/Unit shall directy report to the €hief Executive of the
organization and shalt work as a focal point for internalizing environmental issues. These
cells/units also coordinate the exercise of environmente! audit and preparation of environmental
siatements.

8.6. The Enivironmental audit shall be carried out yearly and the environmental statements pertaiming
1o the previous year shall be submitting 10 this State Board latest by 3nh Seplember every year.

Page % of 1}
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8.7. The Board reserves the right 1o review and/or revoke the consent and’or make variations in the
conditions. which the Board deems, fit in accondance with Section 27 of the Act.

8.8.In case of change of ownership/management the name and address of the new owmers/
partners/directors/proprietor should immediately be intimated ta the Boand.

8.9.Industry shal huvctndispla}rmerewlnfonmﬂnmﬂnmldeWmai
indicated in the Hon. Supreme order in w.p. no. 657 of 1995 dated 14% October 2003.

9. SPECIFIC CONDITIONS:-

9.1. The authorized actual user of hazardons and other wastes shall maintzin records of hazardous and
other wastes purchased in a passbook issued by the State Pollution Control Board along with the
authorizton.

9.2 Handling over of the hazardous and other wastes to the authorized actual user shall be only after
making the entry in the passbook of the actual user.

93.1n case of renewal of authorization, a self-certified compliance report in respect of
emnission standards and the conditions specified in the authorization for hazardous and

wastes shall be submitted to SPCB.

9.4.The occupier of the facility shall comply Standard operating pmcedureu’guidellnes \hy
MOEF&CC or CPCR or GPCR from time to time.

9.5. Unit shall comply peovisions of E-Waste Management Rules-2016.

9.6. The disposal of Hazardous Waste shall be camied out as per the waste m\hmhy

9.7. The occupiers of facilines shall not store the hazardous and other
exceeding aimety days. Prior permission of the Boand shall be obiai
storage period.

9.8. The occupier shall maintin the records of generation, sale,
processing and disposal of hazardows waste and make inspection.

9.9. The transportation of the hazardous waste shall be GPS mounted dedicated

vehicles,
For and on behalf of
CGujarst Pollation Costrol Board
{{(N.M Tabhasl)
Deputy Chief Environmeat Engincer
NO: GPCBACCA-SRT-11995D-141867 Date:-

npenodnm
of the

recycling, co

Issued to:

M/s. Essar Steel Indla Litd, (Coware Division)

Plot No: 208/1-7, 20849, 200/10, 200v12,201,202/1,202/2,203,204/1,

27 Km Surnt Hazira Road,

Hazirs-3942 710, =
Tak Chorasi, Dist: Sarat.

Page 10 of 11
M/s. Essar Steel India | .td. {Cenarc Division).(ID_]4186)
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F. No. J-11011/714-A/2008- IA 11 (1)
Government of India
Ministry of Environment and Forests
(I.A. Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi - 110 003
Dated: July 5", 2010
To
M/s Essar Steel (Hazira) Ltd.
Hazira-394 270
District Surat, Gujarat.

E-mail : alagurajanp@essar.com / jarafat@essar.com ;
Fax No. : 011-29837874 / 29844370 / 0261-6688888

Subject: Integrated Steel Plant (5.0 MMTPA) at Hazira, District Surat, Gujarat by
M/s Essar Steel (Hazira) Ltd. (ESHL) — Environment clearance reg.
Ref. : Your letter no. ESHL/ENV/11-09/01 dated 31% October, 2009.

Sir,

Kindly refer your letter no. ESHL/ENV/11-09/01 dated 31 October, 2009
alongwith project documents including Form | and Pre-feasibility Report and EIA/EMP as
per the EIA Notification, 2006 and related project documents and subsequent
clarifications furnished vide communications dated 24" February, 2010 and 16" March,
2010 regarding above mentioned project.

2.0 You have informed to the Ministry that as a part of group restructuring activity by
the Essar Group, the Integrated Steel Plant (5.0 MMTPA) will be handled by M/s Essar
Steel (Hazira) Ltd. (ESHL) and all the power plants by separate company viz. M/s Essar
Power Hazira Ltd. (EPHL) and accordingly have requested to transfer of steel plant in
the name of M/s Essar Steel (Hazira) Ltd. (ESHL). Transfer is for administrative and
commercial reasons. There will be no change in any of the features of the Integrated
Steel Plant (5.0 MMTPA) including capacity, technology, location, land requirement, fuel
and water requirement, pollution load etc.

3.0  The Ministry of Environment and Forests has examined the application. It is
noted that Ministry has already accorded environmental clearance for the existing
Integrated Steel Plant (4.5 MMTPA) alongwith Captive Power Plant (270 MW) vide letter
no. J-11011/327/06 IA (ll)(l) dated 29" May, 2008 at Hazira, District Surat, Gujarat and
subsequently for the expansion of the Integrated Steel Plant (4.5 to 5.0 MMTPA) with
HBI (7,20,000 MTPA) alongwith Captive Power Plant (270 MW) vide letter dated 22™
December, 2008 at the same project site. Total project area for the steel plant will be
215 ha. No land will be acquired and expansion will be carried out on the existing land
only. Total cost of the project will be Rs. 5,750.00 Crores. Final capacities and products
of the Steel Plant (5.0 MTPA) will be as per Annexure 1.

4.0 The COREX process will be adopted for the production of steel (5.0 MMTPA).
Electrostatic precipitator (ESP), bag filter, gas cleaning plant (GCP, dust extraction (DE)
& dust suppression (DS) system, scrubber etc. will be provided to control gaseous
emissions. Water sprinklers, cyclone, dedusting system, fume extraction system etc. will
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be provided to control fugitive emissions from various sources. Total water requirement
will be 1,00,838 m®/day. The treated wastewater will be used for ash handling, dust
suppression, green belt development and remaining will be discharged to Tapi Estuary
after meeting the norms as per standards prescribed. Lime/dolime fines, mill scales, iron
fines, Iron ore fines etc. will be fully utilized in the sinter making. Blast furnace and Corex
slag will be sold to cement manufacturers. EAF slag and other solid/hazardous wastes
will be disposed off in environment-friendly manner.

50 No Public Hearing / Public Consultation is required due to expansion of the
proposed unit in the same campus as per Section 7 (ii) of EIA Notification, 2006.

6.0. The Ministry of Environment and Forests hereby accords environmental
clearance to the above project under EIA Notification dated 14" September, 2006
subject to strict compliance of the following conditions:

A. SPECIFIC CONDITIONS:

I The Ministry's environmental clearance accorded for the existing Integrated
Steel Plant (4.5 MMTPA) alongwith Captive Power Plant (270 MW) vide letter
nos. J-11011/74/06 IA dated 13" June, 20086, J-11011/327/06 |A (11)(1) dated
25™ April, 2007 and 20" May, 2008 & Integrated Steel Plant (5.0 MMTPA)
alongwith Captive Power Plant (270 MW) vide letter no. J-11011/714/2008-
IA 1l (1) dated 22" December. 2008 for the specified products in the name of
M/s Essar Steel (Hazira) Ltd. stands withdrawn and supersedes all the
previous environmental clearances from the date of issue of this
environmental clearance.

il. The gaseous emissions form the various units shall conform the load/mass
based standards notified by the Ministry on 19" May, 1993 and standards
prescribed from time to time. The Gujarat Pollution Control Board (GPCB)
may specify more stringent standards from the relevant parameters keeping
in view the nature of the industry and its size and location. At no time, the
emission levels shall go beyond the prescribed standards. In the event of
failure of any pollution control system adopted by the unit, the respective
shall not be restarted until the control measures are rectified to achieve the
desired efficiency.

iil. Efforts shall be made to reduce RSPM levels in the ambient air and a time
bound action plan shall be submitted. On-line ambient air quality monitoring
and continuous stack monitoring facilities for all the stacks for all the
parameters (SPM, SO, and NOx including CO) and sufficient air pollution
control devices shall be provided to keep the emission levels below 100
mg;me3 and data shall be submitted to Ministry’s Regional Office at Bhopal,
CPCB and GPCB.

iv. Electrostatic precipitator (ESP) to Pellet Plant, high efficiency ventury
scrubber (auxiliary) to Hot Briquetted lron (HBI) Plant, wet type double
ventury scrubber to gas cleaning system of Blast Furnace (BF) and bag filters
shall be provided to coal blending section, dry coal screen house, cast house,
stock house, lime kiln etc. shall be provided to control gaseous emissions
within the permissible limit. The flue gas emission through stacks attached to
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the boiler, furnace and heater shall conform to the standards prescribed by
the GPCB and data shall be submitted to Ministry’s Regional Office at
Bhopal, CPCB and GPCB.

The National Ambient Air Quality Emission Standards issued by the Ministry
vide G.S.R. No. 826(E) dated 16" November, 2009 shall be followed.

In-plant control measures for controlling fugitive emissions from spillage/raw
material handling shall be provided. Further, specific measures like water
sprinklers/bag filters/cyclone dedusting system shall be provided to raw
material handling section, transfer points, conveyors and hoppers, curtains
etc. Suitable enclosures, dust collection system and water sprinkling on haul
roads shall be provided to control fugitive emissions. Dust from the induction
furnace shall be collected in the hoods and dusty air will be cleaned by using
cyclone and venturi scrubber. Fume extraction system with bag filters shall
be provided to Steel Melting Shop (SMS) and caster steel plant (CSP).
Dedusting system with bag filters shall be provided to cast house, stock
house, coal injection system, hot metal de-sulphurization mixer of BF. Data
on fugitive emissions shall be regularly monitored and records maintained.

Gaseous emission levels including secondary fugitive emissions from blast
furnace and sinter plant shall be controlled within the latest permissible limits
issued by the Ministry and regularly monitored. Guidelines/Code of Practice
issued by the CPCB shall be followed. The emission standards issued by the
Ministry in May, 2008 for the sponge plants shall be followed.

Vehicular pollution due to transportation of raw material and finished product
shall be controlled. Proper arrangements shall also be made to control dust
emissions during loading and unloading of the raw material and finished
product.

Total water requirement from Singanpore Weir shall not exceed 1,00,838
m®day. No ground water shall be used. Separate drains for domestic,
process, storm water shall be provided in consultation with GPCB. All the
other effluents shall be treated in plant-wise independent wastewater
treatment system. BF-GCP and coal washery water shall be treated in
thickener and used in the pig casting machine. Acidic and alkaline effluent
from DM water plant shall be neutralized and reused in the plant through ash
pond. Oil traps shall be provided to remove oil and grease. All the
wastewater from process shall be treated and recycled and reused for ash
handling, dust suppression and green belt development. The domestic
wastewater shall be treated in sewage treatment plant (STP) and treated
wastewater after conforming to the prescribed standards shall be used for
green belt development.

An effort shall be made not to discharge any treated wastewater outside the
premises and adopt ‘Zero’ effluent discharge. An effort shall also be made to
recycle and reuse the maximum treated wastewater in the process itself to
reduce quantity of water consumption and effluent discharge into Tapi
estuary. Only excess treated wastewater after meeting the norms of Gujarat
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Pollution Control Board or as mentioned in E(P) Act, whichever are more
stringent, shall be discharged to Tapi Estuary through RCC Pucca Channels.

Prior permission for the drawl of 1,00,838 m?/day water from Singanpore
Weir from the concerned department shall be obtained.

The water consumption shall not exceed 16 m®Ton of Steel as per
prescribed standard.

Ground water monitoring around the solid waste disposal site/secured landfill
(SLF) shall be carried out regularly and report submitted to the Ministry's
Regional Office at Bhopal, CPCB and GPCB.

All the char from DRI plant shall be utilized in AFBC boiler of power plant and
no char shall be disposed off anywhere else. Lime/dolime fines, mill scales,
iron ore fines, DRI Fines, scale, sinter dust etc. shall be used in Sinter Plant.
Blast furnace slag shall be granulated and granulated slag, BF & Corex slag
shall be provided to cement manufacturers for further utilization. As
proposed, an effort shall also be made to manufacture tiles from the slag. All
the other solid wastes including EAF slag and broken refractory mass shall
be properly disposed off in environment-friendly manner. Used lube oil and
oily waste shall be provided to authorized recyclers / reprocessors.

A time bound action plan shall be submitted to reduce solid waste, its proper
utilization and disposal.

Proper handling, storage, utilization and disposal of all the solid waste shall
be ensured and regular report regarding toxic metal content in the waste
material and its composition, end use of solid/hazardous waste shall be
submitted to the Ministry’s Regional Office at Bhopal, SPCB and CPCB.

As proposed, green belt for adequate width and density shall be provided in
at least 33 % of plant area and along the boundary wall of the site as per the
CPCB guidelines.

The company shall undertake rainwater harvesting measures by collecting
the rainwater through drains. The water collected shall be connected to raw
water pipeline for reuse in the plant. The company shall provide proper
drainage system for rainwater to prevent water logging within and in the
vicinity of the plant.

Occupational Health Surveillance of the workers should be done on a regular
basis and records maintained as per the Factories Act.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Steel Sector shall be implemented
and progress report shall be submitted to MOEF/CPCB.

Environmental Clearance under CRZ Notification, 1991 and subsequent
amendments shall be obtained for Deep Draught Berth (550 meter Jetty
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along with channel) prior to commencement of the construction activities and
the copy of environment clearance accorded shall be submitted.

Xiii. Natural gas in Corex plant, Steel melting shop, Caster shop, Long product
mill and Lime plant shall be used. No coke oven plant shall be installed.

xiv.  The company shall provide housing for construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile
toilets, mobile STP, safe drinking water, medical health care, créche etc. The
housing may be in the form of temporary structures to be removed after the
completion of the project.

GENERAL CONDITIONS

i. The project authorities must strictly adhere to the stipulations made by the
Guijarat Pollution Control Board (GPCB) and the State Government.

ii. No further expansion or modifications in the plant shall be carried out without
prior approval of the Ministry of Environment and Forest.

iii. At least four ambient air quality monitoring stations shall be established in the
downward direction as well as where maximum ground level concentration of
SPM, SO, and NOy are anticipated in consultation with the State Pollution
Control Board. Data on ambient air quality and stack emission shall be
regularly submitted to this Ministry including its Regional Office at Bhopal and
GPCB/CPCB once in six months.

iv. Industrial wastewater shall be properly collected, treated so as to conform to
the standards prescribed under GSR 422 (E) dated 19" May, 1993 and 31%
December, 1993 or as amended from time to time. The treated wastewater
shall be utilized for plantation purpose.

V. The overall noise levels in and around the plant area shall be kept well within
the standards (85 dBA) by providing noise control measures including
acoustic hoods, silencers, enclosures etc. on all sources of noise generation.
The ambient noise levels shall conform to the standards prescribed under
EPA Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

vi. The project proponent shall also comply with all the environmental protection
measures and safeguards recommended in the EPA / EMP report. Further,
the company must undertake socio-economic development activities in the
surrounding villages like community development programmes, educational
programmes, drinking water supply and health care etc.

vii. As mentioned in the EIA/EMP, Project authorities shall ensure judicious
utilization of Rs. 135.00 Crores and 13.00 Crores earmarked towards capital
cost and recurring cost/annum for the environmental pollution control to
implement the conditions stipulated by the Ministry of Environment and
Forest as well as the State Government. An implementation schedule for
complying with all the conditions stipulated herein shall be submitted to the
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Regional Office of this Ministry at Bhopal / CPCB / GPCB. The funds so
provided shall not be diverted for any other purposes.

A copy of clearance letter shall be sent by the proponent to concerned
Panchayat, Zila Parishad / Municipal Corporation, Urban Local Body and the
local NGO, if any, from whom suggestions / representations, if any, were
received while processing the proposal. The clearance letter shall also be put
on the web site of the company by the proponent.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and shall update the same periodically. It shall simultaneously be
sent to the Regional Office of the MOEF at Bhopal, the respective Zonal
Office of CPCB and the GPCB. The criteria pollutant levels namely; SPM,
RSPM, SO,, NOx (ambient levels as well as stack emissions) or critical
sectoral parameters, indicated for the projects shall be monitored and
displayed at a convenient location near the main gate of the company in the
public domain.

The project proponent shall also submit six monthly reports on the status of
the compliance of the stipulated environmental conditions including results of
monitored data (both in hard copies as well as by e-mail) to the Regional
Office of MOEF, the respective Zonal Office of CPCB and the GPCB. The
Regional Office of this Ministry at Bhopal / CPCB / GPCB shall monitor the
stipulated conditions.

The environmental statement for each financial year ending 31 March in
Form-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company alongwith the status of compliance of
environmental conditions and shall also be sent to the respective Regional
Offices of the MOEF by e-mail.

The Project Proponent shall inform the public that the project has been
accorded environmental clearance by the Ministry and copies of the
clearance letter are available with the GPCB and may also be seen at
Website of the Ministry of Environment and Forests at http:/envfor.nic.in. This
shall be advertised within seven days from the date of issue of the clearance
letter, at least in two local newspapers that are widely circulated in the region
of which one shall be in the vernacular language of the locality concerned
and a copy of the same should be forwarded to the Regional office.

Project authorities shall inform the Regional Office at Bhopal as well as the
Ministry, the date of financial closure and final approval of the project by the
concerned authorities and the date of commencing the land development
work.

The Ministry may revoke or suspend the clearance, if implementation of any of

above conditions is not satisfactory.
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The ministry reserves the right to stipulate additional conditions if found

necessary. The Company in a time bound manner shall implement these conditions.

9.0

Any appeal against this environmental clearance shall lie with the National

Environment Appellate Authority, if preferred within a period of 30 days as prescribed
under Section 11 of the National Environment Appellate Act, 1997.

10.0

The above conditions shall be enforced, inter-alia under the provisions of the

Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous Wastes
(Management and Handling) Rules, 2003 and the Public (Insurance) Liability Act, 1991
along with their amendments and rules.

Yours faithfully,

Copy to:

1.

Z

© ™~

The Secretary, Department of Environment and Forests, Government of Guijarat,
Gandhinagar, Gujarat.

The Chief Conservator of Forests (Central), Ministry of Environment and Forests,
Regional Office, (West), Link Road No. 3, E-5, Arera Colony, Bhopal — 462 016.
(M.P.)

The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, New Delhi — 110 032.

The Chairman, Gujarat Pollution Control Board, Paryavaran Bhawan, Sector 10-
A, Gandhinagar, Gujarat -382010.

Adviser, IA-Il, Ministry of Environment and Forests, Paryavaran Bhawan, CGO
Complex, Lodhi Road, New Delhi — 110 003.

Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhawan, CGO
Complex, Lodhi Road, New Delhi — 110 003.

Guard File.

Monitoring File.

Record File.

(Dr. P.L.?hujarai)
Scientist ‘F’
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List of Facilities/ Products & the Capacities

Annexure 1

| =  Plant Facilities F'"a('f:ﬁ'c'ty
A | Pellet Plant
1. Pellets l 40,00,000
B. HBI / DRI Plant (1 Nos.)
1 HBI /DRI 18,50,000
2 Iron Ore Fines 2,68,000
C. COREX Plant (2 Nos.)
1 Hot Metal _ 17,00,000
& Granulated Slag 5,10,000
3 Granulated Pig Iron o 68,292
D Blast Furnace(2 Nos. replace with 1 No.)
1. | Hot Metal 20,40,000
2. Granulated Slag 6,12,000
D. Steel Melt Shop (4 EAF & 4 LF)
1. Liquid steel 50,00,000
2. Slag 10,00,000
3. Iron fines B 62,400
E. Caster Shop (4 Slab & 2 Billet Casters)
1. Slabs from Slab Caster 49,00,000
2. | Billets from Billet Caster 23,70000
F. Addition of CSP Hot Rolling Mill with Long Product Mill
1. Rebar B 15,99,996
1, Wire Rod 6,99,996
2; HRC 35,00,000
3. Mill Scale 1,20,000
G. Lime Plant (3 Nos.) N
1 Lime / Dolime ,_ 4,50,000
o Lime stone / dolomite chips 1,10,000
3. | Lime Fines o 30,000
4. Off grade lime / dolime 10,000
H. Oxygen Plant (4 Nos.)
1. Oxygen Gaseous Nm°/hr 3,09,000

2. | Nitrogen Nm’hr 72,000
3. | Argon Nm°/hr 2,000
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Anéeé?e - 11
Gujarat Po trol Board

Regional Office, Surat
Inspection Report

Name of Unit M/s Arcelor Mittal Nippon Steel India Limited (Conarc Division)
PCB ID: 14186
Date & Time 01-06-2023 at 09:45 AM Onwards.
Reference 1. H. O. Reference (An email received from Head Office Dated: 25-05-2023 tilted

with- To submit status report of EC & CCA w.r.to Hon NGT Appeal No.
27/2022(W2Z) -Thakorbhai Vallabhbhai Khalasi Vs MoEF&CC & Ors.)

2. Letter received from Collector office dated 01/05/2023 with attachment of
representation of Shri Rushikumar Patel, Pramukha — Choryasi Taluka Panchayat
regarding air & water pollution from M/s. AMNS India Ltd — Corex Plant. (Anx- VI)

Representative of | Mr. Hansal Thakkar —Sr. Manager (Environment)
Unit

Inspecting Staff Mr. N. V. Dashandi —S.0.
Mr. B. D. Gohil — A.E.E.
Mr. J.B. Gol — Apr. Engg.

Observations:

This unit is inspected with above mentioned both the references. An email from HO received to inspect the
M/s AMNS India Ltd units on 25-05-2023. M/s AMNS group of industries is having integrated steel plant at
hazira complex. This plant is mfg. various steel products from Iron ore, pellets & other raw material. During
inspection, unit is observed in operation & mfg. of steel & subsequent products is going on. This Plant has
originally obtained EC on 05-07-2010. Unit has obtained CCA & its valid upto 31-12-2024. Detail report is as
unders:-

Conarc Division:

Pellet plant

HBI/DRI plant (1 no)

Corex plant (2 nos.)

Blast furnace & sinter plant (2 nos. replace with 1. No)
Steel melt shop (4 EAF & 4.1F)

Caster & shop (4 slab & 2 billet caster)

CSP & Hot Rolling Mill & long products Mill

Lime plant (3 nos.)

© N o Uk wWwDN R

During inspection provided Corex plant -2, BF, Sinter Plant, SMP-2, HBI/DRI, CSP& Hot Rolling Mill, Caster &
shop & Lime plant are observed in operation and production activities are going on.

Unit has provided Corex plant & Blast Furnace plant for hot metal production which is sent to Steel Melting
Shop (SMP) — 2 having (Conarc furnaces = 4 EAF & 4LF) for liquid steel production.

Unit has also provided HBI/DRI plant for direct reduced iron & hot briquetted iron production, which is also
sent to SMP — 2 for liquid steel production.

Lime plant is provided for raw material for raw material supply and oxygen & other gaseous requirement is
supply by M/s. Inox Air Product.

Also, sinter plant is provided for making a sinter from various by products like utilize Iren ore fines generated
form HBI/DRI plan, Iron fines generated from SMP plant and Mill Scale generated from CSP & hot rolling mill
and other materials generated which can be used as raw material is sent to sinter plant and then sinter is feed
to blast furnace plant as raw material.

Also, unit has provided CSP& Hot Rolling Mill, Caster & shop for casting & rolling for finishing of various grade
products.
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Gujarat Pozz?:g\trol Board
Regio ic€, Surat

Inspection Report
Unit has not having Pallet Plant, Billet Caster, Rebar & Wire rod plant in conarc division. Unit has done

correspondence with Ministry for the same, Copy of that letter is attached herewith as annexure -VII.
Water:
Unit has water supply from Singanpor Wier (Variav pump house).

Water is used in various processes. Wastewater mainly generates from cooling tower blow down and
scrubbing & backwash. Generated waste water of corex plant is treated into primary treatment (clarifier)
provided therein and reused for slag quenching whereas waste water generated from HBI/DRI plant mainly
from scrubbing system is also sent to corex plant for treatment and as makeup in corex plant. Generated
waste water from BF is used for slag granulation process of slag generated from BF within plant.

Waste water generated from SMP-2 cooling blow down, backwash from softener/multigame filter, CSP mill
cooling blow down and 270 MW power plants is treated into primary and tertiary ETP provided in conarc
division. Treated entire waste water is recycled for cooling & slag quenching and utilized for fire hydrant, dust
suppression and for gardening within plant. There is no any waste water discharge is observed from the conarc
division.

Unit has provided Septic tank/soak pits at several locations for disposal of sewage. Unit is in planning stage to
provide Sewage Treatment Plant as per CCA Condition.

Air:

Unit has 6 nos. flue gas stacks and one vent in BF plant, 3 nos. of stacks of SMP — 2 and 3 nos. stacks of CSP are
provided as flue gas emission stacks. One flue gas stack emission sample is collected from FES Common stack
of (SMP — 2.1 & 2.2 = Sr. No. 11&12 in CCA) SMP-2 of Conarc division is collected through provided APCMs,
details as per data sheet. Unit has provided Bag House as APCM with FES Common stack of SMP-2. Unit has
provided relevant APCMs as per consented permission with all the flue gas emission stacks.

Unit has 3 nos. of process stacks with BF, 4 nos. stacks with HBI/DRI plant, 12 nos. of stacks in Corex plant & 2
nos. flare stacks and 3 nos. stack in Lime Plant. One sample is collected from the FES of Cast house of Corex
Plant -2 (Sr. No. 12 in CCA) of Conarc division is collected through provided APCMs, details as per data sheet.
Unit has provided relevant APCMs & Fume extraction systems as per consented permission with all the flue
gas emission stacks.

Unit is using multiple fuels in their plants. Unit is using NG as a fuel in Corex plant, BF, SMP-2, Lime, HBI/DRI.
Also, from the Corex plant a high calorific value gas Corex gas is generated, which is utilized in Corex plant,
Plate Mill Division & in 270 MW Power Plant as fuel. Also, a gas generated from BF is utilized into Blast
Furnace.

Ambient Air Quality Monitoring is carried out for 24 hours on two locations; 1. COS B Building terrace located
in Corex plant of conarc division and 2. Terrace of house of Mr. Sharadbhai Patel resident of Village — Hazira.

Unit has provided AAQMS stations in four direction as well as CEMS system with stacks of Conarc division.

Unit is asked to provide the reading of last seven days, and reading of CEMS of FES Common stack of SMP-2 of
Conarc division on date 01-06-2023 is noted as PM — 59.8 mg/Nm3, SO2 — 31.5 mg/Nm3 & NOx — 26.8
mg/Nm3. Submitted AAQMS data and CEMS data is attached herewith as Annexure —Il1.

For control of fugitive emission in Material Handling areas by water sprinklers, installation of dedusting
systems, closed conveyors, curtains etc. provided by unit.

During inspection, unit is instructed to take further necessary corrective measures for the preventing of
fugitive emission during raw material handling & vehicular movement.
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Gujarat Pozzmtrol Board
Regio ic¥, Surat

Inspection Report

Slag & Other solid waste:

Granulated slag is generated from Corex plant and Blast furnace, Slag is also generated from EAF and LF of
SMP-2. Unit has provided two numbers of Slag Pit (Old & New) within the premises of the unit, where slag
from different processes is brought and cooled by water spraying and stocked. Disposal details of slag
presented by unit from Oct-22 to Mar-23 is attached herewith as annexure —I. Lime fines generated from lime
plant is utilized into sinter plant as sinter binding material and generated off grade lime/dolime is
commercially sold to market. FES dust recovered from fume extraction systems is also sent to sinter plant for
sinter making.

Hazardous waste management:

Unit has obtained authorization for management of four category of hazardous Waste. Used Oil & waste
residue containing oil is sent to registered rerefiners. Discarded container/barrels is send to authorized
decontaminator. Sludge is send to TSDF. During visit about @ 70 MT ETP Sludge is observed stored common
hazardous waste storage area of all the plants. During visit, It is inferred that generated ETP sludge is utilized in
Sinter plant and remaining is send to TSDF site for disposal.

Compliance of the EC as well as CCA are attached herewith as annexure — IV & V.

Encl:

1. Slag Disposal Details — Anx- 1.

2. NEI & Instructions — Anx-Il.

3. Production, water consumption, w/w generation, fuel consumption, Haz waste generation & stock, 7 days
CEMS & AAQMS data - Anx —II.

4. Compliance of Relevant EC & CCA - Anx— IV & V.

5. Copy of complaint — Anx — VI.

6. Copy of correspondence of unit with Ministry — Anx =VII.

-sd- -sd- -sd-
J. B. Gol B. D. Gohil N. V. Dashandi
Apr. Engineer AEE SO
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Gujarat Pozzmtrol Board
Regio ic¥, Surat

Inspection Report

Sample Analysis Results:

Air Stack:

Source:

Flue gas sample collected from Common stack attached to SMP Furnace 2.1 & 2.2 of Conarc division (SMP —
2.1 & 2.2 =Sr. No. 11&12 in CCA)

Parameters Observed value Norms
PM 41 mg/Nm3 150 mg/Nm3
S0O2 2.15 ppm 100 ppm
NOx 1.49 ppm 50 ppm
Source:
Process gas sample collected from the FES of Cast house of CorexPlant - 2 of Conarc division (Sr. No. 12 in
CCA)
Parameters Observed value Norms
PM 95 mg/Nm3 150 mg/Nm3
Ambient:

1. From on terrace of COS-B building located into Corex Plant of Conarc Division
Parameters Observed value Norms

(Microgram per M3) (Microgram per M3)

PM10 92 100
PM2.5 50 60
SOx 16.2 80
NOx 29.9 80

2. From on terrace of Sharadbhai Patel’s House, Village — Hazira.

Parameters Observed value Norms
(Microgram per M3) (Microgram per M3)
PM10 81 100
PM2.5 43 60
SOx 11.3 80
NOx 22.1 80

Gist of Crux & Compliance status:

This plant is mfg. various steel products from Iron ore pellets & other raw material. During visit Unit is
observed in operation and mfg. of steel & subsequent products is going on. M/s AMNS group of industries is
having integrated steel plant at hazira complex. This plant is mfg. various steel products from Iron ore, pellets
& other raw material. During inspection, unit is observed in operation & mfg. of steel & subsequent products is
going on. This Plant has obtained EC on 05-07-2010. Unit has obtained CCA & its valid upto 31-12-2024.

Details of plant status & EC and CCA condition wise compliance status mentioned above. The compliance
status of each condition has been prepared with description of compliance based on discussion with company
representative/ observation/ available documents. Description of process & Compliance status is available in
Crux hence refer the same. Overall Unit is observed in Compliance with most of conditions except following,
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Gujarat Pozzﬂtrol Board
Regio ice, Surat

Inspection Report

CCA:
e Some of the plant is not observed — Details are mentioned in Crux & Point wise compliance.

Majorly Complied 4.3 & 4.4 & 4.8 (Stack & APCD & Ambient)

Partially Complied 3.8

Not Complied -

EC Clearance (No. J-11011/ 714-A / 2008 - IA.1I (1) dated 5t July, 2010):
e Some of the plant is not observed — Details are mentioned in Crux.

Majorly Complied IV, VI, XI

Partially Complied Wl

Not Complied -

Abbreviation: Majorly Complied- It is used where unit is complying significantly (major portion) considering
the scale/magnitude of activity, However efforts are required to further improvement for the statutory
compliance. Partially Compliance: It is used where, Unit is complying partially, Not Complying: Unit is not
complying to the condition.

Additionally,

e Treated entire waste water is recycled for cooling & slag quenching and utilized for fire hydrant, dust
suppression and for gardening within plant. Unit is in planning stage to provide Sewage Treatment
Plant as per CCA Condition.

e For control of fugitive emission in Material Handling areas by water sprinklers, installation of
dedusting systems, closed conveyors, curtains etc. provided by unit. During inspection, unit is
instructed to take further necessary corrective measures for the preventing of fugitive emission
during raw material handling & vehicular movement.

® Generated slag is being stored in interim storage area within each plant than slag is further shifted to
common slag pit area in conarc division. Unit has submitted slag disposal details from October-2022
to March-2023 attached as annexure —I.
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Annexure-V

M/s. ArcelorMittal Nippon Steel India Limited (Conarc Division) (PCB ID: 14186)

SR. NO. CONDITION STATUS
1 | CC&A Order No.AWH-108150, dated 20-05-2020.
2 | The consents shall be valid up to 31/12/2024 for the use of outlet for the discharge of [Complied.
treated effluent & air emission and to operation of industrial plant for manufacturing
of the following items/products: Unit not having Pallet Plant,
- Billet Caster, Rebar & Wirg
Sr. Prod Products Quantity rod plant. Copy  of
No. h -
uct (MT/month) correspondence with ministry|
1. Pellet plant Pellets 4000000 is uploaded as annexure-VII.
2. | HBI/DRI plant (1 no) HBI/DRI 1850000
Iron Ore Fines 268000
3. | Corex plant (2 nos.) Hot Metal 1700000
Granulated Slag 510000
Granulated piglron 68292
4. | Blast furnace & sinter Hot Metal 2040000
plant (2 nos. replace with [ Granulated Slag 612000
1. No)
5. | Steel melt shop (4 EAF | Liquid Steel 5000000
&4 LF) Slag 1000000
Iron fines 62400
6. | Caster & shop (4 slab &| Slabs from SlabCaster 4900000
2 Billets from Billetcaster 2370000
7. | CSP& Hot Rolling Mill | Hot Rolled Coil 3500000
& Mill Scale 120000
long products Mill Rebar 1599996
Wire Rod 699996
8. | Lime plant (3 nos.) Lime / Do-lime 450000
Lime Stone /
Dolomite chips 110000
Lime fines 30000
Off Grade Lime / Dolime 10000
2.1 SUBJECT TO SPECIFIC CONDITION
1 Industry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal [Not Applicable. Source
for thewithdrawal of ground water and you shall strictly comply with condition of of water supply fulfill
NOC granted from CGWA. from Singanpor Wier
(Variav pump house) i.e.
Tapi River
2 Industry shall Manage Solid Waste generated from industrial activities as per Complied.
Solid Waste Management Rules-2016[Solid waste define in rule-3(46)]
3 As per provisions of Rule 18 of Solid Waste Management Rules-2016, You are Unit is not using RDF
directed to make an arrangement in Utilities to replace at least five percent (5%) at present. Using
of your solid fuel requirement ‘refused derived fuel’. Corex Gas, NG, BF
Gas as a fuel.
4 |Industry shall provide dedicated storage facility for fly ash. Complied.
5  |Industry shall Comply with fly ash notification 1999 as amended from time to time. Complied.
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3. CONDITION UNDER WATER ACQ—Q—7—9
3.1 Source of Water: Bore well Source of water supply fulfill from
Singanpor Wier (Variav pump house) i.e.
Tapi River

3.2 The quantity of fresh water consumption for industrial purpose shall not exceed Complied. Considering the data furnished
118911 Kl/Day. of last three months consumption of water

3.3 The quantity of fresh water consumption for Domestic purpose shall not exceed Complied.

1800 KL/Day.

34 The quantity of industrial effluent to be generated from the manufacturing process and [Complied. There is no waste water
other ancillary industrial operations shall not exceed 27405 KL/Day. However, |discharge from the unit, generated waste
discharge shall be within the concerned quantity mentioned in consent of the whole plant. |water is reused/ recycled after treatment.

3.5 The quantity of Domestic wastewater (Sewage) shall not exceed 1500 KL/Day. Complied

3.6 (A) The applicant shall provide adequate effluent treatment system in order to Complied.
achieve the quality of the treated effluent as per GPCB norms mentioned below. There is no waste water discharge from the

unit, generated waste water is reused/
Parameters GPCB Norms recycled after adequate treatment.
PH 6.510 8.5
Temperature 40°C
Colour (pt.co.scale) in 100 units
Suspended solids 100 mg/I
Oil and grease 10 mg/l
Phenolic compounds 1 mg/l
Sulphides 2 mg/l
Ammonical Nitrogen 50 mg/l
Total Chromium Zmg/l
Hexavatentchromium O-Tmor
BOD(5daysat 200 C) 30 mgrt
€ob 100-mgft
Cyanides 6-2-mgh
Fluorides 1-5-mgf
Lead 0.1 mg/l
Copper 2 mg/l
Nickel 3 mg/l
Zinc 5 mg/l
Chloride 600 ma/l
Sulphate 1000 mg/I
Bio-Assay Test 90% Survival of fish after
96 hours in 100 % Effluent
3.7 The Final Treated effluent confirming to the above standards shall be reused in the Complied
plant and shall be utilized on own land for gardening and plantation purposes and
shall not discharged treated wastewater in to surrounding environment.
3.8 Domestic Effluent @ 380 m3/day shall be disposed of through septic tank / soak pit Partially Complied.

system & @ 782m3/day shall be treated separately to confirm to the following
standard and utilized on land for plantation or gardening within the factory
premises.

GPCB Norms
Less than 20 mg/I

Less than 30 mg/I
Minimum 0.5 mg/l

Parameters
BOD (5 days at 20° C)

Suspended Solids
Residual Chlorine

Unit has provided soak pit/septic tank
system for disposal of domestic sewage
and STP is under planning phase.
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4. CONDITIONS UNDER AIR ACT:
4.1 The following shall be used as fuel. Complied
Sr. No. Utility Fuel Total
Quantity
1 HBI/DRI Plant BG 292,72,700
(NM3/Month) Nm3/Month
Reducing gas 2470,00,000
(corex off gas Nm3/Month
after CO2
absorption)
2 COREX Plant Natural Gas 14,50,000
Nm3/Month
3 SMS Plant, caster |[Natural Gas 10,00,0000
shop & CSP Nmé3/Month
Plant& long
product mill
4 Blast Furnace BF gas 3,01,876
Plant Nm3/Hr
5 Lime Plant Natural Gas 1,950,000
Nm3/Month
6 Pellet Plant Natural Gas 4,20,000
Nm3/Month
4.2 The applicant shall install & operate comprehensive adequate air pollution control systemComplied
achieve prescribed norms.
4.3 The flue gas emission through stack attached to furnace conform to the following

standards.
Stack Stack Stack Air Parameter | Permissible [Complied
No. attached Height in | Pollution Limit
to Meter Control
System
(A) Pellet Plant
1 Indurating 35 ESP/ Particulate | 150 mg/Nm3
indi i Matter
Grinding Bag Filter S0, 100 ppm
NOx 50 ppm
(B)Blast Furnace
2 Stove and 75 Fume Particulate | 150 mg/Nm3
Fume Extraction | Matter
Extraction System SO2 100 ppm
system (FES) with | NOx 50 ppm
Bag Filter /
Dust
Suppression
system
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3 Stock House 45 2 28 usting | Particulate | 150 mg/Nm3
tdm with | Matter
Bag Filter SOz 100 ppm
NOx 50 ppm
4 Turbo blower/ 100 Particulate | 150 mg/Nm3
Boiler1 & 2 Matter
SO2 100 ppm
NOx 50 ppm
5 Slag 70 # Air  Vents to
granulation Slag granulation vessel
plant Only during tapping.
6 Hot metal 45 FES System | Particulate | 150 mg/Nm3
Transfer/Fumes with  Bag | Matter
Exhaust Filter SO2 100 ppm
NOx 50 ppm
7 Sinter Plant 60 ESP Particulate | 150 mg/Nm3
process stack Matter
SO, 100 ppm
NOx 50 ppm
8 Sinter Plant 30 ESP Particulate | 150 mg/Nm3
process stack Matter
SO, 100 ppm
NOx 50 ppm
(C) SMS Plant
9 FES (Fume 45 Bag Filter Particulate | 150 mg/Nm3
Extraction Matter
System) SO, 100 ppm
NOx 50 ppm
10 FES (Fume 45 Bag Filter | Particulate | 150 mg/Nm3
Extraction Matter
System) SO2 100 ppm
NOx 50 ppm
11 FES (Fume 45 Bag Filter Particulate | 150 mg/Nm3
Extraction Matter
System) SO, 100 ppm
NOx 50 ppm
12 FES (Fume 45 Bag Filter | Particulate | 150 mg/Nm3
Extraction Matter
System) SO, 100 ppm
NOx 50 ppm
(D) Rebar & Wire Road Mill
13 RHF 60 Particula 150 mg/Nm3
(Reheating teMatter 100 ppm
Furnace) SOz 50 ppm
NOx
14 RHF 60 Particula 150 mg/Nm3
(Reheating teMatter 100 ppm
Furnace) SOz 50 ppm
NOx
15 RHF 60 Particula 150 mg/Nm3
(Reheating teMatter 100 ppm
Furnace) SO, 50 ppm
NOx
(E) CSP Plant

One flue gas stack
emission sample is
collected from FES
Common stack of
(SMP-21&22=
Sr. No. 11&12in
CCA) SMP-2 of
Conarc division is
collected through
provided APCMs.
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16 to 18 Tunnel 60 22-82 Particula 150 mg/Nm3
Furnace-1 teMatter 100 ppm
(3Nos.) SO 50 ppm
NOx
19to 21 Tunnel 60 Particula 150 mg/Nm3
Furnace-2 teMatter 100 ppm
(3Nos.) SO, 50 ppm
NO)(
22 t0 24 Tunnel 60 Particula 150 mg/Nm3
Furnace-3 teMatter 100 ppm
(3Nos.) SO 50 ppm
NOx

4.4

There process emission through various stack / vent or reactor, process shall confirm to
the following standards.

Stack No. Stack Air Parameter | Permissible
No attached Height in | Pollution Limit
to Meter Control
System
(A)Pellet Plant
1 Feed End 33 ESP/BF Particulate | 150 mg/Nm3
Matter
2 Discharge End 30 ESP/BF Particulate | 150 mg/Nm3
Matter
3 Hearth Layer 20 ESP/BF Particulate | 150 mg/Nm3
Separation Matter
4 Additive 32 ESP/BF Particulate | 150 mg/Nm3
Grinding Matter
(B) Blast Furnace
4 Gas flare 50 # Only flaring excess BF gas
5 Pulverized 50 De-dusting | Particulate | 150 mg/Nm3
Coal injection System with | Matter
BF
6 De-dusting for 50 De-dusting | Particulate | 150 mg/Nm3
mixer System with | Matter
BF
(C) HBI/DRI Plant
7 Recuperator 40 Ventury Particulate | 150 mg/Nm3
Scrubber Matter
8 Process dust 20 Dust Particulate | 150 mg/Nm3
collection collection Matter
system (PDCS) Scrubber
9 Junction 30 Dust Particulate | 150 mg/Nm3
House-23 collection Matter
Scrubber
10 Junction 30 Dust Particulate | 150 mg/Nm3
house-24 collection Matter
Scrubber

Complied.
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(D) COREX Plant ~nAn
11 FES of Cast 30 LLaﬁilter Particulate | 150 mg/Nm3
House Matter
12 FES of Cast 30 Bag Filter Particulate | 150 mg/Nm3
House Matter
13 Gas Flare 30 Particulate | 150 mg/Nm3
Matter
SOz 100 ppm
NO« 50 ppm
14 Gas Flare 30 Particulate | 150 mg/Nm3
Matter
SO2 100 ppm
NO« 50 ppm
15 FES Stock 30 BF with De-| Particulate | 150 mg/Nm3
house  oxide dusting Matter
line System
16 FES Stock 30 BF with De- | Particulate | 150 mg/Nm3
house  oxide dusting Matter
line System
17 FES Stock 30 BF with De-| Particulate | 150 mg/Nm3
house coal line dusting Matter
System
18 FES Stock 30 BF with De-| Particulate | 150 mg/Nm3
house coal line dusting Matter
System
19 De-Dusting 30 BF  with | Particulate | 150 mg/Nm3
Coal drying De-dusting | Matter
System
20 De-Dusting 30 BF with De- | Particulate | 150 mg/Nm3
Coal drying dusting Matter
System
21 De-Dusting 20 BF  with | Particulate | 150 mg/Nm3
Coal drying De-dusting | Matter
System
22 De-Dusting 30 BF  with | Particulate | 150 mg/Nm3
Coal De-dusting | Matter
transportation System
23 De-Dusting 18 BF  with | Particulate | 150 mg/Nm3
Coal De-dusting | Matter
transportation System
24 De-Dusting 18 BF  with | Particulate | 150 mg/Nm3
Coal Blending De-dusting | Matter
System
(E) Lime Plant
25 Lime/Dolime 45 Bag Filter Particulate 150 mg/Nm3
Plant Matter
26 Lime/Dolime 45 Bag Filter Particulate | 150 mg/Nm3
Plant Matter
27 Lime/Dolime 45 Bag Filter Particulate | 150 mg/Nm3
Plant Matter

One sample is
collected from the
FES of Cast house
of Corex Plant -2

(Sr. No. 12 in CCA)
of Conarc division
is collected
through provided
APCMs.
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45 All bag filter shall be designed with ade22 gwion rate. Complied.
4.6 Electronic precipitator shall be designed in such a way that they shall be capable of Complied.
removal of particulate loading in the flue gas. The treated flue gas shall meet the
GPCB/CPCB/MOEF specified norms of discharge.
4.7 All cyclone separator shall be adequately designed for particulate specific diameter sand Complied.
removal efficiency.
4.8 The concentration of the following parameters in the ambient air within the Ambient Air
premises of the industry and a distance of from the source other than the stack. Quality
Vent shall not exceed the following levels. Monitoring is
Permissible | imit (Microgram/m3) carried out for 24
Parameters N i 7 hours at COS B
Annual 24 Hrs. Average Building terrace
Particulate Matter — 10 (PM10) 60 100 located In Corex
Particulate Matter — 12.5 (PM2.5) 40 60 D vision
SO 50 80
NOx 40 80
4.9 The applicant shall provide portholes, ladder, platform etc. at chimney(s) for Complied.
monitoring the air emissions and the same shall be open for inspection to land foruse
of Board's staff. The chimney(s) vents attached to various sources of emissionshall be
designed by numbers such as S-1, S-2, etc. and these shall be
painted/displayed to facilitate identification.
4.10 The industry shall take adequate measures for control of noise levels from its own Complied
sources within the premises so as to maintain ambient air quality standards in respect
of noise to less than 75 dB(A) during day time and 70 dB (A) during night time.
Daytime is reckoned in between 6a.m. and 10 p.m. and nighttime is reckoned
between 10 p.m. and 6 a.m.
6. AUTHORIZATION AS PER HAZARDOUS AND OTHER WASTE
(MANAGEMENT AND TRANSBOUNDARY) RULES,2016 Form-2 [See rule 6
2]
6.1 Number of authorization: 108150, Date of issue; 20/05/2020
6.2 M/s. ArcelorMittal Nippon Steel India Limited (Conarc Division), is hereby granted an
authorization to operate facility for following Hazardous wastes on the premises situated
at plot No.191 to 195,197,198,418,421,422,424 to 428, 27 Km, Surat - Hazira Road,
Hazira 394 270, Dist. Surat. Complied.
Generated ETP
Iﬁg'. Waste Description | MT/Year | Schedule- | Facility SS"::]‘:SS Isp:J;:\Itlzedar:g
1 [Chemical sludge from 15000 35.3 Collection, storage, remaining is send to
waste water treatment transportation and disposal | [ SPF ~ site  for
at GPCB approved TSDF disposal.
site.
2 |Used Qil 928 51 Collection, storage,
transportation and
disposal by selling to
register re-refiners.
3 |Waste or residues 5 5.2 Collection, storage,
containing oil transportation and
disposal by selling to
register re-refiners.
4 [Empty Barrels / 4690 331 Collection, storage,
containers / Liners / transportation and disposal
Contaminated with to authorized
hazardous chemicals / decontaminator.
\Wastes
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6.3 The authorization shall be valid up to %8;5 Complied
The authorization is subject to the conditions stated below and such other condition Complied
6.4 as may be specified in the rules from time to time under the Environment Protection
Act — 1986 and Haz. Waste (M&H and TM) Rules 2008.
The authorization is granted to operate a facility for collection, storage, within Complied
6.5 factory premises, transportation and ultimate disposal of hazardous waste as per
condition no 6.2 to the industry having valid CCA of this board.
7 TERMS AND CONDITIONS OF AUTHORISATION
7.1 The applicant shall comply with the provision of the Environment Protection Act, 1986 Complied
and the rules made there under.
7.2 The authorization shall be produced for inspection at the request of an officer Complied
authorized by the GPCB.
7.3 The persons authorize shall not rent, lend, sell, transfer or otherwise transport the Complied
HW without obtaining prior permission of the GPCB.
7.4 Any unauthorized change in personnel, equipment or working conditions as mentioned Complied
in the authorization order by the persons authorized shall constitute a breach of this
authorization
7.5 The person authorized shall comply with the provision outlined in the central pollution Complied
control board guidelines on “Implementing and liabilities for environmental damages due
to handling and disposal of handling and disposal of hazardous waste and penalty”
7.6 The person authorized shall comply with the provisions outlined in the central pollution Complied
control board guidelines on “implementing liabilities for environmental damages due
to handling and disposal of hazardous waste and penalty.”
7.7 It is the duty of the authorized person to take prior permission of the GPCB to close down Complied
the facility.
7.8 An application for renewal of an authorization shall be made as laid down in rule 6(2) Complied
Under Hazardous and Other Waste management and transboundary Rules, 2016.
7.9 The imported hazardous and other wastes shall be fully insured for transit as well as for Complied
any accidental occurrence and its clean-up operations.
7.10 The record of consumption and fare of the imported hazardous and pother waste shall be Complied
maintained.
7.11 The hazardous and other wastes which gets generated during recycling or reuse or Complied
recovery or pre- processing or utilization of imported hazardous or other waste shall be
treated and disposal of as per specific condition of authorization.
7.12 The importer or exporter shall bear the cost of import or export and mitigation of damages Complied
if any.
7.13 Any other condition for compliance as per the guidelines issued by the ministry of Complied
environment, Forest and Climate Change or Central Pollution Control Board from time to
time.
7.14 The waste generator shall be totally responsible for (i.e. Collection, Storage, Complied
Transportation, and Ultimate Disposal) the wastes generated.
7.15 Records of waste generation, its management and annual return shall be submitted to Complied
Guijarat Pollution Control Board in Form-4 by 30" day of every year for the proceeding
period April to March.
7.16 In case of any accident, details of the same shall be submitted on form-11 to Gujarat Complied
pollution Control Board.
7.17 As per “Public Liability Insurance Act-1991” Company shall get insurance policy, If Complied
applicable.
7.18 Empty Drums and container of toxic and hazard material shall be treated as per Complied
guidelines published for “management & handling of discarded container”. Records
of the same shall be maintained forwarded to Gujarat Pollution Control Board.
7.19 In case of transport of hazardous waste to a facility for( i.e. treatment, Storage and Complied
disposal) existing in a state other that the state where hazardous waste wastes are generated
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, the occupier shall obtain ‘No Objection (zrﬁlg s from the state pollution control board
committee of the concerned state of unio
territory administration where the facility exists.

7.20

Unit Shall take all concrete measures to show sensible result in waste

generation, reduction,

avoidance, reuse and recycle. Actions taken in this regard shall be submitted within three
months and also along with form-4.

Complied

7.21

Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Supreme court’s order in W.P.No 657 of 1995 dated 14" October 2003.

Complied

7.22

Industry shall have to display on-line data outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including waste
and air emissions and solid hazardous wastes generated within the factory premises.

Complied

General Condition

8.1

Any change in personnel, equipment or working conditions as mentioned in the in the
consent should be intimated to this board

Complied

8.2

Applicant shall also comply with the general conditions as in annexure 1

Complied

8.3

Whenever due to accident or other unforeseen act or ever, such emissions occur or is
apprehended to occur in excess of standard laid down such information shall be forthwith
reported to board, concerned police station, office of directorate of health services,
department of explosives, Inspectorate of factories and local body.

Complied

8.4

In case of failure of pollution control equipment, the production process connected to it
shall be stopped. Remedial actions/measures shall be implemented immediately to bring
entire situation normal.

Complied

8.5

The Environment Management Unit/Shell be setup to ensure implementation on and
monitoring of environmental safe guards and other conditions stipulated by statutory
authorities. The environmental management Cell/Unit shall directly report to the Chief
Executive of the organization and shall work as a focal point for internalizing
environmental issues. These cells/units also coordinate the exercise of environmental
audit and preparation of environment statements.

Complied

8.6

The Environmental Audit Shall be carried out yearly and the environmental statements
pertaining to the previous year shall be submitting to this state board latest by 30"
September every year

Complied

8.7

The Board reserves the right to review and/or revoke the consent and/or make variations
in the condition, which the board deems, fit in accordance with section 27 of the Act.

Complied

8.8

In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor should immediately be intimated to the board.

Complied

8.9

Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Supreme court’s order in W.P.No 657 of 1995 dated 14" October 2003.

Complied

Specific Condition

9.1

The Authorized actual user of hazardous and other waste shall maintain records of
hazardous and other wastes purchased in a passbook issued by the state pollution control
board along with the authorization.

Complied

9.2

Handling over the hazardous and other waste to the authorized actual user shall be only
after making the entry in the passbook of the actual user.

Complied

9.3

In case of renewal of authorization, a self-certified compliance report in respect of
effluent, emission standard and the condition specified in the authorization for hazardous
and other waste shall be submitted to SPCB.

Complied

9.4

The occupier of the facility shall comply the standard operating procedure / guidelines
published by MOEF&CC or CPCB or GPCB from time to time.

Complied

9.5

Unit shall comply provision of E-Waste Management Rules-2016.

Complied
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9.6

PaYaYe X
The Disposal of Hazardous waste shall haca&i@d dut as per the waste management
hierarchy.

Complied

9.7

The occupier of facilities shall not store the hazardous waste and other waste for a period
not exceeding ninety days. Prior permission of the board shall be obtained for extension
of the storage period.

Complied

9.8

The occupier shall maintain the records of generation, sale, storage, transport, recycling,
co-processing and disposal of hazardous waste and make available during inspection.

Complied

9.9

The transportation of the hazardous waste shall be carries out in GPS mounted dedicated
vehicles.

Complied
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Annexure-IV
Compliance statuses of Environmental Clearance of ArcelorMittal Nippon Steel India Limited (Formerly Essar Steel (Hazira)

Ltd (ESHL)) vide File No. J-11011/ 714-A / 2008 - 1A.1 (1) dated 5" July, 2010.

;%ND POINTS TO BE COMPLIED COMPLIANCE STATUS

A Specific Conditions

i) The Ministry’s environmental clearance accorded for the existing Integrated Steel Plant (4.5 MMTPA) along with
Captive Power Plant (270 MW) Vide letter nos. J — 11011/74/06 IA dated 13% June, 2006, ) — 11011 /327 / 2006 —
IA.1l (1) dated 25" April, 2007 and 29" May, 2008 & integrated Steel Plant (5.0 MMTPA) along with Captive Power
Plant (270 MW) vide letter no. J-11011/714/2008-IA Il (1) dated 22" December, 2008 for the specified products in
the name of M/S Essar Steel(Hazira) Limited stands withdrawn and supersedes the previous environmental
clearance from the date of issue of this environmental clearance.

ii) The gaseous emissions from various units shall | Complied.
conform the load/mass based standards notified | Continuous stack monitoring facilities have been provided
by the Ministry on 19™ May, 1993 and standards | with effective air pollution control devices such as Dedusting
prescribed from time to time. The Gujarat state | systems, Electrostatic Precipitator (ESP), Bag House & Bag
pollution Control Board (GSPCB) may specify | Filters, Hydro cyclone, Venturi Scrubber.
more stringent standards for the relevant
parameters keeping in view the nature of the | DSC PLC controller system provided with Air Pollution Control
industry and its size and location. At no time the | measures.
emission levels shall go beyond the prescribed
standards. In the event of failure of any pollution | Continuous Emission Monitoring Systems (CEMS) are
control system adopted by the unit, the | installed & real time data is being sent real time to CPCB &
respective unit should not be restarted until the | GPCB servers.
control measures are rectified to achieve the
desired efficiency.

iiii) Efforts shall be made to reduce RSPM levels in | Complied.
the ambient air and a time bound action plan | To reduce RSPM levels Continuous stack monitoring facilities
shall be submitted. On-line ambient air quality | have been provided with effective air pollution control
monitoring and continuous stack monitoring | devices such as Dedusting systems, ESP, Bag House & Bag
facilities for all the parameters (SPM, SO2 and | Filters, Hydro cyclone, Venturi Scrubber.
NOx including CO) and sufficient air pollution
control devices shall be provided to keep | Installed Four nos. of Continuous (24*7) Ambient Air Quality
emissions levels below 100 mg / Nm3 and data | Monitoring Stations (CAAQMS).
shall be submitted to Ministry’s Regional Office
at Bhopal, CPCB and GPCB. Unit is carryout monthly manual monitoring for Ambient by

Third Party NABL Lab & Recognized by MoEF&CC, New Delhi.
iv) Electrostatic Precipitator (ESPs) to pellet plant, | Complied.

high efficiency ventury Scrubber(auxiliary) to Hot
Briquetted Iron(HBI)Plant, wet type double
ventury Scrubber shall be provided to gas
cleaning system of Blast Furnace(BF) and bag
filters to coal blending section, dry coal screen
house, cast house, stock house, lime kiln etc.
shall be provided to control gaseous emissions
within the permissible limit. The flue gas
emission through stacks attached to the boiler,
furnace and heater shall conform to the
standards prescribed by the GPCB and data shall

Ventury scrubber to HBI Plant, wet Scrubber for Gas Cleaning
plant of Blast Furnace and bag filters to coal blending section,
dry coal screen house, cast house, stock house, lime kiln etc.
provided to control gaseous emissions.

Unit is carryout monthly manual monitoring for Ambient by
Third Party NABL Lab & Recognized by MoEF&CC, New Delhi.
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be submitted to Ministry’s Regional Office at
Bhopal, CPCB and GPCB.

i)

The National Ambient Air Quality Emission
Standards issued by the Ministry vide G.S.R No.
862 (E) dated 16™ November, 2009 shall be
followed.

Complied.

Installed Four nos. of Continuous (24*7) Ambient Air Quality
Monitoring Stations (CAAQMS). Last 7 days result of the
same is attached as annexure-IIl.

iv)

In plant control measures for controlling fugitive
emissions from spillage/ raw materials handling
shall be provided. Further, specific measures like
water Sprinklers/bag filters/cyclone dedusting
system shall be provided to raw material
handling section, transfer points, conveyors and
hoppers, curtains etc. suitable enclosures, dust
collection system and water sprinkling on haul
roads shall be provided to control fugitive
emissions. Dust from the induction furnace shall
be collected in the hoods and dusty air will be
cleaned by using cyclone and venture scrubber.
Fume extraction system with bag filters shall be
provided to Steel Melting Shop (SMS) and caster
Steel plant (CSP). Dedusting system with bag
filters shall be provided to cast house, stock
house, coal injection system, hot metal de —
sulphurization mixer of BF. Data on fugitive
emissions shall be regularly monitored and
records maintained.

Mostly Complied.

For control of fugitive emission in Material Handling areas by
water sprinklers, installation of dedusting systems, closed
conveyors, curtains.

Mechanical sweepers. — 10 Nos. machines are provided for
Regular cleaning of dust on roads. Water sprinkling systems
are installed at various locations for controlling of dust
emission. Dry fog systems are adopted for controlling of dust
emission. Wind fence installed for controlling of dust
emission.

v)

Gaseous emission levels including secondary
fugitive emissions from blast furnace and sinter
plant shall be controlled within the latest
permissible limits issued by the Ministry and
regularly monitored. Guidelines / Code of
practice issued by the CPCB shall be followed.
The emission standards issued by the Ministry in
May, 2008 for the Sponge plants shall be
followed.

Complied.

Adequate APCMs i.e. wet type double ventury Scrubber
provided to gas cleaning system of Blast Furnace(BF) and bag
filters are provided to control fugitive emission. ESP is
provided as apcm with Sinter plant for fugitive emissions
control.

vi)

Vehicular Pollution due to transportation of raw
material and finished product shall be
controlled. Proper arrangements shall also be
made to control dust emissions during loading
and unloading of the raw material and finished
product.

Mostly Complied.

Unit has carried out regular cleaning of dust on roads
through mechanical sweepers. — 10 Nos. of machines. Water
sprinkling systems are installed at various locations for
controlling of dust emission.

vii)

Total water requirement from Singanpore Weir
shall not exceed 1, 00, 838 m3 / day. No ground
water shall be used. Separate drains for
domestic, process, storm water shall be provided
in consultation with GPCB. All the other effluents
shall be treated in plant — wise independent
waste water treatment system. BF — GCP and

Partially Complied as unit has not provided STP.

Unit has obtained permission from Irrigation Dept. and unit
has adopted system to recycle and reuse of treated waste
water within plant and for gardening/plantation.

As per the data furnished of last three months, consumption
of water is under permitted quantity.
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coal washery water shall be treated in thickener
and used in the pig casting machine. Acidic and
alkaline effluent from DM water plant shall be
neutralized and reused in the plant through ash
pond. Oil traps shall be provided to remove oil
and grease. All the treated waste water from
process shall be treated and recycled and reused
for ash handling, dust suppression and green belt
development. The domestic wastewater shall be
treated in STP and treated wastewater after
conforming to the prescribed standards shall be
used for green belt development.

Unit is using surface water from singanpore weir.

Unit has provided Septic tank/soak pits at several locations
for disposal of sewage from plant. Unit is in planning stage to
provide Sewage Treatment Plant as per CCA Condition.

vii)

An effort shall be made not to discharge any
treated waste water outside the premises and
adopt ‘Zero’ effluent discharge. An effort shall be
made to recycle and reuse the maximum treated
wastewater in the process itself to reduce
quantity of water consumption and effluent
discharge into Tapi estuary. Only excess treated
waste water after meeting the norms of Gujarat
Pollution Control Board or as mentioned in E(P)
Act, whichever are more stringent, shall be
discharged to Tapi Estuary through RCC Pucca
Channels.

Complied.
Unit has taken efforts to maximum reuse / recycle of Treated
Effluents within the system.

Unit is in process to commission RO unit for Zero Liquid
Discharge (ZLD) project.

ix)

Prior permission for the drawl of 1, 00, 838 m3 /
day water from Singanpore Weir from the
concerned department shall be obtained.

Complied.
Approval obtained from Irrigation department for water
drawl.

x)

The Water consumption shall not exceed 16 m3 /
Ton of Steel as per prescribed standard.

Complied. As per provided data from the unit Water
consumption details for Year-2022 is 3.7 m3/TCS.

xi)

Ground water monitoring around the solid waste
disposal site / secured landfill (SLF) shall be
carried out regularly and report submitted to the
Ministry’s Regional Office at Bhopal, CPCB and
GPCB.

Complied.

Regular monitoring of Ground Water around the solid waste
disposal site is being carried out by Third Party Approved Lab
and report of the same is submitted to GPCB & MoEF&CC.

viii)

All the char from DRI Plant shall be utilized in
AFBC Boiler of power plant and no char shall be
disposed off anywhere else. Lime / dolime fines,
mill scales, iron ore fines, DRI Fines, scale, sinter
dust etc. shall be used in sinter plant. Blast
Furnace slag shall be granulated. Granulated
slag, BF & Corex slag shall be provided to cement
manufacturers for further utilization. As
proposed, an effort shall also be made
manufacture tiles from the slag. All the other
solid wastes including EAF slag and broken
refractory mass shall be properly disposed off in

Complied.

BF & Corex plant is having slag granulation facility. Slag
processed in granulation plant & granulated slag is being sold
to Cement manufacturers.

By — products Viz. Lime/ Dolime fines, mill scale, Iron ore
fines, DRI fines, sinter dust, BF fines, coke fines and sludge
cake of gas cleaning plant are being utilized in sinter plant.

Slag generated from SMS is being utilized as:
1) Recycle in Internal Plants ( Sinter, BF and Corex).
2) Internal Plant area development.
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environment friendly manner. Used lube oil and
oily waste shall be provided to authorized
recyclers / reprocessors.

4) Road making.
5) Internal Plant Road making.
Used Oil sold to authorized recyclers / reprocessors.

ix) A time bound action plan shall be submitted to
reduce solid waste, its proper utilization and | Complied.
disposal. Action plan for Solid waste utilization & disposal has already
been submitted.
X) Proper handling, storage, utilization and disposal | Complied.
of all the solid waste shall be ensured and regular | Designated permanent storage shed with impervious flooring
report regarding toxic metal content in the waste | provided for Storage of Sludge & other waste.
material and its composition, end use of solid / | Data of manifest for hazardous waste are sent to GPCB.
hazardous waste shall be submitted to the
Ministry’s Regional Office at Bhopal,SPCB and
CPCB.
xi) As proposed, green belt for adequate width and | Mostly Complied.
density shall be provided in at least 33 % of plant | As per furnished details, at present unit having green belt in
area and along the boundary wall of the site as | 166 Ha. Land which is @ 22.13 % of total plant area and also
per the CPCB guidelines. with expansion unit is developing green belt every year to
comply with the condition.
The company shall undertake rainwater- | Complied.
Xii) harvesting measures by collecting the rainwater | Rainwater conservation measures has already been
through drains. The water collected shall be | undertaken and practiced by unit.
connected to raw water pipeline for reuse in the
plant. The Company shall provide proper | During the period Apr'22 — Mar'23 Total 5,24,482 m3
drainage system for rain water to prevent water | rainwater has been harvested as per the details furnished by
logging within and in the vicinity of the plant. unit.
xiii) Occupational Health Surveillance of the workers | Complied.
should be done on a regular basis and records | Occupational Health Surveillance Programme & medical
maintained as per the Factories Act. checkup of all workers and employees of company are being
carried out and records of the same are maintained.
Xiv) The company shall comply with all the | Complied.
recommendations / action points made in the | Complying with the recommendations / action points made
Charter on Corporate Responsibility for | in the Charter on Corporate Responsibility for Environment
Environment Protection (CREPs) and progress | Protection (CREPs). Compliance on Corporate Responsibility
report shall be submitted to MoEF/CPCB. for Environment Protection (CREPs) submitted to MoEF&CC.
XV) Environmental Clearance under CRZ Notification | Complied.

shall be obtained for Deep Draught Berth (550
meter jetty along with channel) prior to
commencement of the construction activities
and the copy of environment clearance accorded
shall be submitted.

Unit has obtained CRZ clearance for Deep Draught Berth.
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xiii) Coal in coal based captive power plant and | Complied.
natural gas in Corex plant, Steel melting shop, | As NG & Coal is being used as per the condition stipulated.
Caster shop and long product mill and Lime plant
shall be used. No Coke Oven plant shall be | No coke oven plant installed.
installed.

Xiv) The Company shall provide housing for | Complied. All necessary amenities are provided to the
construction labour within the site with all | construction workers during the project activity.
necessary infrastructure and facilities such as
fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche etc.

The housing may be in the form of temporary
structures to be removed after the completion of
the project.

B General Conditions

) The project authorities must strictly adhere to Ei??]lidc;btained permissions of the GPCB
the stipulations made by the Gujarat Pollution ’

Control Board (GPCB) and the State Government.

ii) No further, expansion or modifications in the | Complied.
plant should be carried out without prior | And will be complied as and when required.
approval of the Ministry of Environment and
Forest.

iii) At least four ambient air quality monitoring | Complied.
stations shall be established in the downward | Installed Four nos. of Continuous (24*7) Ambient Air Quality
direction as well as where maximum ground level | Monitoring Stations (CAAQMS).
concentration of SPM, SO, and NO, are
anticipated in consultation with the State | Unitis regularly submitting data to relevant authorities.
Pollution Control Board. Data on ambient air
quality and stack emission shall be regularly
submitted to this Ministry including its Regional
Office at Bhopal and GPCB / CPCB once in six
months.

iv) Industrial waste water shall be properly | Complied.
collected, treated so as to conform to the | Adequate ETP and treated waste water as well as Water
standards prescribed under GSR 422 (E) dated | circulation systems are provided.
19th May, 1993 and 31" December, 1993 or as
amended form time to time. The treated
wastewater shall be utilized for plantation
purpose.

v) The overall noise levels in and around the plant | Complied.

area shall be kept well within the standards (85
dBA) by providing noise control measures
including acoustic hoods, silencers, enclosures
etc. on all sources of noise generation. The
ambient noise levels should conform to the
standards prescribed under EPA Rules, 1989 viz.
75 dBA (day time) and 70 dBA (night time).
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Vi) The project proponent shall also comply with all | Complied.
the environmental protection measures and | Undertaken community development activities for nearby
safeguards recommended in the EIA / EMP | villages since inception. CSR Report submitted to GPCB &
report. Further, the company must undertake | MoEF&CC regularly.
socio-economic development activities in the
surrounding villages like community | Compliance to all the Points / recommendations of EIA / EMP
development programs, educational programs, | Report is submitted through Half Yearly Environment
drinking water supply and health care etc. Clearance Conditions compliance report to Ministry & GPCB.
vii) As mentioned in the EIA / EMP, Project | Complied.
authorities shall ensure judicious utilization of | As per furnished details by unit. Utilization of Funds for
Rs. 135.00 Crores and Rs.13.00 Crores | Capital & Recurring expenditure for the environmental
earmarked towards the capital cost and | pollution control.
recurring expenditure / annum earmarked for
the environmental pollution control to
implement the conditions stipulated by the
Ministry of Environment and Forest as well as
the State Government. An implementation
schedule for complying with all the conditions
stipulated herein shall be submitted to the
Regional Office of this Ministry at Bhopal / CPCB
/ GSPCB. The funds so provided shall not be
diverted for any other purposes.
viii) A copy of clearance letter shall be sent by the | Complied.
proponent to concerned Panchayat, Zila | Copies are submitted to all relevant authorities as
parishad / Municipal Corporation, Urban Local | represented by unit.
body and the local NGO, if any, from whom
suggestions / representations, if any, were
received while processing the proposal. The
clearance letter shall also be put on the website
of the company by the proponent.
ix) The project proponent shall upload the status of | Complied.
compliance of the stipulated environment | Environment clearance condition compliance report including
clearance condition, including results of | results of monitored data already uploaded on the website of
monitored data on their website and shall | the company.
update the same periodically. It shall
simultaneously be sent to the Regional Office of | Half yearly Environment Clearance Condition compliance
the MOEF&CC at Bhopal. The respective Zonal | reportissubmitted by unit to MoEF&CC & GPCB.
Office of CPCB and the SPCB. The criteria
pollutant levels namely; SPM, RSPM, SO2, NOx Online Monitoring results of pollutant levels namely; PM10,
(ambient levels as well as stack emissions) or | S02, NOx (ambient levels as well as stack emissions) is being
critical sectoral parameters, indicated for the displayed near main gate of the company in the public
projects shall be monitored and displayed at a | domain.
convenient location near the main gate of the
company in the public domain.
X) The Project proponent shall also submit six | Complied.

monthly reports on the status of the compliance
of the stipulated environmental conditions
including results of monitored data (both in hard
copies as well as by e mail) to the Regional

Six monthly Environment Clearance Condition compliance
report is being sent to GPCB, CPCB & MoEF&CC.
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Office of MoEF&CC, the respective Zonal Office
of CPCB and the GPCB. The Regional Office of
this Ministry at Bhopal/ CPCB/ GPCB shall
monitor the stipulated conditions.

xi)

The environmental statement for each financial
year ending 31st March in Form - V as is
mandated to be submitted by the project
proponent to the concerned State Pollution
Control Board as prescribed under the
Environment (Protection) Rules, 1986 as
amended subsequently, shall also put on
website of the company along with the status of
compliance of environmental conditions and
shall also be sent to the respective Regional
Office of the MoEF&CC at Bhopal by email.

Complied.
Environment Statement (Form V) is regularly submitted to
GPCB.

Xii)

The project Proponent shall inform the public
that the project has been accorded
environmental clearance by the Ministry and
copies of the clearance letter are available with
the SPCB and may also be seen at website of the
Ministry of Environment, Forests and Climate
Change (MoEF&CC) at http:/envfor.nic.in. This
shall be advertised within seven days from the
date of issue of the clearance letter, at least in
two local newspaper that are widely circulated
in the region of which one should be in
vernacular language of the locality concerned
and a copy of the same should be forwarded to
the Regional Office at Bhopal.

Complied.
Already advertised in leading local newspapers after grant of
clearance.

xiii)

The Project Authorities shall inform the Regional
Office as well as the Ministry, the date of
financial closure and final approval of the project
by the concerned authorities and the date of
commencing the land development work.

Complied.
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—_— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Wﬁ’ Sactor-10-A, Gandhinagar-382 010
Ny > Phone n: (079) 23226295
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

CCA-Amendment
(No H-114723)

NO: GPCB/CCA-SRT-340( 1 6)/1D-20680/ Date:
TO,
M/s. ArcelorMittal Nippoa Steel India Limited (JIRC Division)

Pl No: 245-164, 312-321,
. Serat-Hazira Road,
urat-394270,

Tak: Chorasi, Dist: Sarat
SUB: Amendmens in the consolidated consens & Authorization of the Board,

REF: 1) CCA order No: - AWH-107719, Daled-07/0472020 under various Environmental Acts/Rules.
2) Your CCA Amendment Application Inward LD No.195655 dated 27-05-2021.

in exercise of the power conferred under section-25 of the Water {Prevention and Control of
Pollution) Act-1974, under section-2! of the Air (Prevention and Control of Pollution)-1981 and
Authorization under under rule &2) of the Hazardous And Other Waste (Management and
Transboundary) Rules, 2016 & framed under the Environment {Protection) Act-1986. The Board has
wramed CCA vide order No. AWH-107119 issued vide this office letter no: GPCB/CCA-SRT-
1N 16ID-20680/36254 | dated 19062020, valid up 10 31111272024,
The Board has right 10 review and amend the conditions of the said CCA order.
The said CCA order is farther smended as below.

1. This order shall be read as CCA-Amendment Order No. H-114725 date of issued 15-09-2021 valid up
1o 31-12-2024.

Subi if lition:

1. There shall be wo change in existing production capacity, water consumption, waste water
generution, fuel compumption due to proposed CCA-Ameadment.

2. Spent acid shall removed from by product & incleded in Hazardons waste.

3. [Imdustry shall comply with the provisions of Hazardons waste Rules 2016 & amendmeni
thereof,

4. To do retrofinting at D.G.Set for emission costrol and weit shall sabmit compllance with
respect to Board circular No. GPCB/AIr Actlon-03(1){EyS9914%/, dated: 27/08/2011 in the
mafier of NGT O.A. No. 681/2018.

Page 1 of 3
M/s. ArcelorMitial Nippon Steel India Limited (HRC Division)}1D-20680)

Clean Gujarat Green Gujarat

ISC - 9001 - 2008 & 1SO - 14001 - 2004 Certified Organisation
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1. Condition No. & of the said CCA orderis amended as below.

6. AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2 [See rule 6 (2)]

Form for grant of authorization for occupier or operator handling Hazardous waste
6.1 Authnnzannn order No:- H-114725 date of Issmr 1555_29_2_1

rcelorMitta HRC Division)is herehy granted an
thorlzatmn to nperate facility for fullnwing hazardnus wastes on the premlses situated at

(13- | f - . KM, Surat-Hazira Hib ]

Y | DM T

rak- 394 1

| wase

Quantity
MT/Year

[ Schedube-1/
Category

Facility ' |

Chemical Slu_dﬁé_ from waste
water Lreatment

2900
MT/year

353

Collection, Storage,
Transponation and disposal at
GPCB avthonzed TSDF Sie.

Used or Spent Oil

1443
KL Year

31

Collection, storage.
transportation and disposal by
selfing to Registered re-
refiners.

Empty
barrels/conainery/liners
contaminated with hazardous
chemicalsfwastes

T265
MNos Y ear

ER N

Collection, storage
traysportation and disposal 1o
authorized decontaminalor

Spent ion exchange resin
containing metals

11.138
MNos Y

15.2

Collection, Storage.
Transportation and disposal al
CHWIF.

Zinc Dross

195
T/ Month

' Schedule-1V
{15}

Send 10 authorized recycter
who has obtained authorization
from the Board under rule § of
Hazardows and other  waste
(Management &
Transhoundary) Rules, 2016

Spent Acid

2100
M*/day

]

Schedule-1V
(15)

J

Collection. SIOTage. recover.
regse In SAME  Pricess.
transportation & send excess
guantity 2000 MT/Month {als0
include quantities during break
down/shutdown/emergencies

of the plan) of spenl acid -
(bevond treating capacity of |
acid regeneration plant (ARP}
to authorized recyclers up W
commissioning_of new ARP. |

Page 2of 3

M/s. ArcelorMiual Nippon Steel india Limited (HRC Division)( ID-20680)
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P GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010
. | Phone : (079) 23226295
GPCB Fax : (079) 23232156
Website : www.gpch.gov.in

Recycler i.e
1) Mss.  Sukha Chemical
[ndusiries, Ankleshwar,
Gujarat, India (Quantity: 1000
MTMonth)
2] Mfs. Krasoma Biochem
Private Limited, Pithampur,
MP. India {Quantity: 1000
f MT/Momh)

6.2 The authorization shall be valid up to 31-12-2024.

6.3 The authorization is subject to the conditions stated below and such other conditions as may be
specified in the rules from time 1o time under the Environment (Protection) Act-1986.

6.4 The authorization is granted 10 operate a facility for collection, storage within factory premises
transponiation and ultimate disposal of Hazardous wastes as per condition n0.6.2 1o the
industry having valid CCA of this Board.

5. The rest of the conditions of the above referred CCA order shall remain uachanged. You are
directed to comply with these conditions.

For and on behalf of

Gujarat Pollutips Control Board
5

(Sml. S. V. Bhargava)

Unit Head, Sarat

Page 3 of 3
M/s, ArcelorMittal Nippon Steel [ndia Limited (HRC Division)1D-20680)

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD
— PARYAVARAN BHAVAN
S Sector-10-A, Gandhinagar-382 010
|/ Phone : (079) 23226295
GPCB Fax : (079) 23232156
Website : www.gpcb.gov.in
CCA-Amendment
BY RP.A.D.
NO: GPCB/CCA-SRT-340 (15)/1D_20680/ Date:-
To:

M/s. ArcelorMittal Nippon Steel India Limited( HRC Division)
Plot No: 203-234, 245-264, 312-321,
/@ 27 KM. Surat-Hazira Road,
~" Surat-394270,
TFal: Chorasi, Dist: Surat.

Sub: Amendment in the consolidated consent & Authorization of the Board.
Ref: CCA-Renecwal vide order No. AWH-107719 Dated of issue ; 07/04/2020

In exercise of the power conferred under section-25 of the Water (Prevention and
Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of
Pollution)-1981 and Authorization under rule 6(2) of the Hazardous And Other Waste
(Management and Transboundary) Rules, 2016 framed under the Environmental
(Protection) Act-1986, The Board has granted CCA vide order No. AWH-107719 Dated of
issue : 07/04/2020 valid upto 30/09/2020 with specific conditions mentioned therein.

The Board has right to review and amend the conditions of the said CCA Order.

1. The validity of the above referred CCA-Renewal is extended up 31/12/2024 instead
of dated 30/09/2020.

2. The name of unit shall be read as M/s. ArcelorMittal Nippon Steel India Limited
(HRC Division) instead of M/s. Essar Steel India Limited (HRC Division)

3. The rest of the conditions of the above referred CCA-Renewal shall remain
unchanged. You are directed to comply with these conditions.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

H. Trivedi)
Deputy Chief Envirecnmental Engineer

> Clean Gujarat Green Gujarat

1SO - 9001 - 2008 & I1SO - 14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Fax : {079) 23232156

S————
ﬁ Phone : (079) 23226295
GPCB

Website : www.gpcb.gov.in

By RP.A.D

In exercise of the power conferred under section-25 of the Water (Prevention and Control of
Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)-1981 and
Authorization under rule 6(2) of the Hazardous And Other Wasie (Management and Transboundary)
Rutes, 2016 framed under the Environments] (Protection) Act-1986. This Board is empowered to Grant
CC&A.

And whereas Boand has received consolidated consent spplication leiter no. 170168 dated 14-82-
2028 for the Consolidated Conseat and Authorization (CC & A) of this Board under the provisions /
rules of the aforesaid Acts. Consents & Authorization are hercby granted as onder;

CONSENTS AND AUTHORISATION:

M/s. Essar Steel India Limited (HRC Divisionk1D-20680)

Clean Gujarat Green Gujarat

180 - 9001 - 2008 & SO - 14001 - 2004 Certified Organisation

{Under the provisions /rules of the afiresaid environmental acts) e,
To, . 5.\ ~
M/s. Essar Steel India Lisited (HRC Division) '{{\
Plat No: 203-230, 245-264, 312-311, T

@ 27 KM. Surat-Harira Roaud, . ’ "v,r'

- Surat-3942170,

Tak: Chorasl, Dist: Surat. \Q

1. Consent Order No. AWH-107719 Date of lasue: 07-04-2820,

2. The consemss shall be yalid upto 30-99-2020 for the use the discharge of treaied
effluent and emission due 1o operstion of industrial plant ing of Lthe following ilems/
products: _

Sr. | Plant Nome Prodact /By Praducts Capacity
Ne. MT/Moath
1 HBI (Moduic 1-Y) HBI 498333
' Iron Ore Fines 68.604
LPG 5400
2 | HRC Plant HR Coils 3,75,000
(EAF, Caster . HSM, | Mill Scale 12,050
5C) Slag R0
Iron Fines 6000
3 Limwe Plant Lime 40,400
Lime Flnes ROOD
Lime Stone/Dolomile Chips 10590
Off Grade Lime/ Dolime 720
4 | Oxygen Plant Oxygen (Gaseous) 371120000
| Oxygen (Liguid) 21240000
Nitrogen (gaseous) 34520000
__ Argon 1658400
5 | CRM Hot Rolled Pickled Coils’ Sheets 1, 70,000
Page 1L of 11
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Cold Rolled Coils/Sheet 1,08.334
Galvanized Sheet/Coils . 167
Coated Sheet'Coils B34
Specnt Acid (M /Day) 2100
fron Oxide 1050
& | CPP-31 MW Ceptive Power (MU/Day 744 MWH (31 MW)
7 | Extension of Existing
Captive Jetty (734
Meters)
2 | Waste Heat Recovery | Power 25 MW
Based Power Plant
Subject to specific condition:

]

. The applicant shall strictly comply witk sl conditiow/stipulated made in Eavirpniiitoi

Clcarance iswed by Misbtry of Esvironmcnt and Forest,New Delhi i it mfio-.l-
1001 1/74/2006-FA-11(1) Dated, 13862006 and CRZ clearance for extensian’of -eTisting
captive joety vide order no. 11-65/2005-1A-11 Dud. 18992006 respectively. o

Industry shall strictly comply with all specific conditions Environmuetsl

Clearance isswed by Govy, of ladia, Ministry of Enviroament and F. their letter No.
J-110117742006 1A-H(T). dtd. 1306/2606.

The enlt shall strictly observe and comply with w:l% latfox made in
Environmental Clearance lssued by MOEF, New Dehhi In lts = -1 /452004-1A-
(L) dd, 07/11/2008, 1

The applicant shall strictly observe & comply with va mtion imposed by MOEF,
New Deli im W3 Order oo J-1101L/495-1ASN]) d&%ﬂm & to smbmit compliawce
report thereol,

The applicant skall strictly observed & comply all condition of Environmental
Clearance granted by Mislstry of Esviroament and Forest, vide letter no. J-1301 1/50/2086-
IA-TKY) Dated, 20042007, :
Indwsiry shall manage Solid Wastes generated from indwstrial activities as per Solid Waste
Management Rules-2016 (solid waste s defined in Rube-3{44)).

As per Provisions of Rule 18 of Solid Waste Management Ruks-2046 yor arc directed 10
make an arrangement in UtHitiesto replace at least flve percent (5%) of yoer solid fuel
requirement by ‘refused derived foed’,

Indusiry shall obtgin NOC from CGWA as per order of Hon. Nattonal Green Tribunal for
the withdrawal of ground water,

The applicant shall strictly observed & comply with all condition of Eavirommentsl
Clearance granted by Miubury of Eavironment and Forest, vide letter no. J-11011/4/1992-1A
11 (T}, Dated:- 0400777005,

Applicant skall comply 8¢ the Standard Operating Procedure for acid reese will be complied
with judiciomsly,

Speat Acid Afer regeserstion shall be remsed in this.

Page 2 of 11

M/s. Essar Steel [ndia Limited {HRC Divisionk1D-20680)
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone

Fax

Website : www.gpcb.gov.in

CONDITIONS UNDER THE WATER ACT:

3.1. Source of water: - Borewell.
3.2, The quantity of the water consumption for industrial purpose shall not exceed 93966 KL/Day.

3.3. The quantity of the fresh water consumption for domestic porpose shatl not exceed 2711 KL/Day
3.4. The quantity of the industrial effluent to be generated from the manufacturing process and other
ancillary indusirial operations shall nol exceed 19672 KL/Day, however discharge shall be within
the consented quantity memtioned in consent of the whole plant.

3.5, The quantity of domestic waste water shall not exceed 1173 KL/Day,
3.6.(A) The applicant shall provide adequate efflusnt treatment system

: (079) 23226295

: (079) 23232156

in order to achieve the quantity

of the treated effluent as per GPCH norms mentioned below. (HBI & HRC Plant):

FARAMETERS

GPCB NORMS

PH -

65TO8S5

Temperature

H#*C

Colour (Pt. co. scale) inn units

EOD

Suspended Solids

100 mgA |

(il and Grease

10 mgA |

Phenodic COWS

1 mgf |

Sulphides

2 mgl

Ammonijcal Nitrogen

50 mgf] |

Total Chromiom

2 mefl |

Hexavelent Chromium

0.1 mgfi |

BOD {5 days at 20°C)

30 mp |

CoD

100

Cyanides

0.2

Fluorides

18

Lead

Copper

Nickel

3 mgfl |

Zink

5 mgdl |

(B) CPP

Plant:-

Boiler Blow Dowa:-
Suspemded Solids
0il and Grease

Total Copper
Total [ron

100 mg/l
190 mg/l

1.0 mg/l
1.0 mefi

Conling Water Blow Down:-
Free Available Chiorine

Zing

Hexavalent Chromium

Taotal Chromivm

Phosphate

0.5 mg/!

1.0 mgfl
0.1 mg/l
0.2 mp/l
5.0 mg/l

Combiged Effiucpt:-
<2 .
Suspemded Solids

6.5To 3.5
100 mg/1

M/s. Essar Steel India Limited (HRC DivisionK1D-20680)

Clean Gujarat Green Gujarat

180 - 9001 - 2008 & ISO - 14001 - 2004 Certified Organigation
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3.7. The Final treated effluent conficming to the above standards shall be discharged into Estuary
Zone of river Tapi through closed pipe through oie outlet only.
3.8. Domestic effluent @ 380 M/day shall be disposed off through septic tank/ soak pit system &
(@782 M*day shall be treated separately to confirm to the following standards and utilized
on land for plantation ot gardenm% within the factory premise.

3.9. Domestic effluent shall be disposed off through septic tank/soak pit sysiem.
3.10. Domestic effluent shall be disposed off through septic tank/soak pit system

2304

O¥ and Grrease 10 mg/i
Total Copper 1.0 mgl
Total ron 19 mgfl
Zine 10 mgAd
Hexavalent Chromium 0.1 mg/
Tatal Chromium 0.2 mg1
Phosphate 5.0 mg/l

BOD (5 days at 20°C Less than 20 mg/l
Suspending Solids Less than 30 mg/l
Residugl Chlorine Minimum 0.5 mg/l

4.CONDITIONS UNDER THE AIR ACT:

" 4.1. The following shall be used as a fuel.

Sr. No. Fuel ]

' HB] (Mod-I-Vy: -
NG (Sm"/Day) %r
LPG PD
Napiha/ NGL 376 TPD
HRC: (Lime RHF
Boiler)
NG (Sm’/Day? 9312164
NGL/Naptha 7507 TPD
CRM:
NG (Sm*/Day) 194568
CPP:- 31 MW:
NG (Sm"/Day) 192000
NGL/Naptive 168 TPD

4.2. The applicant shall install & operate comprebensive adequate air poliution control system in

4.3,

order 1o achieve prescribed nemms.

M/s. Essar Steel Endia Limited (HRC Division}[D-20680}

The flue gas emission through stack attached shall conform to the following standards:

Page 4 of 11
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o GUJARAT POLLUTION CONTROL BOARD
m— PARYAVARAN BHAVAN
:’av??}’ Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295
GPCB Fax : (079) 23232156
- ‘ Website : www.gpcb.gov.in
Stack | Stack Stack | Air Pollution | Parameters Permissible
No. attached to !leight Control System Limit
Meter
{A) _HRC Plant:-
1. Boiler of| 30 |- Particulate Matter | 50 mg/Nm’
HRC Plant 5Oy 100 ppm
NO,
2. Heat &0 Tall Chimney Particulate Matter
Becovery 50,
Steam NO,
Gemneratne
(HRSC)-31
MW :
; 3. | Reheating 885 |-— Particulate Matter
- Furnace [ 50,
NO,
4. | Reheating 885 | -— Particulate Matier
' Fumnace I 80,
NO, I ppm
5. | Elecric Arc| 45 | FES System 1 & 2 | Particulate Matier mg/Nm
Furance [ & with Bag Fiiter
11 e
6. |Eleciric Arc| 45 | FES System with i &0 mg/Nm’
Furgmes O Bag Filter
7. | Glectic Arc| 45 | FES System with '%ulam Matter | 80 mg/Nim®
Furance IV Bag Filter
8 | Normalizing | 30 |- Particulate Matter | 80 mg/Nm’
F Furance : SOy 40 ppm
- ' -
1 Boiler No. 1| 30 {—- Particulate Matter | 50 mg/Nm~
& 2 of CRM S0, 100 ppm
NO, 50 ppm
2. | Baich 20 | — Particulate Matter | 50 mg/Nm’
Annealing 50, 100 ppm
Fumace NOQ, 50 ppm
{BAF)
3. Heat 6 | — Particulate Matter | 150 mg/Nm’
Recavery S0 30 ppm
Steam NO, 19 ppm
Epenerator
{HR 5G) —
Page 5 of 11
M/s. Essar Steel India Limited (HRC Division}{1D-20680)
B Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & IS0 - 14001 - 2004 Certifiod Organisation
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25 MW
Waste Heat
Recovery
Based
Power Plant

4.4, There process emission through various stack/vent of reactor, process shatl confirm to the
following standards

M/s. Essar Steel India Limited (HRC Division){[D-20680)

Stack | Stack Stack Air Pollution | Farameters | Permissible
No. attacked to helght s | Control System Limnit
Meter

{A)} HB] Plaat:-

1. HBI Performer ; 30 Yenturi Scrubber | PM 50 mg/Nm" o
cum [Beas
Recuperator [ . E“‘ﬁ T .

2 Reformer cum | 30 Venturi Scrubber | PM 50 m S )
Recuperator [I T

3 Reformer cum | 30 Venturi Scrubber | PM 120 mg/Mf
Recuperator [11 o

4, Reformer cum | 40 Venturi Scrubber | PM o [A)mgNm
Recuperator 1V

5 Reformer cum | 40 Venturi Scrubber | P % 50 mg/Nm’
Recuperator V .

6 HBI Process | 20 Venturd Scru :‘gt,i A0 mg/MNm’

Dust + Hydro cyclor;}’_
Collection 5
Bystem \-f
{POCS) |
7 PDCS I 20 Venturi Scrubber | PM 40 mg/Nm’
+ Hydro cyclone :
] POXCS 1M1 20 Venwri Scrubber | PM 40 mg;"Nm"‘
' + Hydro ¢yclone
9 PDCS 1V 20 Venturi Scrubber | PM 40 mg/Nm’
+ Hydro cyclone
10 PDCS V 25 Venturi Scrubber | PM 40 mg/Nm® !
+ Hydro cyclone

(B) Lime Plant:- ]

I Lime Plant | 45 Bag Filer PM 150 mg/Nm"
Kiln [

2 Lime  Plant | 45 Bag Filter PM 150 mg/Nm'
Kiln [l

3 Lime  Plant | 45 Bag Filter PM 150 mgMm’
Kiln [11

4 Lime  Plant | 45 Bag Filter PM 150 mgMm’
Kiln [V

Page 6 of 11
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Qandhinagar-382 010

Phone
Fax

: (079) 23226295
: (079) 23232156

Wabsite : www.gpcb.gov.in

| (<) CRM Flast:-

1 HCl  Scrubber | 25
sttached o

Pickling
operation (Line
1}

HCL Scrubber

20 mg/Nm™

2 HCl  Scrubber | 25
attached 1o
Pickling

operation (Line

HCL Scrubbey

20 mg/Nm’

2}

3 HCI Fume | 25
Scrubber
attached to
Acid
Regeneration
Plant (ARF)

HCL Scrubber

4 Fume 30
Exiraution
System
Attacied o
Cold Rolling
Mill (Line 1)

FES System

5 Fume 30
Extraction
System
Attacied 1]
Cold Rolling
MHl (Line 2)

FES System

40 mg/Nm”
25 mg/Nm’

6 Gas ascrubber | 30
sttached 0
Culvenizing
Tﬁﬁm(l.ine

Gas Scrubber

3

40 mg/MNm~
25 mg/Nm*

7 Gas scrubber | 20
sttached 1]
Galvanizing
operution (Line
1)

Oas Scrubber

NO,

40 mg/Nm’
25 mg/Nm’

ml Pickling Line | 30

| Water Scrubber

| HCL

[ 20 mg/Nm®

Industry shall tske adequate measure to control dusting due to storage, transportation &

handling of Coal/Lignite & fly ash.

4.6. Industry shall comply with Coal handling guideline of the Board.
Industry shall comply with fiy ash notiflcation 1999 as amended from time to time,

4.7,
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48, The concentration of the following perameters in the ambient air within the premises of the
industry and & distance of |0meters from the source) other than the stack/vent) shall not

exceed the following levels.
PARAMETERS PERMISSIBLE LIMIT {(Microgram™" )
Annal 24 Hrs Average
Particulaie Mateer-10 {PM ;) 60 100
| Particulate Matter- 2.5 (PM ;5 ) 40 60
5Q; 50 80
NO, 4 BD

49. The applicant shall provide pertholes, ladder, platform etc at chimney(s) for monitoring the
alr emissions and the sarne shall be open for inspection tofand for use of Board’s staff. The
chimney{s) vents attached ta varicus sources of emission shall be designed by numbers such
8s 8-1, §-2, etc. and these shall be painted/displayed to facilitate identification.

4,10, The industry shall take adequate measures for control of noise levels from its own sn
within the premises s0 as to maintain ambient air quality standards in respect of noise 1o l%
than 75dB(A) during day time and70 dB {A) during night ime. Daytime is rec
between Sa.m. and 10 p.m. and nighttime is reckoned between 10 p.m. and 6 a.m.

5. AUTHORIZATION s per HAZARDOUS AND OTHER WASTE (MAN hl“AND
TRANSBOUNDARY) RULES, 2016 Form-2 |See rule & (2)]
Form for grant of authorization for occupier or operator handling Hazardous
5.1 Authorization order No:- AWH-18771% date of Issue: 87-84-2030.

52 M/ Esser Sicel ludis Limited (HRC Division). is hereby authorizetion 0
operate facility of below for following hazardous wastes on i situated ot Plot Ne:
ri Sarat-Hazira 3

Sr. | Waste Quantity sﬂsﬂu Facillty

No. MT/Year C.

1 Chemical Sludge from waste 2500 353 Collection, Siorage.

I WEICT freatment MT year Transportation and
disposal al GPCB
authorized TSDF Site.

2 Used or Spent Oil 1443 51 Colbection, storage.,

KL/Year transportation and disposal
by sefling to Regisiered re-
refirers.

3 Empty 7265 354 Collection, storage
barrels/containars/linets Mos/Year u'anspurtntmn and disposal
contaminated with hazardous authotized
chemicals/wastes dmntammntur

4 Spent” ion exchange resin 11.138 15.2 Collection, S1orage,
cantaining metals Nos/Y Transportation andd |

disposal at CHWIF.

5 Zinc Dross 195 Schedule-[V | Send 10 puthorized

MT:Month (15 recycler who has obiained
Page B ol 11
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

GPCB . .
Website : www.gpch.gov.in
suthorization from the
Board under rule 9 of
Hazardous end other waste
{Management &
Transboundary)
Rules, 2016
53 The authorization shall be valid up to 33-99-20210.
5.4 The authorization is subject 1 the conditions stated below and such other conditions us may
be specified in the rules from dme 10 time under the Environment { Protaction) Act-1986.
5.5 The muhdrization is granted to opersie 8 facility for collection, storage within fctory
premises transportation and ubimate disposal of Hazandouws wastes as per condition no.5.2 wo
the industry having valid CCA of this Board.
&

C

™

-

L.
12.

13.

14,

The applicant shall comply with the provisions of the Environment (Protection) Act-

the rles made there under. Imt 5’

The authorization or its renewal shall be produced for inspection at the request of
authorized by the Gujsrat Pollution Control Board.

The persons anthorized shall not remt, lend, sell, and wensfer or otherwise
hazardous wasies without obtaining prior permission of the Gujarat Pollution

leaknges, fire eic. and their possible impacts and alo cay

regoalar interval of time;
The person authorized shall comply with the provi in the Central Pollution
Control Boand guidelines on *'Implementing Liabiliti i ml Damages due

Handling and Disposal of Hazardous Wastes and Penn
Ituﬂwdmynfﬂm-mmndpmnmuhpmrpqmmufduﬁupmhlhm
Control Board 1o close down the Facility.
Themputdhﬂdmulﬂudmwmﬂullbeﬁlllyimndfmmuumllﬁfmw
accidental oocurrence and ity clean-up operati
ﬂwmnmdufmmpdmmdfmeofﬂwimputedhmdmumduﬂwwmshllbe
maintained.

. The hazardous and other wastes which gets genersted during recycling or reuse or recovery or

or utllization of imported hazardous or other wastes shall be treated and
disposed of aa per specific conditions of authorization.
The importer or exporter shall bear the cost of Import or export and mitigadon of damages if

any.
An application for the renewal of an euthorization shall be made as laid down in rules 6(2)
under Hazardous Waste and Other Waste Rules, 2016,

Any other condidons for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Boand from time to
time;

The waste generator shall be totally responsible for (i.2. collection, storage, aenspormtion and
ultimate disposal) the wastss generated.

Page 9 of 11
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15. Records of waste generation, its management and annual retum shall be submitted to Gujarat
Pollution Control Board in Form-4 by 30™ day of June of every year for the preceding period
April to March.

16. In case of any socident, details of the same shall be submitted on Form-11 to Gujarat
Poliution Control Board.

17. As per “Public Liability Insurance Act-91™ company shall get Insurance Policy, if applicable.

18. Empty drums and containers of toxic and hazard material shall be treated as per guideline
published for “Management & Handling of discarded containers”. Records of the same shall
be meintained and forwarded to Gujarat Pollution Control Board regularly.

19. In case of transport of hazardous wastes 10 a facility for (i.e. treaument, storage and disposal)
existing in a State ather than the State where hazardous wastes are generated, the occupier
shall obtain *‘No Objection Certificate” from the State Pollution Contrel Board or Committee
of the concerned State of Union Territory Administration where the facility exists. .

20. Unit shall ake all concrete measures to shaw tangible results in waste generation, reducti "%._
avoidance, reuse and recycle. Actions taken in this regard shalf be submitted within th
months and also along with Form-4. y‘\

21. Industry shall huve to display the relevant information with regards to luzardnu‘:m
indicated in the Hon. Supreme Court’s Order in W.P. No.657 of 1995 dated |
2003.

22, Industry shall have to display on-line data outside the main factory Wrek;:rd 10
quantity and nature of hazmardous chemicals being handled in the plant. mgltding wastewater
and air emissions and solid hazardous wastes generated within the facipry phegises.

7. SPECIFIC CONDITIONS:

7.1. The suthorized actual user of hazardous and other wastes
and cther wastes purchased in 8 passhook issued by
with the authorization.

7.2. Handling over nfﬂuhmrdmuuﬂudmwmmﬂlemﬂmmdm user shall be only
after making the entry in the passhook of the acal user.

7.3 In cxse of renewal of auhorization, a self-certified compliance report in respect of efMuent,
emission standards and the conditions specified i the authorization for hazardous and other
wastes shall be subsmitted 1o SPCB.

7.4. The occupier of the facility shall comply Standard operating procedure/guidelines published
by MOEF&CC or CPCB or GPCB from time 1o fime.,

7.5, Unit shall comply provisions of E-Waste Management Rules-2016.

7.6. The dispesal of Hazardous Waste shail be carried out as per the waste Management hierarchy.

7.7. The occupiers of facilities shall not store the hazardous and other wastes for a period not
exceeding ninety days. Prior permission of the Board shall be obtained for extension of the
storage period.

7.8. The occupier shall maintain the records of generation, sale, storage, transport, recycling, <o
processing and disposal of hazardeus waste and make available during the inspsction.

7.9. The transportation of the hazardous waste shall be carried out in GPS mounted dedicased
vehicles.

Page 18 ol 11
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhlinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156,
Website : www.gpch.gov.in

a ¥

GENERAL CONDITIONS: -

8.1.Any change in personnei, equipment or working conditions as mentioned in the consents
form/order should immediately be intimated ta this Board.

£.2. Applicant shatl also comply with the general conditions given in anmexure |

8.3. Whenever due to accident or other unforeseen act or ever, such emissions ocour or is
apprehended to occur in excess of standards laid down such information shall be forthwith
reporied to Board, concermed Police Station, Office of Directorate of Health Service,
Department of Explosives, [nspectorats of Factories and local body.

8.4.1In case of failure of pollution control equipments, the production process connected to it shall
be stopped. Remedial actions/measures shall be implemented immediately to bring entire
gituation normal.

3.5. The Environmental Management Unit/Cell shall be setup to ensure implementation on and

authorities. The Environmental Management Cell/Unit shall directly report to the Ch
Executive of the organization and shall work as a focal point for intemalizing envi
issues. These cells/units also coordinate the exercise of environmental audit and
of environmental statements.

3.6.The Environmental andit shall be carried out yearfy and the environmental nts
pertaining 10 the previous year shall be submitting to this State BW 30th

September every year. = ‘k

and on bebalf of
Gujaiq‘ n Control Board

monitoring of envitonmental safeguards and other conditions stipulated by statut% :

.M Tabhani)

(
Deputy Chief Environment Engineer

NO: GPCB/CCA-SRT-340(14y1D 20680/ Date:-

Issued to:

M/s. Essar Steel Indis Limbted (HRC Divicion)
Plot No: 203-130, 245-264, 312-321,

@@ 27 KM. Surat-Hazira Road,

Sorat-334278,

Tal: Chorasi, Ddsiz Sarat.

Page 11 of 11

M/s, Essar Steel India Limited (HRC Division)(ID-20680)

Clean Guarat Green Gujarat
IS0 - 8001 - 2008 & 1SO - 14001 - 2004 Certifiod Organisation

Page 63



2312

File No. J-11011/327-1/2006-1A.1I(1)
Government of India
Ministry of Environment & Forests
(lA. Division)

Paryavaran Bhawan

CGO Complex, Lodhi Road
New Delhi — 110 003

Dated 29" May, 2008

To,
M/s ESSAR Steel Ltd.

Hazira - 394 270
Surat, Gujarat.

Fax No : 0261-2872796; 022-24954789; 011 - 29844370.

Subject : Hot Briquette Iron (HBI) Plant (1.98 MMTPA) at Hazira, Surat, Gujarat by M/s
Essar Steel Limited — Environmental Clearance reg.

Sir,

This has reference to your letter no. ESTL/ENV/EC/P-11/0507 dated 12" June, 2007 and
20" July, 2007 wherein you have requested Ministry for the bifurcation of this Ministry’s
environmental clearance for the specified products vide letter No. J-11011/327/2006-IA.1i(1)
dated 25" April, 2007 in the name their group companies viz. (i) Essar Steel Limited (ESTL) and
(i) Essar Steel (Hazira) Limited (ESHL) for administrative and commercial reasons of the
cleared products in the said environmental clearance letter. The Ministry of Environment and
Forests had earlier accorded environmental clearance to M/s Essar Steel Limited for
establishing an integrated steel plant (4.5 MMTPA) based on COREX process alongwith other
associated facilities (units) at Hazira, Gujarat vide above mentioned letter.

2.0  The matter is examined in the Ministry. This environmental clearance will be valid for Hot
Briquette Iron (1.98 MMTPA) Module alongwith iron ore fines proportionately only by M/s Essar
Steel Limited (ESTL) and manufacturing facilities of ESTL for the above products will be set up
within the existing Essar Complex only.

3.0. The Ministry of Environment and Forest has examined the request of M/s Essar Steel
Limited and observed that there will be no change in location, technology, process, products,
emission and effluent waste generation and impact on environment. Accordingly, bifurcates the
earlier environmental clearance into M/s Essar Steel Limited and M/s Essar Steel (Hazira)
Limited under the provisions of EIA Notification dated 14" September, 2006. This environmental
clearance is in the name of the M/s Essar Steel Limited for the production of 1.98 MMTPA Hot
Briquette Iron and 2,52,840 TPA Iron ore fines at a total cost of Rs. 600.00 Crores subject to the
strict compliance of the following specific and general conditions:

A. SPECIFIC CONDITIONS :

i. The Ministry's environmental clearance accorded vide letter No. J-11011/327/2006-
IA.II(I) dated 25" April, 2007 for the specified products in the name of M/s Essar
Steels Limited stands withdrawn and supersedes the previous environmental
clearance from the date of issue of this environmental clearance.
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The gaseous emissions form the various units shall conform the load/mass based
standards notified by the Ministry on 19" May, 1993 and standards prescribed from
time to time. The Gujarat State Pollution Control Board (GSPCB) may specify more
stringent standards from the relevant parameters keeping in view the nature of the
industry and its size and location. At no time, the emission levels shall go beyond the
prescribed standards. In the event of failure of any pollution control system adopted by
the unit, the respective shall not be restarted until the control measures are rectified to
achieve the desired efficiency.

Efforts shall be made to reduce RSPM levels in the ambient air. On-line stack
monitoring facilities and sufficient air pollution control methods viz. ESP shall be
provided to keep emissions level below 50 mg/Nm®.

In-plant control measures for controlling fugitive emissions from spillage/raw material
handling shall be provided. Further, specific measures like water spraying at all the
transfer points, conveyors and hoppers, curtains, suitable enclosures, dust collection
system and water sprinkling on haul roads shall be provided to control fugitive
emissions. Dust generated in the induration furnace shall be collected in the hoods
and dusty air will be cleaned by using cyclone and ventury scrubber. Data on fugitive
emissions shall be regularly monitored and records maintained.

Gaseous emission levels including secondary fugitive emissions shall be controlled
within the permissible limits issued by the Ministry and regularly monitored. Guidelines
/ Code of Practice issued by the CPCB shall be followed.

Total water requirement from Kakrapar dam on river Tapi shall not exceed 13,194
m®/day and prior permission shall be obtained from the Irrigation Department, State
Government. All the effluent shall be treated and discharged into Tapi Estuary after
meeting standards stipulated by GPCB. An effort shall be made to recycle and reuse
the maximum treated wastewater in the process itself to reduce quantity of water
consumption and effluent discharged into Tapi estuary. Separate drains for domestic,
process, storm water shall be provided in consultation with GPCB.

Natural gas and / or COREX off gases from Essar Steel (Hazira) Limited will be used
as fuel in HBI plant.

Occupational Health Surveillance of the workers should be done on a regular basis
and records maintained as per the Factories Act.

An action plan shall be submitted to the Ministry to reduce solid waste, its proper
utilization and disposal. Used lube oil and containers shall be sold to authorized
recyclers / reprocessors only.

The company shall undertake rainwater harvesting measures by collecting the
rainwater through drains. The water collected shall be connected to raw water pipeline
for reuse in the plant.

GENERAL CONDITIONS : |

The project authorities must strictly adhere to the stipulations made by the Guijarat
Pollution Control Board (GPCB) and the State Government.
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ii. No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment and Forest.

ii. At least four ambient air quality monitoring stations shall be established in the
downward direction as well as where maximum ground level concentration of SPM,
SO, and NOy are anticipated in consultation with the State Pollution Control Board.
Data on ambient air quality and stack emission shall be regularly submitted to this
Ministry including its Regional Office at Bhopal and GPCB / CPCB once in six months.

iv.  Industrial wastewater shall be properly collected, treated so as to conform to the
standards prescribed under GSR 422 (E) dated 19" May, 1993 and 31% December,
1993 or as amended from time to time. The treated wastewater shall be utilized for
plantation purpose.

v.  The overall noise levels in and around the plant area shall be kept well within the
standards (85 dBA) by providing noise control measures including acoustic hoods,
silencers, enclosures etc. on all sources of noise generation. The ambient noise levels
shall conform to the standards prescribed under EPA Rules, 1989 viz. 75 dBA (day
time) and 70 dBA (night time).

vi. The project proponent shall also comply with all the environmental protection
measures and safeguards recommended in the EPA / EMP report. Further, the
company must undertake socio-economic development activities in the surrounding
villages like community development programmes, educational programmes, drinking
water supply and health care etc.

vii. ~As mentioned in the EIA/EMP, Project authorities shall ensure judicious utilization of
Rs. 20.00 Crores and Rs. 1.00 Crore earmarked towards the capital cost and recurring
expenditure/annum earmarked for the environmental pollution control to implement the
conditions stipulated by the Ministry of Environment and Forest as well as the State
Government. An implementation schedule for complying with all the conditions
stipulated herein shall be submitted to the Regional Office of this Ministry at Bhopal /
CPCB/ GSPCB. The funds so provided shall not be diverted for any other purposes.

vii. The Regional Office of this Ministry at Bhopal / CPCB / GSPCB shall monitor the
stipulated conditions. A six monthly compliance report and the monitored data along
with statistical interpretation shall be submitted to them regularly.

ix. ~ The Project Authorities shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities
and the date of commencing the land development work.

40. The Ministry may revoke or suspend the clearance, if implementation of any of above
conditions is not satisfactory.

5.0.  The ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shal implement these conditions.

6.0. Any appeal against this environmental clearance shall lie with the National Environment
Appellate Authority, if preferred within a period of 30 days as prescribed under Section 11 of the
National Environment Appellate Act, 1997.
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7.0.  The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, ¢
1981, the Environment (Protection) Act, 1986, Hazardous Wastes (Management and Handling)
Rules, 2003 and the Public (Insurance) Liability Act, 1991 along with their amendments and

rules. W
(Dr. P.B. Rastogi)
Director
Copy to :

1. The Secretary, Department.of Environment and Forests, Government of Gujarat,
Gandhinagar, Gujarat.

2. The Chief Conservator of Forests (Central), Ministry of Environment and Forests,
Regional Office, (West), Link Road No. 3, E-5, Arera Colony, Bhopal — 462 016. (M.P.)

3. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi — 110 032.

4. The Chairman, Gujarat Pollution Control Board, Paryavaran Bhawan, Sector 10-A,
Gandhinagar, Gujarat -382010.

1. Adviser, IA-Il, Ministry of Environment and Forests, Paryavaran Bhawan, CGO Complex,
Lodhi Road, New Delhi — 110 003.

2. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhawan, CGO
Complex, Lodhi Road, New Delhi — 110 003.

7. Guard File. '

8. Monitoring File.

9. Record File.

ot

(Dr. P.B. Rastogi)
Director
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No.11-65/2005-1A-111
Government of India
Ministry of Environment and Forests
(IA-III Division)
Paryavaran Bhavan,
C.G.0. Complex, Lodi Road,
New Delhi-110003

Dated the 18" September, 2006

Sub: CRZ clearance - Extension of the existing jetty of M/s Essar Steel Limited, Hsazirz -
Environmental Clearance —regarding.
dekdke e

This is in super session to this Ministry’s letter of even number dated 22™ August, 2006 pertaining
1o the subject mentioned above.

Reference is invited to the letiers No.ENV-10-2004-51-P, dated 7.10.2005 and dated 27.1.2006 from
Government of Gujarat, Forests and Environment Department regarding the subject mentioned. Further
letters from M/s Essar Steel Limited received vide letter No.EStL/ENV/EC/HBI-HRC/PS/05-11, dated
14.11.2005, No.EStL/ENV/EC/HBI-HRC/Jetty/PS/03-06, dated 16.3.2006 and No.EStL/ENV/EC/HBI-
HRCl/Jetty/PS/06-06, dated 28.6.2006 have also been considered. The Gujarat Pollution Control Board has

.accorded No Objection Certificate for the project vide their letter No.PC/NOC/SRT-1404/227! dated
27.1.2004.

The project involves southward extension of an existing jetty of 456 mts to 2 lengh ¢ 724 ~ts
‘hereby making available the tota! berthing capacity of 1190 mts with a width of 25 mts anc cepth of 6§ ™
elongside. The project involves capital dredging of ~6,00,000 m® and maintenance of ~60,000 m*. the
project also involves reclamation of an area of 35 ha behind extended jetty and to raise the low lying land
arez to a level of 3 mts. Fill material requlreme'lt is around 10.5 lakh cu m. T'ne d'ecged soil will be JSB" for
reciamation alongwith non-hazardous slag of 2.75 lakh cu m and earth of 1.75 lakh cu m. tae jetry will 2=
construcied by excavation and driving of piles. The jetty will be use for handiing carge ar ""d raw materizis ¢f
/s ESSAR Steel Limited, Hazira.

.&r-cordingly, environmental clearance from Coastal Regulation Zone Notification, 195 as amended
from time to time is hereby accorded to this project subject to effective 1mplem=mat on of the following
conditions:-

{A) Speciiic Conditions:

o~
—

All the recommendations listed in the Environmental Management Plan Environment Impact and
Assessment prepared by NIO should be strictly implemented.

(ii) The dredged material obtained should be utilized for filling up of back up area.

(iii) The recommendations of the CWPRS mathematical model studies with respect to hydrodynamics shouid
be implemented.

(iv) Appropriate shore erosion measures should be taken up as indicated in the report of NiC.

{v) It should be ensured that during construction and operation the mang;nves located about 1,000 m Nerth
of the proposed jetty should not be affected.

(vi) Monitoring and mitigating steps to prevent pollution of Tapi estuary by the project should be taken up in
their area.

_ (vii) The recommendations of N1O in the EIA report shall be followed.
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(viii)  All the conditions stipulated by the Gujarat Pollution Control Board in their consent letter
No.PC/NOC/SRT-1404/2271 dated 27.1.2004 should be effectively implemented. '

(ix) All the conditions stipulated by the Government of Gujarat, Forests and Environment Department
should be effectively implemented.

(x) Sewage arising in the port area should be disposed off through septic tank — soak pit system or shall be
treated alongwith the industrial effluents to conform to the standards stipulated by GPCB and shall be
utilized/re-cycled for gardening, plantation and irrigation.

(xi) Adequate plantation should be carried ouit along the roads of the Port premises and a green belt should
be developed.

{xii) There should be no withdrawal of ground water in CRZ area, for this project. The proponent should -

ensure that as a result of the proposed constructions, ingress of saline water into ground water does not
teke place. Piezometers should be installed for regular monitoring for this purpose at appropriate
locaticns on the project site.

(xiii)  The project should not be commissioned till the requisite water supply and electricity to the project
are provided by the PWD/Electricity Department.

(xiv)  Specific arrangements for rain water harvesting should be made in the project design and the rain
- water so harvested should be optimally utilised. Details in this regard should be furnished to this
Ministry’s Regional Office at Bhopal within 3 months.

{(xv) All developmenta! activities and the facilities to be constructed in the CRZ area as part of this project
shouid be swictly in conformity with the provisions of the CRZ Noitification, 1951 as amendec
subsequently.

{xvi) ~ Oreen buffer zone should be provided all around the project area in consultation with local forest
depariment and the report submitted 1o this Minisiry’s Regional Office at Bhopal.

(xvii) No product other than those permissible in the Coastal Regulation Zone Notification, 1991 shouid
be stored in the Coastal Reguiation Zone area.

(xviii) The project proponent should undertake up activities to improve the quality of life of the loca:
people living along the project site. The activities should include supply of drinking water, providing
rainwater harvesting structures. :

&ix)  The relocation of the fishermen community should be done strictly in accordance with the norms
prescribed by the State Government. The relocated fishermen community if any will be provided with
all facilities including health care, education, sanitation and livelihood.

B. General Conditicns :

(i) Construction of the proposed structures should be undertaken meticulously conforming to the existing
Central/local rules and. regulations including Coastal Regulation Zone Notification 1991 & its
amendments. All the construction designs / drawings relating to the proposed construction activities
must have approvals of the concerned State Government Departments / Agencies.

{ii) Adequate provisions for infrastructure facilities such as water supply, fuel, sanitation etc. should be
ensured for construction workers during the construction phase of the project so as to avoid felling of
trees/mangroves and pollution of water and the surroundings. :

(iii) The project autherities must make necessary arrangements for disposal of solid wastes and for the
treatment of effluents by providing a proper wastewater treatment plant outside the CRZ ares. The
quality of treated effluents, solid wastes and noise level etc. must conform to the standards laid down by
the competent authorities including the Central/State Pollution Control Board and the Union Ministry of
Environment and Forests under the Environment (Protection) Act, 1986, whichever are more stringent.
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(iv) The proponent shall obtain the requisite consents for discharge of effluents and emissions under the
Water (Prevention and Control of Pollution) Act, 1974 and the Air (prevention and Control of Pollution)
Act, 1981 from the Gujarat Pollution Control Board before commissioning of the project and a copy of
each of these shall be sent to this Ministry.

(v) The proponents shall provide for a regular monitoring mechanism so as to ensure that the treated
effluents conform to the prescribed standards. The records of analysis reports must be properly
maintained and made available for inspection to the concerned State/Central officials during their visi's.

(vi) In order to carry out the environmental monitoring during the operational phase of the project, the
project authorities should provide an environmental laboratory well equipped with standard equipment
and facilities and qualified manpower to carry out the testing of various environmental parameters.

(vii)  The sand dunes and mangroves, if any, on the site should not be disturbed in any way.

(viii) A copy of the clearance letter will be marked to the concerned Panchayat/local NGO, if any, from
whom any suggestion/representation has been received while processing the proposal.

(ix) The Gujarat Pollution Control Board should display a copy of the clearance letter at the Regional Office,
District Industries Centre and Collector's Office/Tehsildar's Office for 30 days.

(x) The funds earmarked for environment protection measures should be maintained, in a separate accoﬁnt
and there should be no diversion of these funds for any other purpose. A year-wise expenditure on

environmental safeguards should be reported to this Ministry’s Regional Office at Bhopal and the State -

Pollution Conirol Board.

(xi) Ful! support shcuid e extenced to the officers of this Ministry's Regional Office at Bhope! and e
officers of the Centra! and Sate Pollution Control Boards by the project propenents during their
inspection for monitoring purposes, by furnishing full details and action plans including the action tagen
reports in respect of mitigative measures and other environmental protection activities.

xii)  In case of deviation or alieration in the project including the implementing agency,  fres? reference
should be made to this Ministry for modification in the clearance conditions or imposition of new cnes
for ensuring environmental protection.

(xiti) This Ministry reserve the right to revoke this clearance, if any of the conditions stipulated are not
complied with to the satisfaction of this Ministry.

{(xiv) This Ministry or any other competent authority may stipulate any other additional conditions
subsequently, if deemed necessary, for environmental protection, which shall be complied with.

(xv) The project proponent shculd advertise at Ieast in two local newspapers widely circulated in the
region around the project, one of which shall be in the vernacular language of the locality concerned
informing that the project has been accorded environmental clearance and copies of clearance letters are
available with the State Pollution Control Board and may also be seen at Website of the Ministry of
Environment & Forests at http://www.envfornic.in. The advertisement should be made within 7 days
from the date of issue of the clearance letter and a copy of the same should be forwarded to the Regional
Cffice of this Ministry at Bhopal.

(xvi) The Project proponents should inform the Regional Office at Bhopal as well as the Ministry the date
of financial closure and final approval of the project by the concemed authorities and the date of start of
Land Development Work.

The above mentioned stipulations will be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment
(protection) Act, 1986, the Hazardous Chemicals (Manufacture, Storage and Import) Rules, 1989, the
Coastal Regulation Zone Notification, 1991 and its subsequent amendments and the Public Liability
Insurance Act, 1991 and the Rules made thereunder from time to time. The project proponents should also
ensure that the proposal complies with the provisions of the approved Coastal Zone Management Plan of
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Gujarat State and the Supreme Court's order dated 18th April, 1996 in the Writ Petition No.664 of 1993 to

the extent the same are applicable to this proposal. N
(A. Sentt:il Vel

C ey

Additionsl Director
To . |
Shri J. K, Vyas,
Director (Environment), Forests & Environment Department,
Government of Gujarzt, Block No.14, 8™ Ficor,
Sachivalaya, Gandhinagar — 382010.
Copy to:

1. Chief Conservator of Forests, Ministry of Environment and Forests, Regional Office, Western Region,
“Kendriya Paryavaran Bhavan”, Link Road No.3, Ravishankar Road, Bhopal —462016.

2. The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office Complex, East
Arjun Nagar, Delhi — 110032,

3. Shri Premal Shah, Manager ERM, M/s Essar Steel Limited, Hazira-394270. District SURAT.

DIG (SU), Regional Office Cell, Ministry of Environment & Forests, New Delhi. _

Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector 10-A, Gandhinagar —

382010. Gujarat.

[

6. Director (EI) Division, Ministry of Environment & Forests. -
7. Guard File,
8. Menitoring Cel’. _ \ \ 3
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F. No. J-11011/74-111/2006-IA.11(l)
Government of India
Ministry of Environment & Forests
(IA. Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi - 110 003
Dated 29" May, 2008
To,
M/s Essar Steel limited
Hazira, District Surat

\?ﬁarat
Sub: VExpansion of Integrated Steel Plant at Hazira, Surat, Gujarat by M/s Essar Steel
Limited, Hazira — Environmental clearance reg.

Sir,

Kindly refer your letter No. ESTL/ENV/EC/P-11/0507 dated 12" June, 2007 and 20" July,
2007 regarding trifurcation of the environmental clearance accorded by the Ministry for the
expansion of integrated steel plant (4.5 MMTPA) alongwith other associated facilities (units) at
Hazira, Surat, Gujarat vide letter no. J-11011/74/2006-1A.1I(l) dated 13" June, 2006 with a total
cost of Rs. 4,918.00 Crores in the name three group companies viz. (i) Essar Steel Limited
(ESTL), (ii) Essar Steel (Hazira) Limited (ESHL) and (iii) Hazira Plate Limited (HPL).

2.0 It is noted that trifurcation of the said environmental clearance for specified products in
the name their group companies viz. (i) Essar Steel Limited (ESTL), (ii) Essar Steel (Hazira)
Limited (ESHL) and (iii) Hazira Plate Limited (HPL) is for the administrative and commercial
reasons of the cleared products in the said environmental clearance letter. Following will be
manufactured by M/s Essar Steel Limited (ESTL) at the existing site and no additional land will
be required :

S. N. Product Name Unit Products (TPA)

1 Hot Briguetted Iron (HBI) MTPM 3,33,333
2 BF Grade Coke MTPM 50,000
3 Electricity Generation (WHRB) MU/Day (MW) 1.15 (48 MW)
4 Hot rolled Coil (HRC) MTPM 3,75,000
5 Oxygen (Gas) NM°/M 371,12,000
6 Oxygen (liquid) NM°/M 21,24,000
7 Nitrogen NM°/M 345,20,000
8 Argon NM°/M 10,58,400
9 Electricity Generation MW 31
10 Electricity Generation (new CPP) | MW 525

3.0. The Ministry of Environment and Forest has examined the request of M/s Essar Steel
Limited and observed that there will be no change in location, technology, process, products,
emission and effluent waste generation. Accordingly, Ministry trifurcates the environmental
clearance into M/s Essar Steel Limited and M/s Essar Steel (Hazira) Limited and Hazira Plate
Limited under the provisions of EIA Notification dated 14" September, 2006. This environmental
clearance is in the name of the M/s Essar Steel Limited, Hazira for the production of Hot
Briquette Iron (3,33,333 TPM), BF Grade Coke (50,000 TPM), Hot Rolled Coil (3,75,000 TPM),
Oxygen Gas (371,12,000 Nm*Month), Oxygen Liquid (21,24,000Nm*Month), Nitrogen
(345,20,000 Nm*Month), Argon (10,58,400 Nm*Month), WHRB from Coke Plant (48 MW),
Electricity generation (31 MW), gas based Captive Power Plant (525 MW) with a total cost of
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RAT 2

Rs. 2,568.00 Crores subject to the strict compliance of the following specific and general
conditions:
A SPECIFIC CONDITIONS :

The Ministry’s environmental clearance accorded for the expansion of integrated steel
plant (4.5 MMTPA) alongwith other associated facilities (units) at Hazira, Surat,
Gujarat vide letter vide letter no. J-11011/74/2006-1A.11(1) dated 13" June, 2006 for
the specified products in the name of M/s Essar Steels Limited stands withdrawn and
supersedes the previous environmental clearance dated 13" June, 2006 from the
date of issue of this environmental clearance.

The gaseous emissions form various processes units shall conform to the load/mass
based standards notified by the Ministry on 19™ May, 1993 and standards prescribed
from time to time. The Gujarat State Pollution Control Board (GSPCB) may specify
more stringent standards for the relevant parameters keeping in view the nature of the
industry and its size and location. At no time, the emission levels shall go beyond the
prescribed standards. In the event of failure of any pollution control system adopted by
the unit, the respective unit shall not be restarted until the control measures are
rectified to achieve the desired efficiency. CO shall also be monitored along with other
parameters (SPM, SO, and NOy ) in the stack. Continuous stack monitoring in respect
of SPM shall be extended to the stacks of expansion plant also and on-line data shall
be submitted to the CPCB and GSPCB.

Total water requirement shall not exceed 44,766 M °/ day as permitted by the State
Government. The effluent generated shall be analyzed for presence of metal and
bioassay (toxicity) test shall be carried out as per the CPCB guidelines. Analysis of the
water for heavy metal in the vicinity of the slag dumping area shall also be carried out
once in every six month and data shall be submitted to the Ministry and GSPCB. An
effort shall be made to recycle and reuse the treated waste water in the process itself
to reduce quantity of water consumption and effluent discharged into river Tapi.
Separate drains for domestic, process, storm water shall be provided in consultation
with SPCB. The domestic wastewater shall be treated in STP and treated waste water
after conforming to the prescribed standards shall be used in green beilt development.

In-plant control measures for controlling fugitive emissions from spillage/raw materials
handling shall be provided. Further, specific measures like water spraying at all the
transfer points, conveyors and hoppers, curtains, suitable enclosures, dust collection
system and water sprinkling on roads shall be provided to control fugitive emissions.
Data on fugitive emissions shall be regularly monitored and records maintained.

The company shall install bag filters to control the emissions from the ventury
scrubbers and hydro-cyclones shall be provided to HBI plant; fume extraction system
consisting of bag filters to HRC plant; ESP, bag filters, cyclones to Blast Filters (BF) &
Sinter plant; dust extraction system with bag filters to coke oven plant and bag filters
to lime plant. The flue gas emission through stacks attached to the boiler, furnace and
heater shall conform to the standards prescribed by the Gujarat Pollution Control
Board.

The company shall undertake rainwater harvesting measures by collecting the
rainwater through drains. The water collected shall be connected to raw water pipeline
for reuse in the plant. The company shall provide proper drainage system for rainwater
to prevent water logging within and in the vicinity of the plant.
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vi. A green belt of adequate width and density shall be developed in at least 25 % of plant
area and along the boundary wall of site as per the CPCB guidelines.

vii. Occupational Health Surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

vii. As proposed, expansion of integrated steel plant shall be based on the natural gas
only. In case the NG required for the Steel manufacturing process and Captive Power
Plant (CPP) including proposed expansion totaling about 8.00 MMSCMD is not
available, alternative fuel can be used for the power plant only. However, the
environmental impact assessment for the alternate fuel shall accordingly be carried
out and environmental clearance shall be obtained from the Ministry.

ix. Environmental Clearance in respect of jetty in CRZ area shall be obtained prior to
commencement of the expansion project and a copy of the environmental clearance
accorded shall be submitted.

x. The company shall comply with all the recommendations/action points made in the
Charter on Corporate Responsibility for Environment Protection (CREPs) and
progress report shall be submitted to MOEF/CPCB.

GENERAL CONDITIONS :

i. The project authorities must strictly adhere to the stipulations made by the Gujarat
Pollution Control Board and the State Government.

ii. No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment and Forests.

ii. At least four ambient air quality monitoring stations shall be established in the
downward direction as well as where maximum ground level concentration of SPM,
S0, and NOy are anticipated in consultation with the State Pollution Control Board.
Data on ambient air quality and stack emission shall be regularly submitted to this
Ministry including its Regional Office at Bhopal and GSPCB / CPCB once in six
months.

iv.  Industrial wastewater shall be properly collected, treated so as to conform to the
standards prescribed under GSR 422 (E) dated 19" May, 1993 and 31 December,
1993 or as amended form time to time. The treated wastewater shall be utilized for
plantation purpose.

v. The overall noise levels in and around the plant area shall be kept well within the
standards (85 dBA) by providing noise control measures including acoustic hoods,
silencers, enclosures etc. on all sources of noise generation. The ambient noise levels
should confirm to the standards prescribed under EPA Rules, 1989 viz. 75 dBA (day
time) and 70 dBA (night time).

vi. The project proponent shall also comply with all the environmental protection
measures and safeguards recommended in the EIA / EMP report. Further, the
company must undertake socio-economic development activities in the surrounding
villages like community development programmes, educational programmes, drinking
water supply and health care etc.

vii. As mentioned in the EIAJEMP, Project authorities shall ensure judicious utilization of
Rs. 161.00 Crores and Rs. 16.50 Crores earmarked towards the capital cost and
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4

recurring expenditure/annum earmarked for the environmental pollution control to
implement the conditions stipulated by the Ministry of Environment and Forest as well
as the State Government. An implementation schedule for complying with all the
conditions stipulated herein shall be submitted to the Regional Office of this Ministry at
Bhopal / CPCB / GSPCB. The funds so provided shall not be diverted for any other
purposes. ’

vii. The Regional Office of this Ministry at Bhopal / CPCB / GSPCB shall monitor the
stipulated conditions. A six monthly compliance report and the monitored data along
with statistical interpretation shall be submitted to them regularly.

ix. The Project Authorities shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authontles
and the date of commencing the land development work.

4.0. The Ministry may revoke or suspend the clearance, if implementation of any of above
conditions is not satisfactory.

5.0. The ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

6.0. Any appeal against this environmental clearance shall lie with the National Environment
Appellate Authority, if preferred within a period of 30 days as prescribed under Section 11 of the
National Environment Appellate Act, 1997.

7.0. The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986, Hazardous Wastes (Management and Handling)
Rules, 2003 and the Public (Insurance) Liability Act, 1991 along with their amendments and

rules.
(Dr. P.B. Rastogi)
Director
Copy to :

1. The Secretary, Department of Environment and Forests, Government of Guijarat,
Gandhinagar, Gujarat.

2. The Chief Conservator of Forests (Central), Ministry of Environment and Forests,
Regional Office, (West), Link Road No. 3, E-5, Arera Colony, Bhopal — 462 016, M.P.

3. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office
Complex, East Arjun Nagar, New Deilhi — 110 032.

4. The Chairman, Gujarat Pollution Control Board, Paryavaran Bhawan, Sector 10-A,
Gandhinagar, Gujarat -382010.

5. Adviser IA-ll, Ministry of Environment and Forests, Paryavaran Bhawan, CGO Complex,
Lodhi Road, New Delhi — 110 003.

6. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhawan, CGO
Complex, Lodhi Road, New Delhi — 110 003.

7. Guard File.

1. Monitoring File.

2. Record File. Wr%[‘p&

(Dr. P.B. Rastogi)
Director
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Annexure - IV
lo Yo Yo

Name of Unit

M/s ArcelorMittal Nipﬁn@tédﬂdia Limited (HRC Division)
PCB ID: 20860

Date & Time 02-06-2023 (11:00 AM to 20:30 PM) & 03-06-2023 (09:30 AM to 16:30 PM) —
Visit started on 02-06-2023 & Continued on 03-06-2023 due to non-availability
of technical representative of concerned process from industry side after 02-
06-2023 20:30 Hrs.

Reference H. O. Reference (An email received from Head Office Dated: 25-05-2023 tilted

with- To submit status report of EC & CCA w.r.to Hon NGT Appeal No.
27/2022(WZ) -Thakorbhai Vallabhbhai Khalasi Vs MoEF&CC & Ors.)

Representative of
M/s AMNS Ltd.
(AMNS Group of
companies)

Mr. Ansal Thakkar —=Sr. Manager (Environment)

Mr. Soham Joshi - Manager(Environment)

Both/Either representative have assisted/explained plant process and EMS
with other technical officials of respective plant

Inspecting Staff

Mr. U. R. Shah - A.E.E.
Mr. B. C. Gosai — A.E.E.
Mr. C.C. Hadiya- S.S.A. (He has taken part in inspection on 02-06-2023)

This unit is visited w.r.

to H.O. reference. An email received to inspect the M/s AMNS units on 25-05-

2023. M/s AMNS group of industries is having integrated steel plant at hazira complex. This plant is
mfg. various steel products from Iron ore pellets & other raw material. During visit Unit is observed

in operation & mfg. of steel & subsequent products is going on. This Plant has originally obtained EC
on 23-07-1992 subsequently amended in 29-05-2008 (two ECs). CRZ approval for Jetty is granted on

18-09-2006.

it has obtained CCA & its valid upto 31-12-2024.

PLATE MILL /

SERVICE CENTRE CRM COMPLEX
SUITTING GALVANIZING
) PICKLING COLD ROLLING / ol &

b ang = f'.}m"' \ ANNEALING

& & 3
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Unit has water supply from Variav pump hou2(3r2(5water)

Water is used in various processes. Wastewater mainly generates from cooling tower blow down, CRM
plant process. Small portion of the Generated w/w is recycled in HBI Plant, Slag cooling etc. Unit has
provided effluent treatment plant. Here Unit is receiving two types of w/w streams 1) Acidic w/w(30-
35 m3/hr), )Oily + Alkali w/w (10-15 m3/hr). Unit has provided separate treatment units for both the
streams.Stream-1(Acidic) — Primary + tertiary: treatment starts with neutralization process, Unit is
raising pH from 2to 7 instep-1 & pH 7 to 11 in step-2, then coagulants been added, PST —filter press
provided to remove Solids, Second stage clarifier(HRCT) followed by PST, then alkaline w/w neutralize
with HCI & Send to PSF. Stream-2 (Oily+Alkali) (Primary+Secondary):Treatment starts with TPl units,
then DAF after dosing of Polymer, then ASP-1 followed by ASP-2. Two Activated sludge process
provided in series. Treated w/w is taken to common line for recycling & rest w/w discharged into
estuary Zone of Tapi river. One w/w is collected from Conveyance channel of HRC division meeting at
final junction point (w/w channel of other divisions) from where common conveyance (of all division)
channel provided to discharge w/w into Tapi river estuary zone/mouth. Unit has provided OCEMS at
final conveyance channel of HRC Division and noted reading ; BOD-1.54 mg/L, COD-4.66 mg/L, TSS-
8.67 mg/L, pH-7.66, Totalizer-1228 m3. Unit has provided final closed outlet at River Tapi. Coordinates
of the Final Discharge point : 21° 6’41.34”N, 72°39’35.04”E. Unit has provided Septic tank/soak pits at
several locations for the disposal of Sewage generated from plant. Unit has submitted action plan to
provide Sewage Treatment Plant as per CCA Condition.

Jetty:

Unit has own jetty for raw material & product handling. Unit has jetty of 1190 m length. During visit
vessel berthed on jetty observed. Unit has total 04 barge unloaded at this jetty among which 01 big
barge unloaded (crane) is observed. During visit its found not in operation. Unit has provided
uncovered conveyor belts for movement of material (like ore billets, limes etc.) from jetty. Here no
wastewater generation & discharge is observed during visit. As per CCA jetty length of 736 m
mentioned hence unit has been asked to clarify about approval of 1190 m length jetty. Photograph of
jetty attached herewith.

Acid Regeneration Plant:

Spent acid generated from CRM division is received at ARP for acid recovery. Unit has two acid
regeneration plants of 5 KL/hr. During visit comparative new plant of 120 KLPD is observed in
operation. Another Acid regeneration plant is found not in operation. Contacted person informed that
it’s temporarily not in operation & maintenance work is going on. Unit has provided scrubber with
that. At operational plan unit has one FBC (Combustion) chamber. Iron impurities from acid are
separated & coming out in form of fines. Iron fines sent to sinter plant for utilization. Then absorber
step to recover acid. Unit has provided alkaline scrubber (Gas scrubber) as APCD with ARP Plant.
Regenerated acid recycled in mfg. process.

Unit has one ARP plant as per CCA hence unit has been asked to clarify about second ARP. Unit has
not provided OCEMS with Operational ARP plant.

HBI Division:

Iron process begins this plant. Basically lump ore & pellets are in iron oxide form. This process
conducted to remove oxide content from ore/pellets. Unit is having total five HBI modules. HBI module
basically vertical furnace to reduce iron (Fe) from iron oxide(Fe,0s). Here, First Natural gas used as
fuel. Natural gas cracked into CO+H2 in reformer. CO+H2 is fed into at 900 C into furnace from bottom
& Iron oxide is fed from top of the furnace. Sponge iron collected from bottom. Unit has provided Air
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pre heater for heat recovery & Scrubber with mﬁming out from the top. Unit has also provided
Veturi scrubber followed by Hydro cyclone (mist eliminator) — APCD for the smoke generated at the
bottom of the furnace with separate stack. Iron ore fines generated in process sent to sinter plant.

EAF (SMP-1):

Sponge Iron (DRI/HBI form) is send to EAF section to close movable trolley. Unit is having total four
Electric Arc Furnaces. Contacted person informed that ,This EAF is having capacity of 180 Ton/heat
cycle (usually 70-75 min cycle). EAF is used for melting iron & remove impurities by adding lime
majorly. Here sponge iron/scrap etc. utilized for making liquid iron. Unit has provided primary hood
with all furnaces to extract fumes. Unit has provided separate Bag filter with all Furnaces. Unit has
provided Canopy,as a secondary fume extraction system. Unit has actually provided canopy with
suction facility to trap remaining emission and fugitive emission due to liquid metal/material transfer
& handling. Presently secondary fume extraction system is not in operation & it's not connected to
any APCD (through ID Fan). Fugitive emission observed in EAF Section. Contacted person informed
that, they are under process of installation of APCD with secondary fume extraction system. During
visit erection work is going on. Unit has been asked to submit time bound action plan. Unit has ladle
furnace for each EAF. Ladle furnace used to make alloy (Different grade MS) from iron. Here various
materials are fed into liquid Fe. Ladle furnaces have separate Bag Filter & connected to stack of EAF.
Unit has provided One stack sample is collected from the stack attached to EAF-3 furnace.

HSM:

Hot Strip Mill incorporates state-of-the art technology features for excellent quality of finished steel
product. The re-heating furnace incorporates walking beam mechanism coupled with natural gas
firing, which ensures uniform beating and soaking from all sides. The furnace is designed for Natural
gas/NGL with provision for LDO firing during emergencies. Followed by RHF, mill has got a slab
extractor and primary decoiling unit.

The 4 high reverse Roughing mill attached with a vertical edger controls the width of the slab. The coil
box through its unique process of end reversal during mid-stage of rolling ensures isothermal rolling
resulting in uniform mechanical properties throughout the width and length of the coil. The finishing
mill is equipped with 6-4 High finishing stands and 2 down coilers.

CRM Division:

Here, Hot rolled Coils (HRC) from HSM division taken for further process. This plan basically performs
rolling, pickling, galvanizing processes. MS sheet first passed to series of roller to remove surface
tension / straightening, then sheet is taken to Pickling process. Unit has total three pickling line. Unit
has provided alkali scrubbing system with all pickling lines. Pickling line 1 & 3 has two stage scrubbers,
Pickling Line -2 has Single stage scrubber. During visit this plant is also in operation & one stack sample
is collected from stack attached to Pickling Line-1. Spent acid sent for regeneration & After pickling
process, MS sheet is taken to rolling process , here sheet is passed through series of Roller press to
reduce thickness at desired level. Here Oil & liquid is used in process. Unit has provided fume
extraction system (FES) to remove oil mist. FES is connected to filter with steam coils. Through that QOil
is removed from bottom of filter. During the visit @ 500-600 lts. Oil collected at common pit near to
APCD is observed. Unit is having two 8 TPH boilers among one is standby. Unit is having 52 batch
annealing furnace which is used in rotation as per requirement. H, is used as fuel in annealing furnace.
Unit is having two galvanizing line. Here Unit is having NG based furnace. Unit has not provided gas
scrubber with galvanizing section as per CCA.
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LIME PLANT (AUXILLARY PLANT) 2327

The shafts of the kiln have semicircular cross section. The two shafts are connected by a channel at
certain-height. The shafts have an outer shell of steel plating. The kin are lined with suitable refractory
material in the burning zone (calcining zone) and cooling zone. The preheating zone is lined mainly
with fireclay bricks. After a period of operation, a thin crust of dust deposited on the refractory will
contribute considerably to the protection of the brickwork against abrasion.

The Kiln demands constants throughput. During each inversion, a measured amount of stone is
charged into shaft, which in the next cycle will act as a regenerator. In this way, there is the lowest gas
temperature and consequently, the maximum recovery of heat. The weight of the charge remains
constant independent of the kiln output. The number of charges per hour and duration of the heating
period are controlled. At nominal output kiln is charged every 12 minutes. At a lower output, the
interval can be longer.

The charging system consists of a hopper placed above the kiln in the middle of two shafts The hopper
has two outlets, each equipped with a hydraulically operated valve. A belt conveyor feeds the hopper
and charges a batch into the hopper. The stone from hopper will be fed to the appropriate valve.

The calcinated lime shall be continuously discharged from both shafts via discharged tables located
below. The rate of discharge is present for constant discharge from below the cooling zone of both
shafts.

The discharge tables extract the calcined lime from inside the kiln and the lime falls into the small
discharges hoppers located underneath the discharge tables to collect the calcined lime during the 12
minutes (approx.) burning period.

Due to the high pressure inside the kiln, these hoppers are sealed off from the atmosphere by airtight
hydraulically operated flaps During each inversion action when shafts are without pressure, those
hydraulically operated flaps are opened and the burnt lime drops into the pressure free reception
hopper Cooling air is fed into the discharge hoppers from where it reaches the kiln passing through
the lime situated on the discharge tables

The periodical reversing of the heating from one shaft to another required reversing devices for fuel
combustion air and waste gas The fuel supply shall be reversed by means of special hydraulically
operated valves. Combustion air and waste gas are also reversed by means of double acting hydraulic
cylinder operated flaps. Cooling airg however, flows continuously into both shafts. The inversion
process is controlled automatically through automation program.

OXYGEN PLANT (AUXILLIARY PLANT)
The plant employs the Molecular Sieve purification with Booster expansion Turbine system.

The feed air after filtration is compressed to about 067 MPa (A) by Air Turbo Compressor. The
compressed air is cooled down to 10 °C. Then it is fed into one of the molecular Siave where moisture,
CO2 and Acetylene etc are absorbed by the Molecular Steve. This air is divided into two parts, one part
is fed to the Booster Blower and the pressure is boosted to about 0.9 MPa (A) and cooled down to
normal temperature by chilled water before entering the main Heat Exchanger. It is then withdrawn
from the middle of the exchanger and fed into the Expansion Turbine. All the expanded air is sent to
the upper column. Another part of air enters the main Heat Exchanger where it is cooled down to the
lowest temperature by the outgoing gases and then it goes in the lower column. After the preliminary
rectification of air in the lower column, the liquid products are withdrawn and fed into liquid air/liquid
nitrogen sub cooler. Gaseous oxygen of purity 99.5 % is produced at the bottom of the upper column
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which is withdrawn and sent to the main Hea2>32§ to be warned up and then. comes out of cold
box to the Oxygen Turbo Compressor where it is compressed to 3.04 MPa (A) for use.

Liquid Oxygen is withdrawn at the lower part of the upper column from the condenser is transferred
to liquid oxygen storage tank. Nitrogen containing less than 10 ppm of oxygen is withdrawn at the top
of the column which is compressed in nitrogen turbo compressor up to 0.585 MPa (A) for use.

The argon traction withdrawn from the middle part of the upper column is rectified in crude argon
column. After the purification process, argon is fed back to the cold box and pre-cooled by argon heat
exchanger before it goes into the middle of pure argon column Finally 250 Nm3/Hr liquid argon of
purity 99 999 % is obtained at the bottom of pure argon column and is sent to the liquid argon storage
tanks. Then it is compressed to 2.1 Mpa (A) by means of liquid of argon pump and vaporized for use.
The instrument control and monitor the whole production process through Distributed Control System
(DCS). The main process data from Air Turbo Compressor, Air Separation unit and other machinery
must be monitored and controlled by DCS. Alarms and interlocking system has been identified in DCS
to monitor and control the production.

CPP & WHRB:

Unit has one CPP of 31 MW. During visit dismantling of same is going on. Contacted person informed
that they are removing the CPP. Unit has one Waste heat recovery Boiler of 25 MW. This WHRB uses
heat from HBI modules & converts into power. During visit this observed in operation.

Hazardous waste management:

Unit has obtained authorization for management of six hazardous Waste. Used QOil & Discarded
container is send to recycler. Unit is member of BEIL & Maurya Enviro Project P. Ltd. TSDF Site. During
visit approx. 15-18 MT zinc dross is observed. Unit is sending Zinc dross to recycler. During visit about
@ 60-70 MT ETP Sludge is observed in storage area. Contacted person informed that they are
reutilizing in Sinter plant & additional ETP Sludge is sent to TSDF Site. Spent lon Exchange resin
generated from D.M. Plant. Unit has obtained authorization for the management of Spent Acid = 2100
m3/day. However, Unit has two ARP Plants having total Capacity of 240 KL/D (m3/d).

Generated slag is being stored in interim storage area near EAF plant. Recycle water is used for cooling
of slag. This slag is further shifted to common slag pit area in conarc division. Unit has been instructed
to submit last six months’ slag generation, storage and disposal details with proof.

04 CAAQMS Location with parameter.

e Unit has provided four CAAQMS location of all Directions.

Location (Coordinates) Direction | Parameters Value

Location-1 (21.106917, 72.658469) East PM10, PM2.5, SO2, NOx, O3, CO
Lcoation-2(21.101748, 72.648251) South PM10, PM2.5, SO2, NOx, O3, CO
Location-3 (21.118640, 72.640407) West PM10, PM2.5, SO2, NOx, 03, CO
Location -4 (21.129937, 72.655479) North PM10, PM2.5, SO2, NOx, 03, CO

e Unit has provided OCEMS with stacks & Effluent channel of HRC division. During visit OCEMS
is not observed with the stack of ARP.
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FES_Lin 4% . CRM_GALV | CRM_GALVA | CRM_GALVA
. FES_Line | FES_Line_ . R .
FES_Line |e_1- 2.502. | 2 Nox. ~ | ANIZING_Lin | NIZING_Line_ | NIZING_Line
_1-S02- NOXx- (_mg /Nm (r;g /nm3) e_1-S02- 1-NOx- _2-NOx-
(mg/Nm3 | (mg/Nm 3)Raw Raw (mg/Nm3) (mg/Nm3) (mg/Nm3)
Time JRaw 3)Raw Raw Raw Raw
2023-06-
03 3.8 4.1 7.8 12 16.4 30.1 45.5
12 PM
CRM_RS | CRM_RS | CRM_RS
D_STEA | D_STEA | D_STEA | CRM_BAF | CRM_BAF- | CRM_BAF- | Lime_Kiln_1-
M_BOILE | M_BOIL | M_BOILE -S02- NOXx- PM- PM-
R-SO2- ER-NOx- | R-PM- (mg/Nm3 | (mg/Nm3) (mg/Nm3) (mg/Nm3)
(mg/Nm3 | (mg/Nm | (mg/Nm ) Raw Raw Raw Raw
Time ) Raw 3)Raw 3)Raw
2023-06-
03 10.5 9.2 7 39.8 89.5 0.2 106.8
12 PM
Lime_Kil | Lime_Kil | Lime_Kil | HSM_RHF | HSM_RHF_1 | HSM_RHF_1- | HSM_RFH_2-
n_2-PM- | n_3-PM- | n_4-PM- | _1-502- -NOx- PM- sO2-
(mg/Nm3 | (mg/Nm | (mg/Nm | (mg/Nm3 | (mg/Nm3) (mg/Nm3) (mg/Nm3)
Time ) Raw 3) Raw 3) Raw ) Raw Raw Raw Raw
2023-06-
03 19.6 17.9 6 17.6 20.5 11.4 18.5
12 PM
HSM_RF
HSM_RF | "U"-"" | HBI_REC | HBI_PDCS | HBI_PDCS_1 | HBI_PDCS_2- | HBI_PDCS_3-
H_2-NOx- P_MT _5-PM- _5-PM- -PM- PM- PM-
(mg/Nm3 (mg/Nm | (mg/Nm3 | (mg/Nm3) (mg/Nm3) (mg/Nm3)
) Raw (mg/Nm 3) Raw ) Raw Raw Raw Raw
Time 3) Raw
2023-06-
03 63 5.6 11.2 0.3 0.2 0.1 0.1
12 PM
HBI_PDC HS:;R]EC HLBJ:;R:C HBI_RECU | HBI_RECUP_ | HBI_CPP_25 HBI_CPP_25
S_4-PM- | - o P_3-PM- 4-PM- MW-S02- MW-NOx-
(mg/Nm3 (mg/Nm3 | (mg/Nm3) (mg/Nm3) (mg/Nm3)
) Raw (mg/Nm | (mg/Nm ) Raw Raw Raw Raw
Time 3) Raw 3) Raw
2023-06-
03 0 9.1 0.2 8.4 316.7 34 0
12 PM
HBI_CPP | HRC_BO | HRC_BOI | HRC_BOIL EAF 1 2-
_25MW- | ILER_1_ | LER_1_2- | ER_1_2- o EAF_3-PM- | EAF_4-PM-
PM- 2-PM- S0O2- NOx- (mg/Nm3) (mg/Nm3)
(mg/Nm3)
(mg/Nm3 | (mg/Nm | (mg/Nm | (mg/Nm3 Raw Raw Raw
Time ) Raw 3) Raw 3) Raw ) Raw
2023-06-
03 23.6 7.7 6.6 6.2 42.3 17.9 0.7
12 PM

During visit fugitive emission from various sources is observed in Plant. Fugitive emission in HBI plant

observed due to heavy deposition of dust/iron fines layer over land/surfaces, Fugitive emission in lime

plant due to material handling is observed. Fugitive emission due to raw material handling is also

observed. Raw material heap height is observed more than Wind breaking wall.
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Details of Samples collected: 2330

Sr. No. Sample Source
1 W/W from Conveyance channel of HRC division
2 Stack-Flue gas emission stack attached to EAF-3 furnace
3 Stack —Process gas emission stack attached to Pickling Line-1
Encl:

1. NEI- 2 Days

2. Corrective

3. Compliance of Relevant CCA & SOP Checklist

4. Compliance of relevant EC-1 (29-05-2008)

5. Compliance of relevant EC-2 (29-05-2005)

6. Compliance of CRZ Clerance(18-09-2006)
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Compliance of CCA:

2331

Consent Order No. AWH-107719 Date of issue: 31-12-2024.

| No Comment

The consents shall be valid upto 31-12-2024 for the use of outlet for the discharge of treated effluent
and emission due to operation of industrial plant for manufacturing of the following items/ products

Sr. | Plant Name Product /By Capacity
No. Products MT/Month
1 HBI (Module I-V) | HBI 4,98,333 In Operation
Iron Ore Fines | 68,604 Generated during the process & utilised
in Sinter plant
LPG 5400 Unit does not having any LPG
Storage/Plant.
2 HRC Plant HR Coils 3,75,000 In operation ( HBI of First product used as
(EAF, Caster, R.M. in this product)
HSM, SC) Mill Scale 12,050 Generated during the process & utilised
in Sinter plant
Slag 98000 Generated during the process
Iron Fines 6000 Generated during the process & utilised
in Sinter plant
3 Lime Plant Lime 40,400 In operation (Auxiliary material used in
EAF for steel purification)
Lime Fines 8000 Generated during the process & utilised
in Sinter plant
Lime 10590 Generated during the process & utilised
Stone/Dolomil in plant
e Chips
Off Grade 720 Generated during the process & utilised
Lime/ Dolime in Sinter plant or sell to utilizer
4 Oxygen Plant Oxygen 371120000 | In operation (Auxiliary material used in
(Gaseous) procee)
Oxygen 21240000 In operation (Auxiliary material used in
(Liquid) procee)
Nitrogen 34520000 In operation (Auxiliary material used in
(gaseous) procee)
Argon 1058400 Unit dose not having argon plant.
5 CRM Hot Rolled 1,70,000 In operation ( HRC Coil from SMP plant
Pickled Coils/ product is used as R.M. in this product)
Sheets
Cold Rolled 1,08,334 In operation (HRC Coil from SMP plant
Coils/Sheet product is used as R.M. in this product)
Galvanized 54,167 In operation
Sheet/Coils
Coated 8334 In operation (HRC Coil from SMP plant
Sheet/Coils product is used as R.M. in this product)
Specnt Acid 2100 Unit has two acid regeneration plant of
(M3/Day) 120 KLPD cap. Each)
Iron Oxide 1050 Generated during the process & utilised
in Sinter plant
6 CPP-31 MW Captive Power | 744 MWH Not in operation & dismantling is going on
(MU/Day (31 MW)
7 Extension of Unit has jetty of 1190 m length
Existing Captive
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Jetty (734
Meters)

8 Waste Heat
Recovery Based

Power 25 MW

Power Plant

In operation

1. The applicant shall strictly comply with allcondition/stipulated
made in Environmental Clearance issued by Ministry of
Environment and Forest,New Delhi in it order no- J-
11011/74/2006-1A-11(1) Dated, 13/06/2006 and CRZ clearance for
extension of existing captive jeety vide order no. 11-65/2005-1A-l1I
Dtd. 18/09/2006 respectively.

Unit is submitting six monthly
compliance to MOEF&CC.

2. Industry shall strictly comply with all specific conditions
mentioned in Environmental Clearance issued by Govt. of India,
Ministry of Environment and Forest vide their letter No. J-
11011/74/2006 1A-1I(1). dtd. 13/06/2006.

Unit is submitting six monthly
compliance to MOEF&CC.

3. The unit shall strictly observe and comply with conditions
stipulation made in Environmental Clearance issued by MOEF,
New Delhi in its order No:- J-11011/45/2004-1A-1I(1) dtd,
07/11/2005.

Unit is submitting six monthly
compliance to MOEF&CC.

4. The applicant shall strictly observe & comply with various
stipulation imposed by MOEF, New Delhi in its Order no. J-
11011/4/95-1A0II(1) dtd. 23/07/1992 & to submit compliance
report thereof.

Unit is submitting six monthly
compliance to MOEF&CC.

5. The applicant shall strictly observed & comply with all
condition of Environmental Clearance granted by Ministry of
Environment and Forest, vide letter no. J-13011/90/2006-1A-11(1)
Dated, 20/04/2007.

Unit is submitting six monthly
compliance to MOEF&CC.

6. Industry shall manage Solid Wastes generated from
industrial activities as per Solid Waste Management Rules-2016
(solid waste as defined in Rule-3(46)).

Unit is managing solid waste as
per Solid waste management
rules-2016.

7. As per Provisions of Rule 18 of Solid Waste Management
Rules-2016 you are directed to make an arrangement in
Utilitiesto replace at least five percent (5%) of your solid fuel
requirement by ‘refused derived fuel’.

Not complied

8. Industry shall obtain NOC from CGWA as per order of Hon.
National Green Tribunal for the withdrawal of ground water.

Unit is receiving surfaces water
for as Water Source.

9. The applicant shall strictly observed & comply with all
condition of Environmental Clearance granted by Ministry of
Environment and Forest, vide letter no. J-11011/4/1992-1A 11 (1),
Dated:- 04/07/2005.

Unit is submitting six monthly
compliance to MOEF&CC.

10. Applicant shall comply to the Standard Operating Procedure
for acid reuse will be complied with judiciously.

Compliance of Minimal requisite
facility is attached below.

11. Spent Acid After regeneration shall be reused in this.

Unit has two ARP.

3. CONDITIONS UNDER THE WATER ACT:

3.1. Source of water: - Borewell

Variav (Surface water)

3.2. The quantity of the water consumption for industrial
purpose shall not exceed 93966 KL/Day.

3.3. The quantity of the fresh water consumption for domestic
purpose shall not exceed 2711 KL/Day

Complying.

As per submission, last three
month waste consumption
March-23-36848 KL, April-23-
37662 KL, May-23-38666 KL.

3.4. The quantity of the industrial effluent to be generated from
the manufacturing process and other ancillary industrial
operations shall not exceed 19672 KL/Day, however discharge
shall be within the consented quantity mentioned in consent of
the whole plant.

Complying.

As per submission, last three
month generation March-23-
2816 KL, April-23-2660 KL, May-
23-2651 KL.
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3.5.

The quantity of domestic waste watesndModexceed
1173 KL/Day.

3.6. (A) The applicant shall provide adequate effluent treatment
system in order to achieve the quantity of the treated effluent as
per GPCB norms mentioned below. (HBI & HRC Plant):

Treated effluent Sample is
collected for analysis purpose.

PARAMETERS GPCB NORMS
PH 6.5TO85
Temperature 40°C
Colour (Pt. co. scale) inn units 100
Suspended Solids 100 mg/I
Oil and Grease 10 mg/I
Phenolic Compounds 1 mg/I
Sulphides 2 mg/l
Ammonical Nitrogen 50 mg/I
Total Chromium 2 mg/l
Hexavelent Chromium 0.1 mg/I
BOD (5 days at 20°C) 30 mg/I
COoD 100 mg/I
Cyanides 0.2 mg/I
Fluorides 1.5 mg/l
Lead 0.1 mg/I
Copper 2 mg/l
Nickel 3 mg/l
Zink 5 mg/I
(B) CPP Plant:- CPP plant is not in operation.
Boiler Blow Down:-
Suspended Solids 100 mg/I
Oil and Grease 10 mg/I
Total Copper 1.0 mg/I
Total Iron 1.0mg/l
Cooling Water Blow Down:-
Free Available Chlorine 0.5 mg/I
Zinc 1.0 mg/I
Hexavalent Chromium 0.1 mg/l
Total Chromium 0.2 mg/l
Phosphate 5.0 mg/I
Combined Effluent:-
PH 6.5To 8.5
Suspended Solids 100 mg/I
Oil and Grease 10 mg/I
Total Copper 1.0 mg/I
Total Iron 1.0mg/I
Zinc 1.0 mg/l
Hexavalent Chromium 0.1 mg/l
Total Chromium 0.2 mg/!
Phosphate 5.0 me/l

3.7.

The Final treated effluent confirming to the above
standards shall be discharged into Estuary Zone of river Tapi
through closed pipe through one outlet only.

Complying,

Unit has common channel for all
units followed by disposal
pipeline on the bank of Tapi river
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3.8. Domestic effluent @ 380 M3/day sfﬂl%aébsed off
through septic tank/ soak pit system & @782 M3/day shall be
treated separately to confirm to the following standards and
utilized on land for plantation or gardening within the factory

Partial Complying,

Domestic effluent is disposed off

through Septic Tank/Soak Pit.
Unit is in process to install two

premise. STPs of 250 m3/day
BOD (5 days at 20°C) Less than 20 mg/I
Suspending Solids Less than 30 mg/I
Residual Chlorine Minimum 0.5 mg/I

Domestic effluent shall be disposed off through septic tank/soak Complying,

pit system.

Domestic effluent is disposed
through septic tank/Soak pit.

4.CONDITIONS UNDER THE AIR ACT:

4.1. The following shall be used as a fuel.

Sr. No. | Fuel Quantity

1 HBI (Mod-I-V):
NG (Sm3/Day) 5610173
LPG 932 TPD
Naptha/ NGL 376 TPD
HRC: (Lime plant , RHF,
Boiler)
NG (Sm3/Day) 9312164
NGL/Naptha 7507 TPD
CRM:
NG (Sm3/Day) 194568
CPP:- 31 MW:
NG (Sm3/Day) 192000
NGL/Naptive 168 TPD

such

Complying,
Unit is using consented fuel as

4.2. The applicant shall install & operate comprehensive
adequate air pollution control system in order to achieve

prescribed norms.

Majorly Complying. Unit has
installed almost APCD as per
Consent. Details are as per 4.3 &

4.4
4.3, The flue gas emission through stack attached shall
conform to the following standards:
Sta | Stack Stack | Air Parameters Permissible Status during
ck | attachedto | heigh | Pollution Limit Inspection
No tin Control
Meter | System
(A)_HRC Plant:-
1. | Boiler of 30 Particulate 50 mg/Nm* | Standby utility
HRC Plant Matter 100 ppm
SO, 50 ppm
NOy
2. | Heat 60 Tall Particulate 10 mg/Nm3 Not in operation.
Recovery Chimney Matter 10 ppm Dismantling is going
Steam SO, 80 ppm on.
Generator NOx
(HRSC)-31
MW
3. Reheating 88.5 -—-- Particulate 100 mg/Nm?3 | In operation
Furnace | Matter 40 ppm
SO, 125 ppm
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4. Reheating 88.5 -—-- Particulate 150 mg/Nm?3 | In operation
Furnace Il Matter 40 ppm
SO, 125 ppm
NO«
5. | Electric Arc 45 FES System | Particulate 80 mg/Nm? Suction Hood with
Furance | & Il 1 &2 with | Matter Bag filter provided.
Bag Filter
6. | Electric Arc 45 FES System | Particulate 80 mg/Nm? Suction Hood with
Furance llI with Bag Matter Bag filter provided.
Filter
7. | Electric Arc 45 FES System | Particulate 80 mg/Nm? Suction Hood with
Furance IV with Bag Matter Bag filter provided.
Filter
8. | Normalizing | 30 - Particulate 80 mg/Nm? | Suction Hood with
Furance Matter 40 ppm Bag filter provided.
SO,
(B) CRM Plant:-
1 Boiler No.1 | 30 | - Particulate 50 mg/Nm3 NG base Boiler
& 2 of CRM Matter 100 ppm
SO, 50 ppm
NOx
2. | Batch 20 Particulate 50 mg/Nm3 In operation(Used in
Annealing Matter 100 ppm rotation)
Furnace SO, 50 ppm
(BAF) NOx
3. Heat 60 -—-- Particulate 150 mg/Nm? | In operation.
Recovery Matter 50 ppm
Steam SO, 190 ppm
generator NOx
(HRSG) —25
MW Waste
Heat
Recovery
Based Power
Plant
4.4, There process emission through various stack/vent of reactor, process shall confirm to the
following standards:
Stac | Stack Stack | Air Parameters
k attachedto | height | Pollution Permissible Status during
No. in Control Limit :
Inspection
Meter | System
(A) HBI Plant:-
1. HBI 30 Venturi PM
Performer Scrubber 50 mg/Nm3 In Operation.
cum Scrubber Provided as
APCD

Page 87



Recuperator o Fe )
I
2 Reformer 30 Venturi PM
cum Scrubber 50 mg/Nm3 In Operation.
Recuperator Scrubber Provided as
Il APCD
3 Reformer 30 Venturi PM
cum Scrubber 50 mg/Nm3 In Operation.
Recuperator Scrubber Provided as
m APCD
4, Reformer 40 Venturi PM
cum Scrubber 50 mg/Nm3 In Operation.
Recuperator Scrubber Provided as
v APCD
5 Reformer 40 Venturi PM
cum Scrubber 50 mg/Nm3 In Operation.
Recuperator Scrubber Provided as
Vv APCD
6 HBI Process | 20 Venturi PM
Dust Scrubber + 40 mg/Nm3 In operation. Venturi
Collection Hydro Scrubber with Mist
System cyclone eliminator (Hydro
(PDCS) | cyclone) is provided as
APCD
7 PDCS I 20 Venturi PM
Scrubber + 40 mg/Nm3 In operation. Venturi
Hydro Scrubber with Mist
cyclone eliminator (Hydro
cyclone) is provided as
APCD
8 PDCS 11l 20 Venturi PM
Scrubber + 40 mg/Nm3 In operation. Venturi
Hydro Scrubber with Mist
cyclone eliminator (Hydro
cyclone) is provided as
APCD
9 PDCS IV 20 Venturi PM
Scrubber + 40 mg/Nm3 In operation. Venturi
Hydro Scrubber with Mist
cyclone eliminator (Hydro
cyclone) is provided as
APCD
10 PDCSV 25 Venturi PM
Scrubber + 40 mg/Nm3 In operation. Venturi
Hydro Scrubber with Mist
cyclone eliminator (Hydro

cyclone) is provided as
APCD

(B) Lime Plant:-

Page 88



~

1 Lime Plant 45 Bag Filter 150 mg/Nm3 | In operation and bag

Kiln 1 filter is provided as an
APCM.

2 Lime Plant 45 Bag Filter PM 150 mg/Nm3 | In operation and bag

Kiln Il filter is provided as an
APCM.

3 Lime Plant 45 Bag Filter PM 150 mg/Nm3 | In operation and bag

Kiln 11 filter is provided as an
APCM.

4 Lime Plant 45 Bag Filter PM 150 mg/Nm3 | In operation and bag

Kiln IV filter is provided as an
APCM.

(c) CRM Plant:-

1 HCI 25 HCL HCL 20 mg/Nm3 In Operation. Alkali
Scrubber Scrubber Scrubber provided as
attached to APCD.

Pickling
operation
(Line 1)

2 HCI 25 HCL HCL 20 mg/Nm3 In Operation. Alkali
Scrubber Scrubber Scrubber provided as
attached to APCD.

Pickling
operation
(Line 2)

3 HCl Fume 25 HCL HCL 20 mg/Nm3 In Operation. Alkali
Scrubber Scrubber Scrubber provided as
attached to APCD.

Acid
Regeneratio
n Plant
(ARP)

4 Fume 30 FES System | SO2 40 mg/Nm3 | FES with filtration
Extraction NOx 25mg/Nm3 | provided as APCD
System
Attached to
Cold Rolling
Mill (Line 1)

5 Fume 30 FES System | SO2 40 mg/Nm? | FES with filtration
Extraction NO, 25 mg/Nm*® | provided as APCD
System
Attached to
Cold Rolling
Mill (Line 2)

6 Gas 30 Gas SO, 40 mg/Nm? | This is NG base
scrubber Scrubber NOy 25 mg/Nm? | furnace. Gas Scrubber
attached to not provided
Galvanizing
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(Line 1)

7 Gas 20 Gas SO, 40 mg/Nm3? | Thisis NG base
scrubber Scrubber NOy 25 mg/Nm3 furnace. Gas Scrubber
attached to not provided
Galvanizing
operation
(Line 1)

(d) Pickling Plant:-

1 Pickling Line | 30 Water HCL 20 mg/Nm? In Operation. Alkali

Scrubber Scrubber provided as
APCD.

4.1. Industry shall take adequate measure to control dusting
due to storage, transportation & handling of Coal/Lignite & fly
ash.

Partially Complied

Fugitive emission due to raw
material  handling is also
observed. Raw material heap
height is observed more than
Wind breaking wall.

4.2.  Industry shall comply with Coal handling guideline of the Partial Compliance
Board.
4.3.  Industry shall comply with fly ash notification 1999 as No generation of Fly ash from

amended from time to time.

HRC division. No coal base d

4.4. The concentration of the following parameters in the
ambient air within the premises of the industry and a distance of
10meters from the source) other than the stack/vent) shall not
exceed the following levels.

AAQM is carried out at AMNS
complex during inspection on 01-
06-2023 by other team

Permissible Limit
Parameters (Microgram/m3)
Annual 24 Hrs.
Average
Particulate Matter — 10 (PM10) 60 100
Particulate Matter — 10 (PM2.5) 40 60
SO, 50 80
NOx 40 80
4.5.  The applicant shall provide portholes, ladder, platform etc | Stacks with SMF & Identification

at chimney(s) for monitoring the air emissions and the same shall
be open for inspection to/and for use of Board’s staff. The
chimney(s) vents attached to various sources of emission shall be
designed by numbers such as S-1, S-2, etc. and these shall be
painted/displayed to facilitate identification.

number provided.

4.6. The industry shall take adequate measures for control of
noise levels from its own sources within the premises so as to
maintain ambient air quality standards in respect of noise to less
than 75dB(A) during day time and70 dB (A) during night time.
Daytime is reckoned in between 6a.m. and10 p.m. and nighttime
is reckoned between 10 p.m. and 6 a.m.

Unit is taking measures to control
Noise Pollution.

5. AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND

TRANSBOUNDARY) RULES, 2016 Form-2 [See rule 6 (2)]

Authorization order No:- AWH-107719 date of Issue: 31-12-2024.

M/s. ArcelorMittal Nippon Steel India Limited (HRC Division) is hereby granted an authorization to
operate facility of below for following hazardous wastes on the premises situated at Plot No: 203-230,
245-264,312-321, @ 27 KM. Surat-Hazira Road, Surat-394270, Tal: Chorasi, Dist: Surat.
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Waste Quantit | Sched Observation
y ule-1/
Catego
MT/Ye ry
ar
Chemical 2900 35.3 Collection, Storage, ETP Sludge stored at site.
Sludge from MT/yea Transportation and Contacted person informed
waste water r disposal at GPCB that they are utilizing sludge in
treatment authorized TSDF Site. sinter plant. Unit is member of
BEIL-Bharuch & MEPPL-
Mahisagar TSDF Site.
Used or Spent 1443 5.1 Collection, storage, As per manifest ,Sent for
Qil KL/Year transportation and recycling
disposal by selling to
Registered re-refiners.
Empty 7265 33.1 Collection, storage As per manifest ,Sent for
barrels/contain | Nos/Ye transportation and recycling
ers/liners ar disposal to authorized
contaminated decontaminator
with hazardous
chemicals/wast
es
Spent ion 11,138 | 35.2 Collection, Storage, During visit no stock of spent
exchange resin | Nos/Y Transportation and ion exchange observed at Haz.
containing disposal at CHWIF. waste storage area. As per XGN
metals records unit is yet to obtained
CHWIF membership.
Zinc Dross 195 Sched | Send to authorized As per manifest ,Sent for
ule-IV | recycler who has recycling
MT/Mo obtained authorization
nth (15) from the Board under
rule 9 of Hazardous
and other waste
(Management &
Transboundary)
Rules,2016
Spent Acid 2100 Sched | Collection, Storage, Unit has two Acid regeneration
M3/Da | ule- recover, reuse in plant of 240 MT/Day.
y IV(15) | same process.

Transportation & send
excess quantity 2000
MT/Month (also
include quantities
during break
down/shutdown/emer
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éeﬂéUthe plant)
of spent acid (beyond
treating capacity of
acid regeneration
plant -ARP) to
authorized recyclers
up to commissioning
of new ARP recycler
i.e. Sukha Chemical
Industries, Ankleshwar
(Quantity-1000
MT/Month), 2.
Krasoma Biochem Pvt
Ltd., Pithampura, MP,
(Quantity-1000
MT/Month)

5.3 The authorization shall be valid up to 31-12-2024.

Valid

5.4 The authorization is subject to the conditions stated below
and such other conditions as may be specified in the rules from
time to time under the Environment (Protection) Act-1986.

Complying authorization
condition

5.5 The authorization is granted to operate a facility for
collection, storage within factory premises transportation and
ultimate disposal of Hazardous wastes as per condition no.5.2 to
the industry having valid CCA of this Board.

Unit is having storage facility
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Compliance of SOP Acid Regeneration —Mini2|.341isite Facility:

platform etc. as per the guidelines on methodologies for
source emission monitoring published by CPCB under
Laboratory Analysis Techniques LATS/80/20 13- 14

Sr. Point Compliance Status

No.

1. FRP/steel made Storage tanks of capacity relevant as per | Complying,
section 71.8 to store Spent acid as well Regenerated acid. | Unit has provided Storage tank
Such storage tanks shall be placed above the ground and | with Acid proof brick lining with
contained with low rise parapet/bund wall and acid proof | Spillage collection mechanism
floor with slope to collect spillages, if any, in to collection
pit. Alternately, the storage tanks may be below the
ground provided it has HDPE liner system beneath the
tank and leachate collection system below HDPE liner.

2. Cool, dry well-ventilated covered sheds for product Ferric | Complying, Contacted person
Oxide and dedicated storage area for temporary storage | informed that they are
of wastes (if any) generated during utilization process. reutilizing in Ferric Oxide in HBI

Section.

3. Mechanized system for transfer of Spent Acid from Complying, Unit has
storage tanks to process vessels. mechanized system for acid

transfer

4, Roaster, Scrubber and Absorber Complying, Provided

5. The process units shall be provided with appropriate | Complying, Scrubber is
suction connected with scrubber. provided

6. Stack to have sampling port, platform, access to the | SMF is provided.
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Compliance status of CRZ Clearance — Ezglﬂ of the existing jetty of M/s. Essar

Steel Limited, Hazira Vide No. 11-65/2005-1A-111 dated 18th September 2006.

CﬁgD. POINTS TO BE COMPLIED COMPLIANCE STATUS
A Specific Condition
All  the recommendations listed in the | Complying.
i Environmental Management plan, Environmental
Impact and Assessment prepared by NIO should be | Unit is periodically submitting compliance report to
strictly implemented. authority with documents.
This point pertains to Construction phase of jetty,
i) The dredged material obtained should be utilized | However contacted person informed that , Dredged
for filling back up area. material used for filling back up area ( ~ 35 ha) behind
the Jetty at that time.
The recommendations of the CWPRS mathematical | As per submission of unit - CWPRS has concluded that
iii) model studies with respect to hydrodynamics there would be no significant changes flow conditions
should be implemented. in the Tapi Estuary.
Unit has stated that “ As per the report of CWPRS,
iv) Appropriate shore erosion measures should be shoreline on the southern side of existing jetty remains
taken up as indicated in the report of NIO. stable therefore shore erosion control measure are not
required”.
It should be ensured that during construction and During  visit contafcted per.son |‘nformed that,
V) operation of mangroves located about 1,000 m d(?cumer.lts of Sa.me IS. not read|IY available, hence h.e
North of the proposed jetty should not be affected. will furnish deta|_Is with support‘mg fjocuments. Unit
has yet not submitted these details with reply.
As per submission of unit - Monthly manual Marine
monitoring of Tapi Estuary is being done through Third
Party & NABL accredited laboratory to evaluate the
marine status of the estuary due to effluent discharge
and report of the same is sent to GPCB on monthly
basis. Similarly, a six monthly report is also being sent
Monitoring and mitigating steps to prevent | to MoEF&CC.
vi) pollution of Tapi estuary by the project should be | Further 8 locations sampling and analysis of physico-
taken up in their area. chemical & biological environmental monitoring is
carried out in 2020 ( pre monsoon and post monsoon)
to study the overall impact on marine environment due
to discharge of Treated effluent to the estuary by Third
Party (M/s. Shree Green Environmental Laboratories)
NABL accredited laboratory involving Marine ecology &
Bio-diversity expert.
. The recommendations of NIO in the EIA report shall Cor'nFJ_Iylng.' . . .
vii) Unit is periodically submitting compliance report to
be followed. . .
authority with documents.
All the conditions stipulated by the Gujarat
viii) Pollution Control Board in their consent letter | Complying.
No.PC/NOC/SRT-1404/2271 dated 27.1.2004 Compliance status of CCA attached herewith.
should be effectively implemented.
All the conditions stipulated by the Government of | Unit has complied CCA conditions and unit is
ix) Gujarat, Forests and Environment Department | submitting six monthly compliance report to the
should be effectively implemented. authority.
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Sewage arising in the port area should b‘oﬁ!'péé?
off through septic tank — Soak pit system or shall be

treated along with the industrial effluents to

Complying

X) conform the standards stipulated by GPCB and shall | Sewage is being disposed of through septic tank — soak
be utilized/re-cycled for gardening, plantation and | pit system.
irrigation.
Adequate plantation should be carried out along | Partially Complied.
xi) the roads of the Port premises and a green belt | Plantation carried out along the periphery of the
should be developed. premise.
There should be no withdrawal of ground water in
CRZ area, for this project. The proponent should .
Complying
ensure that as a result of the proposed
xii) constructions, ingress of sallr.1e water into ground No Ground water is withdrawn for this project. Unit is
water does not take place. Piezometers should be .
. o ) using surface water.
installed for regular monitoring for this purpose at
appropriate locations on the project site.
The project should not be commissioned till the | Complied
xiii) requisite water supply and electricity to the project | Required water withdrawal permission & Electricity
are provided by the PWD/Electricity Department. supply permission obtained on behalf of Steel complex.
Specific arrangements for rain water harvesting ,
. . . .~ | Complying
should be made in the project design and the rain . . . .
. . Rainwater conservation is practiced. Company having 6
. water to be harvested should be optimally utilized. . . L
Xiv) o . ) | Nos. of water reservoirs for rainwater harvesting in the
Details in this regard should be furnished to this comblex
Ministry’s Regional Office at Bhopal within 3 plex.
months.
All the developmental activities and the facilities to
be constructed in the CRZ area as a part of this | Unit has obtained EC and CRZ clearance for respective
XV) project should be strictly in conformity with the | projects and unit is complying condition stipulated in
provisions of the CRZ notification, 1991 asamended | permission.
subsequently.
Green buffer zone should be provided all round the . .
. . . . Partially Complied
. project area in consultation with local forest L .
Xvi) . . Green Buffer Zone by way of plantation is being
department and the report submitted to this develoned in AMNS Complex
Ministry’s Regional Office at Bhopal. P plex.
. . Complying
" No product other than tho§g pgrm|55|ble in the During visit, no product other than CCA in the Coastal
xvii) Coastal Regulation Zone Notification, 1991 should Regulation Zone (CRZ) observed
be stored in the Coastal Regulation Zone area. & '
The project proponent should undertake up .
. . . . Complying
activities to improve the quality of life of the local . -
. . . L Undertaken Community development activities for
xviii) people living along the project site. The activities . . . . . .
should include supolv of drinkine water. brovidin nearby villages since inception. CSR Report is being
. .pp ¥ & P & regularly submitted to GPCB & MoEF&CC.
rainwater harvesting structures.
The relocation of the fishermen community should | This point pertains to Construction phase of jetty,
be done strictly in accordance with the norms However contacted person informed that Project
Xix) prescribed by the State Government. The does not involve any relocation of fisherman.
relocated fishermen community if any will be
provided with all facilities including health care,
education, sanitation and livelihood.
B General Condition
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Construction of the proposed structure

undertaken meticulously conforming to the existing
Central/local rules and regulations including Coastal
Regulation Zone Notification 1991 and its
amendments. All the construction
designs/drawings related to the proposed
construction activities must have approvals of the
concerned state Government Departments /
Agencies.

Complied

As per submission of unit - Construction drawings have
been approved by GMB.

i)

Adequate provisions for infrastructure facilities
such as water supply, fuel, sanitation etc. should be
ensured for construction workers during the
construction phase of the project so as to avoid
felling of trees/mangroves and pollution of water
and the surroundings.

Complied

As per submission of unit - Adequate Amenities
provided during the construction stage.

i)

The project authorities must take necessary
arrangements for disposal of solid wastes and for
the treatment of effluents by providing a proper
wastewater treatment plant outside of CRZ area.
The quality of treated effluents, solid wastes and
noise level etc. must conform to the standards laid
down by the competent authorities including the
Central/State Pollution Control Board and theUnion
Ministry of Environment and Forests under the
Environment (Protection) Act, 1986 whichever are
more stringent.

Complying

As per submission of unit - Solid wastes, mainly garbage
generated from Tugs / barges are being collected &
disposed according to provision of SWMR-2016.

As per submission of unit - Haz. Waste — used oil /
Waste oil disposed to authorized recyclers.

During visit no industrial waste water generation
observed.

As per submission of unit - There is no industrial
effluent generation from the Jetty operations.

The proponent shall obtain the requisite consents
for discharge of effluents and emissions under the
water (Prevention and Control of Pollution) Act,

iv) 1974 and the Air (Prevention and Control of | Compliance status of CCA attached herewith.
Pollution) Act, 1981 from the Gujarat Pollution
Control Board before commissioning of the project
and a copy of these shall be sent to this Ministry.
The proponents shall provide for a regular
monitoring mechanism so as to ensure that the | Complied
treated effluents conform to the prescribed | During visit no industrial waste water generation
V) standards. The records of analysis reports must be | observed.
properly maintained and made available for | As per submission of unit - There is no industrial
inspection to the concerned State/Central officials | effluent generation from the Jetty operations.
during their visits.
In order to carry out the environmental monitoring
during the operational phase of the project, the | As per submission of unit - Monthly Environmental
project authorities should provide an | monitoring is being done through Third Party Approved
vi) environmental laboratory well equipped with | Laboratory and report of the same is sent to the Board
standard equipment and facilities and qualified | on monthly basis. Similarly, a six monthly report is also
manpower to carry out the testing of various being sent to MoEF&CC.
environmental parameters.
" The sand dunes and mangroves, if any, on the site This point pertains to Construct.ion phase of jetty,
vii) . . However contacted person informed that No
should not be disturbed in any way. . . )
mangroves & Sand dunes in the project site
A copy of the clearance letter will be marked to the
Vi) concerned panchayat/local NGO, if any, from whom | As per submission unit has marked letter at the time of

any suggestion/representation has been received
while processing the proposal.

clearance issued.
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ix)

|
The Gujarat Pollution Control Board shma

a copy of the clearance letter at the Regional Office,
District Industries Centre and Collector’s
office/Thasildar’s office for 30 days.

As per submission unit has marked letter atthe time of
clearance issued.

The funds earmarked for environment protection
measures should be maintained, in a separate
account and there should be no diversion of these
funds for any other purpose. A year-wise
expenditure on environmental safeguards should
be reported to this Ministry’s Regional Office at
Bhopal and the State Pollution Control Board.

Complying

As per submission of unit - Expenditure done for
environmental safeguards towards entire complex for
FY 2022-23 is Rs.178 Crores.

xi)

Full support should be extended to the officers of
this Ministry’s Regional Office at Bhopal and the
officers of the Central and State Pollution Control
Boards by the project proponents during their
inspection for monitoring purposes, by furnishing
full details and action plans including the action
taken reports in respect of mitigative measures and
other environmental protection activities.

Complying

Xii)

In case of deviation or alteration in the project
including the implementing agency, a fresh
reference should be made to this Ministry for
modification in the clearance conditions or
imposition of new ones for ensuring environmental
protection.

Complying
During visit no deviation or alteration in the project
observed.

xiii)

The Ministry reserves the right to revoke this
clearance, if any of the conditions stipulated are
not complied with to the satisfaction of the
Ministry.

Xiv)

The Ministry or any other competent authoritymay
stipulate any other additional conditions
subsequently, if deemed necessary, for
environmental protection, which shall be complied
with.

Xv)

The project proponent should advertise at least in
two local newspapers widely circulated in the
region around the project, one of which shall be in
the vernacular language of the locality concerned
informing that the project has been accorded
environmental clearance and copies of clearance
letters are available with State Pollution Control
Board and may also seen at Website of the Ministry
of Environment and Forests at
http://www.envfor.nic.in. The advertisement
should be made within 7 days from the date of
issue of the clearance letter and a copy of the same
should be forwarded to the Regional Office of this
Ministry at Bhopal.

Complied

As per submission of unit - Advertised in the month of
September’06.

Xvi)

The project proponents should inform the Regional
Office at Bhopal as well as the Ministry the date of
financial closure and final approval of the project
by the concerned authorities and the date of start
of Land Development Work.

Complied. Unit has obtained CCA.

Page 97



http://www.envfor.nic.in/

Compliance status of Environmenta%ﬁﬂﬁce for Expansion of Existing Steel Plant up

to 4.5 MTPA of Essar Steel Ltd (Phase — Il) vide File No. J-11011/74- 111 / 2006 - IA.1I (1)

dated 29" May, 2008

COND COMPLIANCE STATUS
POINTS TO BE COMPLIED
. NO.
It is noted that trifurcation of the said environmental clearance for specified products in the name
their group companies viz. (i) Essar Steel Limited, (ii)Essar Steel (Hazira) Limted and hazira Plate
Limited(HPL) is for the administrative and commercial reasons of the clered products in the said
environmental clearance letter. Following will be manufactured by M/s Essar Steel Limited(ESTL)
at the existing site and no additional land wil be required.
S.N | Product Name Unit Products Remarks
(TPA)
1 Hot Briquetted Iron (HBI) MTPM 3,33,333 In Operation
2 BF Grade Coke MTPM 50,000 Unit is not having this plant
3 Electricity Generation (WHRB) | MU / Day | 1.15 (48 | Unitis not having this plant
2.0 (Mw) MW)
4 Hot rolled Coil (HRC) MTPM 3,75,000 In Operation
5 Oxygen (Gas) NM3/M 371,12,000 | In Operation
6 Oxygen (Liquid) NM3/M 21,24,000 In Operation
7 Nitrogen NM3/M 345,20,000 | In Operation
8 Argon NM3/M 10,58,400 Unit is not having this plant
9 Electricity Generation MW 31 Not in Operation
Going to be dismantled as a
part of expansion facility in
one month time
10 Electricity Generation (new | MW 525 Separate PCB ID -24199 as
CPP) M/s Bhander Power Ltd.
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Specific Conditions

The Ministry’s environmental clearance accorded for the expansion of integrated steel plant (4.5

MMTPA) along with other associated facilities (units) at Hazira, Surat, Gujarat vide letter no. J —
11011 / 74 / 2006 — IA.II (1) dated 13th June, 2006 for the specified products in the name of M/S
Essar Steels Limited stands withdrawn and supersedes the previous environmental clearance dated

13th june,2006 from the date of issue of this environmental clearance.

The gaseous emissions from various processes
units shall conform to the load/mass based
standards notified by this Ministry on 19th May,
1993 and standards prescribed from time to time.
The Guijarat state pollution Control Board (GSPCB)
may specify more stringent standards for the
relevant parameters keeping in view the nature of
the industry and its size and location. At no time
the emission level shall go beyond the prescribed
standards. In the event of failure of any pollution
control system adopted by the unit, the respective
unit should not be restarted until the control
measures are rectified to achieve the desired
efficiency. CO shall also be monitored along with
other parameters (SPM, SO2 and NOx) in the
stack. Continuous stack monitoring in respect of
SPM shall be extended to the stacks of expansion
plant also and on-line data shall be submitted to
the CPCB and GSPCB.

Complied.

Unit has provided APCD with Flue gas &
process gas sources. Details are mentioned in
Crux. One Flue gas & One process gasemission
sample collected from the HRC division.

Contacted person informed they have

provided interlocking system with APCD.

Unit has provided OCEMS with Source as per
CPCB Direction & connected to GPCB & CPCB
server.

As per submission of unit — CO Monitoring is
carried out by third party in work zone.

i)

Total Water requirement shall not exceed 44,766
M3 / day as permitted by the state Government.
The effluent generated shall be analyzed for
presence of metal and bioassay (toxicity) test
shall be carried out as per the CPCB guidelines.
Analysis of the water for heavy metal in the
vicinity of the slag dumping area shall also be
carried out once in every six month and data shall
be submitted to the Ministry and GSPCB. An
effort shall be made to recycle and reuse the
treated waste water in the process itself to
reduce quantity of water consumption and
effluent discharged into river Tapi. Separate
drains for domestic, process, storm water shall be
provided in consultation with SPCB. The domestic
wastewater shall be treated in STP and treated
waste water after conforming to the prescribed
shall  be
development.

standards used in greenbelt

Partially Complied.

Unit has obtained permission from irrigation
department to receive fresh water supply
from Tapi river though Variav Pump House.
As per irrigation department Bills, Entire
AMNS Complex total water consumption is
May-23 = 39,09,991 KL, April-23 = 40,87,858
KL, March-23 —40,08,761 KL.

Unit is carrying out Effluent quality as per
CCA with Heavy Metal & Bio assay (toxicity)
test is also being carried out industry through
Third Party Approved Lab and report of the
same is sent to GPCB on monthly basis.
Similarly, a six monthly report is also being
sent to MoEF&CC.
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Domestic w/w is disposed through Septic
tank/Soak Pit instead of STP.

In plant control measures for controlling fugitive
emissions from spillage/ raw materials handling
shall be provided. Further, specific measures like
water the transfer

spraying at all points,

conveyors and hoppers, curtains, suitable
enclosures, dust collection system and water-
sprinkling on roads shall be provided to control
fugitive emissions. Data on fugitive emissions shall

be regularly monitored and records maintained.

Majorly Complied,

De-dusting systems, water spray system at
transfer points of conveyors, water sprinkling
on haul roads in existing Material Handling
area have already been provided to control
the fugitive emissions.

1) Regular cleaning of dust on roads through
mechanical sweepers. — 10 Nos. of machines

iv) 2) Water sprinkling systems are installed at
various locations for controlling of dust
emission.
3) Dry fog systems are installed at various
locations for controlling of dust emission.
Though above actions, Fugitive emission
observed at several locations due to material
handling. Unit is required to strengthen
fugitive emission control mechanism.
The company shall install bag filters to control the | COMPlying
emissions from the ventury scrubbers and hydro-
cyclones shall be provided to HBI plant, fume
extraction system consisting of bag filters to HRC | Unit has provided APCD with Flue Gas &
plant, ESP, bag filters, cyclones to Blast Filters (BF) | process gas sources as per CCA. (Details are
v) & Sinter plant, dust extraction system with bag | in Crux). Unit has not installed Coke oven
filters to coke oven plant and bag filters to lime | Plant at HRC division.
plant. The flue gas emission through stacks
attached to the boiler, furnace and heater shall
conform to the standards prescribed by the One Flue gas & One process gas emission
Gujarat Pollution Control Board. sample is collected from the HRC division.
The company shall undertake rainwater- | Complying
harvesting measures by collecting the rainwater
through drains. The water collected shall be

vi) connected to raw water pipeline for reuse in the | ynit is having 6 Nos. of water reservoirs for
plant. The Company shall provide proper drainage | rain water harvesting. As per Unit’s
system for rain water to prevent water logging | submission, Total 5,24,482 m3 rain water
within and in the vicinity of the plant. harvested for the period Apr'22 — Mar’23.
A green belt of adequate width and density shall Majorly Complying

1 0,
vii) be developed in at least 25 % of plant area and As per submission of unit — Total 22 % (area-

along the boundary wall of site as per the CPCB
guidelines.

166.05 Ha) Green Belt is developed in entire
AMNS steel complex.
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Occupational Health Surveillance of the workers

Complying

As per submission of unit — Unit is
conducting Occupational Health Surveillance
Program & medical checkup of all workers
and employees of company are being carried
out and records of the same are maintained.

viii) | shall be done on a regular basis and records
maintained as per the factories Act. Contractual Worker’s & Employee’s Medical
Checkup working in Hazardous operations —
Once in Six months.
Contractual Worker’s & Employee’s Medical
Checkup — Once in a year.
As proposed, expansion of integrated steel plant | Complying
shall be based on the natural gas only. In case the
NG required for the steel manufacturing process NG is being used as a fuel HBI Modules,
and Captive Power Plant (CPP) including proposed Boiler, Lime plant, CPP & CRM process.
i expansion totaling about 8.00 MMSCMD is not
) available, alternative fuel can be used for the
power plant only. However, the environmental
impact assessment for the alternate fuel shall
accordingly be carried out and environmental
clearance shall be obtained from the Ministry.
Unit has obtained CCA.
Environmental Clearance in respect of jetty in CRZ .
area shall be obtained prior to commencement of CRZ clearance for Jetty s gra'nted by
. ) MOoEF&CC and the copy of the same is already
X) the expansion project and a copy of the .
) submitted.
environmental clearance accorded shall be
submitted. Unit has separate PCB ID - 22972 as Essar Bulk
terminal Ltd for jetty & allied operations.
The company shall comply with all the | Complying
recommendations / action points made in the
xi) Charter on Corporate Responsibility for Unit is sending progress Report for the
Environment Protection (CREPs) and progress recommendations of CREP regularly to
report shall be submitted to MoEF/CPCB. MoEF.
B

General Conditions

The project authorities must strictly adhere to the
stipulations made by the Gujarat Pollution Control
Board and the State Government.

Majorly Complying

Compliance status of CCA is incorporated
with IR.

i)

No further, expansion or modifications in the
plant should be carried out without prior approval
of the Ministry of Environment and Forests.

Complying

Unit has obtained Environment Clearance &
CTE for expansion of the Steel Project.
During visit erection / civil work of expansion
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project is going on.

i)

At least four ambient air quality monitoring
stations shall be established in the downward
direction as well as where maximum ground level
concentration of SPM, S02 and NOx are
anticipated in consultation with the State
Pollution Control Board. Data on ambient air
quality and stack emission shall be regularly
submitted to this Ministry including its Regional
Office at Bhopal and GSPCB / CPCB once in six
months.

Complying

Unit has provided Four nos. of Continuous
(24*7) Ambient Air Quality Monitoring
Stations (CAAQMS) in all four directions.

Unit is conducting monthly Manual
monitoring is being done for Ambient
thorough Third Party labs approved by NABL
& Recognized by MoEF&CC, New Delhi under
Sec. 12 of Environmental Protection Act-
1986 and reports are being sent to GPCB &
MOoEF&CC regularly.

Industrial waste water shall be properly collected,
treated so as to conform to the standards
prescribed under GSR 422 (E) dated 19th May,

Complying

Unit has provided ETP & wastewater

iv) management details are as per Crux. Unit is
1993 and 31st December, 1993 or as amended discharging treated effluent into Tapi estuary
form time to time. The treated wastewater shall as per CCA. One sample is collected during
be utilized for plantation purpose. inspection.

The overall noise levels in and around the plant | Complying

area shall be kept well within the standards (85

dBA) by providing noise control measures Noise abatement measures are
) including acoustic hoods, silencers, enclosures etc. implemented.

) on all sources of noise generation. The ambient | A.. qtic hoods, Silencers, Enclosures etc. are
noise levels should conform to the standards already installed at various locations in the
prescribed under EPA Rules, 1989 viz. 75 dBA (day plants on all sources of noise generation.
time) and 70 dBA (night time).

The project proponent shall also comply with all | Complying,

the environmental protection measures and

safeguards recommended in the EIA / EMP report. Compliance to all the Points /

Further, the company must undertake socio- recommendations of EIA / EMP Report is
economic development activities in the being submitted through Half Yearly

vi) surrounding villages like community development Environment Clearance Conditions
programs, educational programs, drinking water compliance report to Ministry by industry.
supply and health care etc. Company is undertaking community

development activities for nearby villages.
Details of CSR Activities regularly submitted
to GPCB & MoEF&CC regularly.
As mentioned in the EIA / EMP, Project | Complying
authorities shall ensure judicious utilization of Rs. _ o
vii) | 161.00 Crores and Rs. 16.50 Crores earmarked Unit has regularly submitting half yearly

towards the capital cost and recurring

expenditure / annum earmarked for the

environmental pollution control to implement

return to MoEFCC. As per submission - In the
ongoing operations, capital Cost spent
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the conditions stipulated by th‘ﬂﬂtl{ of
Environment and Forest as well as the State
Government. An implementation schedule for
complying with all the conditions stipulated
herein shall be submitted to the Regional Office
of this Ministry at Bhopal / CPCB / GSPCB. The
funds so provided shall not be diverted for any
other purposes.

towards installation of Air & Water pollution
control measures is Rs. 557 Crores.

Recurring Cost for operation & maintenance
of Pollution control equipment:

Year Recurring Cost

(Rs. In Crores)

2020-21 143

2021-22 111

2022-23 178
The Regional Office of this Ministry at Bhopal/ | Complying,

CPCB / GSPCB shall monitor the stipulated
conditions. A six monthly compliance report and

Six monthly Environment Clearance Condition

Vil the monitored data along with statistical compliance report is being sent to MoEF&CC
interpretation shall be submitted to them by industry.
regularly.
The Project Authorities shall inform the Regional | Complying,
Office as well as the Ministry, the date of
ix) financial closure and final approval of the project Financial closure of the project is already

by the concerned authorities and the date of
commencing the land development work.

completed and Unit has obtained CC&A.
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Compliance status of Environmental Clearance for 1.98 MTPA of HBI Plant of Essar Steel Ltd
(Phase — 1) Vide File No. J-11011/ 327- 1/ 2006 - IA.1l (I) dated 29"" May, 2008

COND.
NO.

Condition

Compliance Status/Observation

The Ministry of Environment & Forest has
examined the request of m/s Essar steel Limited
and observed that there will be no change in
location, technology, process , products, emission
and effluent waste generation and impact on
environment. Accordingly, Bifurcates the earlier
Environment clearance into M/s Essar Steel Ltd. &
M/s Essar steel (Hazira) Ltd. Under the provision of
EIA Notification dated: 14th September, 2006. This
Environment Clearance is in the name of the M/s
Essar steel Ltd. For the production of 1.8 MMTPA
Hot Briquette Iron and 2,52,840 TPA Iron ore fines
at the total cost of Rs. 600 Crores subject to strict
compliance of the following Specific & general
conditions:

Unit has obtained CCA for mfg. HBI=
4,98,333 MT/M & Iron ore fines= 68,604
MT/M.

Specific Conditions

The Ministry’s environmental clearance accorded vide letter no.J — 11011 /327 / 2006 — IA.1I (I)
dated 25th April, 2007 for the specified products in the name of M/S Essar Steels Limited stands
withdrawn and supersedes the previous environmental clearance from the date of issue of this

environmental clearance.

The gaseous emissions from various processes
units shall conform the load/mass based standards
notified by this Ministry on 19th May, 1993 and
standards prescribed from time to time. The
Guijarat state pollution Control Board (GSPCB) may
specify more stringent standards for the relevant
parameters keeping in view the nature of the
industry and its size and location. At no time the
emission levels shall go beyond the prescribed
standards. In the event of failure of any pollution
control system adopted by the unit, the respective
unit should not be restarted until the control
measures are rectified to achieve the desired
efficiency.

Complied,

Unit has provided APCD & stack with
stationary emission sources as per CCA.
Details are mentioned in Crux & CCA

Compliance.

Contacted person informed they have
provided interlocking system with Plant &

APCD.

Unit has provided OCEMS with all stacks.

iii)

Efforts shall be made to reduce RSPM levels in the
ambient air, On-line stack monitoring facilities and
sufficient air pollution control methods viz. ESP
shall be provided to keep emissions level below 50
mg / Nm3.

Complied as per CCA,

Unit has provided four CAAQMS in AMNS
Complex in all four Directions.
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Unit has provided Ventury Scrubber and
Mist Eliminator (Hydro cyclone) have been
provided to control the air pollution of this
HBI plant.

Unit has provided OCEMS with all stacks.

In plant control measures for controlling fugitive
emissions from spillage/ raw materials handling
shall be provided. Further, specific measures like
water spraying at all the transfer points, conveyors
and hoppers, curtains, suitable enclosures, dust
collection system and water-sprinkling on haul

Partially Complied,

De-dusting systems, water spray system at

transfer points of conveyors, water

sprinkling on haul roads in existing Material
Handling area have already been provided
to control the fugitive emissions.

1) Regular cleaning of dust on roads
through mechanical sweepers. — 10
Nos. of machines

2) Water sprinkling systems are installed

iv
) roads shall be provided to control fugitive at various locations for controlling of
emissions. Dust generated in the induction furnace dust emission.
shall be collected in the hoods and dusty air will be
cleaned by using cyclone and ventury scrubber. Though Fugitive emission observed at
Data on fugitive emissions shall be regularly . . .
several locations due to material handling.
monitored and records maintained. - . -
Unit is required to strengthen fugitive
emission control mechanism.
Unit is not having induction furnace at this
Plant.
Gaseous emission levels including secondary Complying,
fugitive emissions shall be controlled within the
V) permissible limits issued by the Ministry and Unit is carrying out fugitive emission
regularly monitored. Guidelines / code of practice | Monitoring through third party lab & report
issued by the CPCB shall be followed. is submitted to GPCB & MoEFCC.
. Unit has obtained permission fromirrigation
Total water requirement from Kakrapar dam on q ) ft ve fresh wat |
epartment to receive fresh water su
river Tapi shall not exceed 13,194 m3 / day and P o ) PRl
) . . from Tapi river though Variav Pump House.
prior permission shall be obtained from the
Irrigation Department, State Government. All the
effluent shall be treated and discharged into Tapi
) Estuary after meeting standards stipulated by Unit is recycling waste water for various
Vi

GPCB. An effort shall be made to recycle and reuse
the maximum treated wastewater in the process
itself to reduce quantity of water consumption
and effluent discharged in to Tapi estuary.
Separate drains for domestic, process, storm
water shall be provided in consultation with GPCB.

purpose (Details are as per Crux) rest w/w
discharges into tapi estuary. One w/w
sample is collected from the final discharge
conveyance channel.
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Complying,

Vii) Steel (Hazira) Limited will be used as fuel in HBI
plant. Unit is using NG as Fuel in HBI plant.
Complying,
Unit is conducting Occupational Health
Surveillance Programme & medical checkup
of all workers and employees of company
Occupational Health Surveillance of the workers are being carried out bY ierustry and
viii) shall be done on a regular basis and records records of the same are maintained.
maintained as per the factories Act. Contractual Worker’s & Employee’s Medical
Checkup working in Hazardous operations —
Once in Six months.
Contractual Worker’s & Employee’s Medical
Checkup —Once in a year.
Partially Complied,
Iron ore fines are generated from HBI Plant
used in Sinter plant.
. . o Unit has been asked to submit slag
An action pIa'n shall be‘submltted t?.the. Ministry generation, storage and disposal details
) to reduce solid waste, its proper utilization and with necessary documents.
disposal. Used lube oil and containers shall be sold
to authorized recyclers / reprocessors only. Used Oil/Discarded Container is being sold
to authorized recyclers. As per Last 5 month
manifest record, Used Oil & Discarded
Container is sent to M/s Jawrawala
Petroleum, -,B/H KASHIRAM
TEXTILE,NAROL.
The company shall undertake rainwater- Complying,
harvesting n.weasures by collecting the rainwater Unit is having 6 Nos. of water reservoirs for
X) through drains. The water.col!ected shall b? rain water harvesting. As per Unit's
connected to raw water pipeline for reuse in the submission, Total 5,24,482 m3 rain water
plant. harvested for the period Apr'22 — Mar’23.
B General Conditions

The project authorities must strictly adhere to the
stipulations made by the Gujarat Pollution Control
Board (GPCB) and the State Government.

Majorly Complying,

Compliance status of CCA is incorporated
with IR.

No further, expansion or modifications in the plant
should be carried out without prior approval of
the Ministry of Environment and Forest.

Complying,

Unit has obtained Environment Clearance &
CTE for expansion of the Steel Project.
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During visit erection / civil work of
expansion project is going on.

i)

At least four ambient air quality monitoring
stations shall be established in the downward
direction as well as where maximum ground level
concentration of SPM, SO2 and NOx are
anticipated in consultation with the State Pollution
Control Board. Data on ambient air quality and
stack emission shall be regularly submitted to this
Ministry including its Regional Office at Bhopal and
GPCB / CPCB once in six months.

Complying,

Unit has provided Four nos. of Continuous
(24*7) Ambient Air Quality Monitoring
Stations (CAAQMS) in all four directions.

Unit is
monitoring is being done for Ambient

conducting monthly Manual

thorough Third Party labs approved by
NABL & Recognized by MOoEF&CC, New
Delhi under Sec. 12 of Environmental
Protection Act-1986 and reports are being
sent to GPCB & MoEF&CC regularly.

Industrial waste water shall be properly collected,
treated so as to conform to the standards
prescribed under GSR 422 (E) dated 19th May,

Complying,

Unit has provided ETP & wastewater

iv) management details are as per Crux. Unit is
1993 énd 3lst.December, 1993 or as amended discharging treated effluent into Tapi
from .t!me to time. Th.e treated wastewater shall estuary as per CCA. One sample is collected
be utilized for plantation purpose. during inspection.

The overall noise levels in and around the plant Complying,
area shall be kept well within the standards (85 .
o . Noise abatement measures are
dBA) by providing noise control measures .
. . . . implemented.
) including acoustic hoods, silencers, enclosures etc.

%
on all sources of noise generation. The ambient Acoustic hoods, Silencers, Enclosures etc.
noise levels should conform to the standards are already installed at various locations in
prescribed under EPA Rules, 1989 viz. 75 dBA (day the plants on all sources of noise

Complying,
The project proponent shall also comply with all Compliance to all the Points /
the environmental protection measures and recommendations of EIA / EMP Report is
safeguards recommended in the EIA / EMP report. | being submitted through Half Yearly
) Further, the company must undertake socio- Environment Clearance Conditions

Vi
economic development activities in the compliance report to Ministry by industry.
surrounding villages like community development

. L Company is undertaking community
programs, educational programs, drinking water o '
supply and health care etc. development activities for nearby villages.

Details of CSR Activities regularly submitted
to GPCB & MoEF&CC regularly..
As mentioned in the EIA / EMP, Project authorities Complying
vii) shall ensure judicious utilization of Rs.20.00 Crores | ) .. - regularly submitting half yearly

and Rs.1.00 Crore earmarked towards the capital
cost and recurring expenditure / annum

return to MoEFCC. As per submission -
Utilization of Funds for Capital & Recurring
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earmarked for the environmentﬁaa control

expenditure for the environmentalpollution

to implement the conditions stipulated by the control.
Ministry of Environment and Forest as well as the ' ]
State Government. An implementation schedule Rec.urrmg Cost  for o.peratlon &
for complying with all the conditions stipulated man;mtenance of  Pollution control
herein shall be submitted to the Regional Office of equipments:
this Mir?istry at Bhopal / C'PCB / GSPCB. The funds Year Recurring Cost
so provided shall not be diverted for any other (Rs. In Crores)
PUrPOSEs. 2020-21 143
2021-22 111
2022-23 178
Complying,
The Regional Office of this Ministry at Bhopal/
CPCB / GSPCB shall monitor the stipulated . )
. . . Six monthly Environment Clearance
conditions. A six monthly compliance report and . ) ) ]
viii) ] ) o Condition compliance report is being sent to
the monitored data along with statistical
) ) ] MOoEF&CC by industry.
interpretation shall be submitted to them
regularly.
The Project Authorities shall inform the Regional
Office as well as the Ministry, the date of financial Complying,
ix) closure and final approval of the project by the

concerned authorities and the date of
commencing the land development work.

Financial closure of the project is already
completed and Unit has obtained CC&A.
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Water:
Sr.No. Parameter Result Limit as per CCA
1. Temperature 29 40 ‘C
2. pH 8.47 6.5t0 8.5
3. Colour 10 100 Pt. Co. Scale
4, Total Dissolved Solids 842 --
5. Suspended Solids 26 100 mg/L
6. Ammonical Nitrogen 0.56 50 mg/L
7. Chloride 225 -
8. Sulphate 152 --
9. Chemical Oxygen Demand | 72 100 mg/L
10. Oil & Grease 4 10 mg/L
11. B.O.D (3 Days 270C) 14 30 mg/L
Air:
Source: Flue gas sample collected from Stack of EAF No.:03
Parameters Observed value Norms
PM 15 mg/Nm3 80 mg/Nm3

Source: Process ga

s sample collected

from Stack of Pickl

Parameters

Observed value

Norms

HCI

5.35 mg/Nm3

20 mg/Nm3

Gist of Crux & Compliance status:
This plant is mfg. various steel products from Iron ore pellets & other raw material. During visit Unit is
observed in operation and mfg. of steel & subsequent products is going on. This Steel Complex has originally
obtained EC on 23-07-1992 subsequently amended in 29-05-2008 (two ECs). CRZ approval for Jetty is
granted on 18-09-2006. Unit has obtained CCA & its valid upto 31-12-2024.
Details of plant status & ECs, CRZ and CCA condition wise compliance status mentioned above. The
compliance status of each condition has been prepared with description of compliance based on discussion
with company representative/ observation/ available documents. Description of process & Compliance
status is available in Crux hence refer the same. Overall Unit is observed in Compliance with most of
conditions except following,

CCA:

ing Line No.:02

Majorly Complied

4.2(Stack & APCD)

Partially Complied

3.8,4.1,4.2,5.1(6)

Not Complied

4.4((C)-687)[Stack & APCD] , 5.1(4)

CRZ Clearance:

Majorly Complied

Partially Complied

XI,XVI

Not Complied

EC Clearance (J-11011/74- 111 / 2006 - IA.lI (I) dated 29th May, 2008):

¢ Some of the plant is not observed — Details are mentioned in Crux (2.0).

Majorly Complied

IV, VII, 1(GC)

Partially Complied

I,

Not Complied
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EC Clearance (J-11011/ 327-1/ 2006 - IA.1l (I) dated 29th May, 2008):
Majorly Complied I(GC)
Partially Complied | IV,IX
Not Complied -

Abbreviation: Majorly Complied- It is used where unit is complying significantly (major portion) considering
the scale/magnitude of activity, However efforts are required to further improvement for the statutory
compliance. Partially Compliance: It is used where, Unit is complying partially, Not Complying: Unit is not
complying to the condition.
Additionally,

e Unit has obtained CCA for one ARP whereas unit has installed additional ARP. Unit has ARP of 250

m3/D for authorisation of Spent acid generation of 2100 m3/Day in CRM process. Unit has not
provided OCEMS with ARP.

e Unit has actually provided canopy with suction facility to trap remaining emission and fugitive
emission due to liquid metal/material transfer & handling in EAF Section-One Canopy (with FES) for
One EAF. Presently secondary fume extraction system is not in operation & it’s not connected to
any APCD (through ID Fan). Fugitive emission observed in EAF Section.

e As per Submission last three month effluent generation is March-23-2816 KLPD, April-23-2660 KLPD,
May-23-2651 KLPD from entire HRC Plant. Unit has provided OCEMS on final disposal channel. Unit
has provided ETP of 1200 KLD for effluent generated from CRM Section (Details as per Crux).

e Generated slag is being stored in interim storage area near EAF plant. Recycle water is used for
cooling of slag. This slag is further shifted to common slag pit area in conarc division. Unit has been
instructed to submit last six months’ slag generation, storage and disposal details with proof.
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Annexure - V

[ GUJARAT POLLUTION CONTROL BOARD
I—e——— PARYAVARAN BHAVAN
=y 3 Sector-10-A, Gandhinagar-382 010

N Phone : (079) 23226295

GPCB Fax  : (079) 23232156

Website : www.gpcb.gov.in

CCA- Amendment
BY R.P.A.D.

NO: GPCB/CCA-SRT-1162(2)/ID_22968/ Date:-
To:

M/s.. ArcelorMittal Nippon Steel India Limited (Plate Mill Division)
Surat-Hazira Road,

Post Hazira-394270,

Tal: Chorasi, Dist: Surat..

Sub: Amendment in the consolidated consent & Authorization of the Board.
Ref: CCA-Renewal vide order No. AWH-107721 Dated of issue : $7/04/2020

In exercise of the power conferred under section-25 of the Water (Prevention and
Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of
Pollution)-1981 and Authorization under rule 6(2) of the Hazardous And Other Waste
(Management and Transboundary) Rules, 2016 framed under the Environmental
(Protection) Act-1986, The Board has granted CCA vide order No. AWH-107721 Dated of
issue : 07/04/2020 valid upto 31/12/2024 with specific conditions mentioned therein,

The Board has right to review and amend the conditions of the said CCA Order.

1. The validity of the above referred CCA-Renewal is extended up 31/12/2024 instead
of dated 30/09/2020,

2. The name of unit is read as M/s. ArcelorMittal Nippon Steel India Limited (Plate Mill
Division) instead of M/s. Essar Steel India Limited (Plate Mill Division)

3. The rest of the conditions of the above refered CCA—Renewal shall remain
unchanged. You are directed to comply with these conditions.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

(G.H. Trivedi)
Deputy Chief Environmental Engineer

> Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & ISC - 14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : {079) 23232156

Website ; www.gpcb.gov.in

R.P.A.D
In gxercise of the power conferred under section-25 of the Water {Prevention and Control of
Pollwion) Act-1974. under section-21 of the Air (Prevention and Conttel of Pollution)-1981 and
Authorization weler aule &2) of the Hazardous And Other Waste (Management and Transboundar 3
Rules. H116 framed under v Envitonmental {Protegtion) Act-1986. This Board is empowered to CGrianl
CCEA.

And whereas Board has received consolidated consant application letter no. 170162 dated 14-G2-
20240 for the Consolidated Consent and Auathorizatior (CC & A) of this Board under the provisions
nules of the aforesaid Acts. Consents & Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION:

{Under the provisions ‘rules of the aforesaid environmental acts) . %
To. (Q
M/s. Exsar Stecl India Limited (Mate Mill Division)

Surat-Hazira Road,

Tal: Chorasl, Dist: Surat.

Post Hazirs-394270, (\(‘)/
y

i. Consent Order No. AWH-107TT21 Date of issue: 07-04-2020. §

2 The consents shalt be valid yptg 30-09-2020 for the use of o discharge of treated
eflluent and emission due {0 operation of industrial plant for) of the following items’

products:

| _Sr. No. Prodmect
[ Hot Rolled Plate
_ 2 Mill Scalg
“""'%ﬁ}:f- " Swblect o specific condition;
1. Unit shall malatzin zxro discharge of wastewster. The evaporstor shall be adequate to
malntain zero liquid discharge.
2. Industry shall manage Solld Wastes geserated from industrial sctivitics as per Solid Waste
Management Rules-2016 (solid waste ns deflaed In Rule-3(461).
- 3. As per Provisdoss of Rule 18 of Solid Waste Masapessent Ruiles-2016 you are directed to

make an arrangement in Utilities to replace at least flve percent (5%) of your solid fuel
requirement by ‘refased derived fuel’.

3.  CONDITIONS UNDER THE WATER ACT:

3.1. Source of water; - Tapi River,
__-_'; . 3L 'l“heqmm.ily of the water consumption for indusirial purpose shall not exceed 10,000 KL/ Day.
ﬁ? b b 3.3. The' quanlity of the fresh water consumption for domestic purpose shalt noi exceed 30 KL/Day

R 3.4. The quantity of the industrial effluent 1o be genevated from the manufacewring process and ather
,__; o ancillary industriai operations shall not exceed 1920 KE/Day.

¥ 3 T .'

4"-1‘!!:.%" Page 1 of 6

.5.'* éf}r ' Mi/s. Essar Steel India Limited {Plate Mill Division)(jD-22968)
EEE D Clean Gujarat Green Gujarat
" ] ' 18O - 8001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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3.5. The applicant shall operate effluent treatment system efficienly <o
industrial unit shali contiorm to the norms mentioned below.,

thint treated effluent from the

PARAMETERS T GPCBNORMS
| PH _ N [T}S*‘rl
| Temprature i WP
Culour {Pt. co. scale) inn units | H‘I{I
Suspended Sofids : O mgz |
Ol and Greass 1) mgif |
Mhenolic Compounds Tmgl
Suiphides 2 myl
| Ammonival Mitropen 50 my 1
Total Chromiun | 2mg B
Ilua\relen'l Chromium Y miy I
(BOD 5 duysat 20°C) T
o T ! 10 g T
Cranides ; 0Ymgl q
Fluorides — smell ('\/
1.cad 0.1 mgt ;
Copper Bl 2 m?ﬁ' :»
Nickel . Fmyl Q
Zink | imgl: \
Lren imgl
36, l"he final treated effluent shalt conform to the ahove standard %{EC}'clud:’rﬁciiTulnteﬂ to
manimum extent & rest shall be discharged intd Esiuan £ % et Tapn throueh closed
pipeline.

3.7. The quantily of domestic wasle waler shall mot exceed

3.8. Domestic cffluent shall be disposed off through septic r : F;il SASICIN,

4. CONDITIONS UNDER THE AIR ACT:

4.1, The following shat! be used as g fuel.

i Sr.No. | Fuel : Quantity
i I Gus fired Reneating Fumace | 19,000 Nm /1 ir
i NG/ Corex gas or :
] NGL/Naptha | J-
3 20 1 Heat reatment Furnece NG [ 7694 Nm Hr

1.2, The applicant shall install & operate comprehensive ad ad-:quaw wit pollution control system in

oeder 10 achieve preseribed nosms,

43, The Mue gas emission through stack artached o fumace shall contonn to the following

~ standards: _ . R

| Stack | Stack attached ' Stack Air Pollution Parameters . Permissible

‘ No. in hl.'ight in | Control System | | Limit

’ | RHF-1 &2 I — —T Parlmulale Matter ] 150 mgNm"

(Plant Milly ! 100 prm

> 1 r’ J | MJ _Jsoppm

Page 2 ot é

Mis, Fusar Sieel India Limited (Plate Mil} Division)(1[3-2268)
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O GUJARAT POLLUTION CONTROL BOARD
| am PARYAVARAN BHAVAN
_E‘? Sector-10-A, Gandhinagar-382 010
”; - Phone : (079) 23226295
'f._f' GPCB Fax : (079) 23232156
Lo Website : www.gpcb.gov.in
I. _i- )
-
- i Mormalizing N I Paniculate Matter | 150 mg/Nm’
5 i | oty
s ! 5 50 ppm
" 3 Austinising 30 — Particulate Matter | 150 mg/Nm’
“‘ 1_‘* Fumace (2 nos) 50, 100 ppm
i ._z"-}‘-_ (Pinnt Mill) NO, 50 ppm
e 4 Impuingpm 30 — w Maer :33 mg/Nm"
A 8 WnE |
T miil) . NO, 50 p:rnm ‘
- -i‘£ [ Coid  leveler | 3G Bag Filer Particulate Matter [ 150 mg/Nm’
: o De-dusting | 850 0d) ppm
e system  Plant @ NO, 50 ppm
. Mill} }

ancillary process.

45. The concentration of the following parameters in the ambierd air within the premi
industry and a distance of iYmeters from the source) other than the stack/vem 1l
excesd the following levels.

4.4. There shall be na process emission from the manufacturing process as well as any ﬂ%b%

PARAMETERS PERMISSIBLE LIMIT (Mi
Annual 24
Particulate Matter-10 (PM ;) 60
Particulate Marier- 2.5 {FM 21} 40 )
50, 50 Sﬂ
NO,
4.6. The applicant shall provide portholes, ladder, platl‘mm imney(s) for nmnarmg the
air emissions and the same shall be apen for tnspﬁct wse of Board's stafl, The

chimneyis) vens attached 1o various sourges of emission be designed by numbers such
as 5-1. 5-2. etc. and these shall be painted/displayed to facilitate identification.

4.7. The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in yespect of noise 10 less
than 75dB(A) during day time and70 d8 {A) during night time. Daytime is reckoned in
between Ga.m. and10 p.m. and nighttime is reckoned between 10 pm, and 6 a.n.

5. AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2 [See rule 6 {2)]
Form for grant of autherization for ur.cupler or operator handling Hazardous waste

5.1 Authorization order No:- AWH-197721 date of Issue: §7-04-2020.

52 M, Essar Steel india Limited (Piate Mill Divisiop), is hereby granted an auhorization to
upl:rﬂe fac:l:ty of below for fullnmng mms wmes on the premises situated ot Swegt:
e Sr [Waste ~ T Facility
£ 5. No MT/Year | Category
yria I | Used Gil 330 5.4 Collection, Siorage, transporation
o ' and disposal by selling to
ol 1 Registered re-rafiners.
; ' Page 3 of &
L1 M/s. Fssar Steel India Limited (Plate Mill Division 1D-22968)
Clean Guyjarat Green Gujarat
o iSO - 9001 - 2008 & iSO - 14001 - 2004 Certified Organisation
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'2 | Empty barrels'comasners. 1650 1 331 ~Collection. storage iransportaticn
biners contaminated with f Pand  disposal  do wulhorized

_ hazardous-  chemicals’ { decontaminator

. .| waves U

5.3 The authorization shatl e valid up to 39-09-2020.

5.4 The authorization is subject 10 the conditions stated below snd <och ather conditions a4 may
be specified in the rules from time to lime under the Cnviroament [ Proection) Act- 1986,

55 The amhorization is gramted o operate a facility for collection, storage within factory
premises ransportation and ultimate disposal of Hazardous wastes as per condition no,5.2 to
the industry having vakid CCA of this Buard.

6 T ND HONS LT TIO
{. The upplicant shall comply with the provisions of the Environment (Protection’ Ac- 1986 and

[

authorized by the Gujarat Pollution Contral Board.

3. The perscns authwrized shall not remt. lend, sell, and (ransfer or olherwise traes
hazardous wastes without obtaining prior permission of the Gujarat Pellution Conirel

4. Anv unauthorized change in personnel, equipment or working conditions as men
avlhorization order by the persons authorized shall constitute a breach of thes autborizigien,

5. The person authorized shall implement Emerpency Response Procodure (E Pudich this
auhorizatten is being granted considertng ol site specific pessible woena wh spitiages,
lenkages, fire ¢te. and their possible impacts and alse carmy oot mogh :ﬁup lis regard at
reguiar interval of time: '

6. The person authorized shall comply with 1he provisions ot

“onirel Board guidetines on Implementing Liabilities for Ly
Handling and isposal of Hazerdous Wasies and Penalty’;

7. H is the duty of the authorized person ko toke prior
Control Board to close down the faciliiv.

8. The imported hazardous and other wastes shall be fully insured for tomsit as well as for any
accidental occurrence and its ¢lean-up operalion.

9. The record of consumption and fate of (he imparted harardous and other wastes shall be
maintained.

1. The hazardous and other wastes which gers generaiad Juriag rovyeling on reuse or recoveny or
pre-processing or wilization of imported hazardous or ather wastes <hall be treated and
dispused of as per specific conditions of authorization.

I, The importer or exporter shall bear the cost of import or export and mitgation of damages if
any.

12, An application Tor 1he renewal of an authortzation shall be made a~ Lid down in nides &(2)
wnder Hazardous Waste and Other Waste Rules, 2016.

I3, Any other conditions for compliance as per the Guidehines iseusd by the Minisine of
Fovironinient. Forest and Climate Change or Central  Pollution Control Board fram time o
time,

{4, The waste penermor shall be 10ally responsible for 1i.c. collection, slurage. tnsportation and
ahimate disposal) the wastes generated.

L5, Records of waste generation, its management and aniuat return shall be submined 10 Gojaratl
Pollution Conirol Board in Form-4 by 30™ day of June of every vear for the preceding period
April to March. .

Central Pollution
tal Damages due @

jon ol 1he Gujaral Pollution

Page 4 of b
M/, Essar Steel India Limited (Plate Mill Diviston)(11-22968)

the rules made there under. b
The authorization or its rengwal shall be produced for inspection at the request of an offs Cb ]
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in

. In case af any accident, details of the same shall be submitted on Form-11 10 Gujarat
Poilwiion Contrel Board. .

. As per “Public Liability insurance Acl-91" company shall get Insurance Policy, i applicable.

. Empty drutas and containers of texic and hazard matetial shall be treated as per guideline
published for “Management & Handling of discarded containers”. Records of the same shatl
be maintaicved and forwarded 1o Gujarat Pollution Control Board regularly.

. Im case of transport of hazardous wastes 40 a facility for {ie. trealment, storage and disposal)
existing in a State other than the State where hazardous wasies are generated, the occupier
shall obtain ‘No Objection Certificate’ from the State Pollution Contnol Board or Commiltee
of the concemed State of Union Territory Administration where the facility exists.

. Lnit shall ke all concrete measures (0 show tangible results in waste generation, reduction,
avoidance, reuse and nxycle. Actions tahen in this negard shall be submitted within three
months and also aloag with Form-4.

. Industry shall have to dispiay the relevant information with regards to hazardous waste OO
indicated in the Hon. Supreme Cownt's Order in W.P. No.657 of 1995 dated 14* ocm%
2003.

. Industry shall have to display on-line data outskle the main factory gate with
quantity and nature of hazardous chemicals being handled in the plant. includi tegiter
and air emissions and solid hazardous wastes generated within the factory premises.

7. SPECIFIC CONDITIONS:

" T.1.The suthorized actual user of hazanious und other wastes shail mnaj s ol hazardogs
and other wastes purchased in a passbook issued by the State ntrol Board along
with the authorization.

7.2. Handling over of the hazardous and other wastes 1o the user shail be only

after making the entry in the passhook of the actual

7.3.In case of renewal of authorization. & self-certified
emission standards and the conditions specified in the
wastes shall be submitted to SPCB.

7.4. The occupier of the facility shall comply Standard operating procedure/guidelines published
by MOEF&CC or CPCB or GPCB from time to time.

7.5. Unit shall comply provisions of E-Waste Management Rules-2016.

7.6, The disposal of Hazardows Wasue shall be carvied out as per the waste Managemeni hicrarchy.

7.7. The occupiers of facilities shall ot store the hazardous and other wastes for a period ot
exceeding mimety days. Prior permission of the Beard shall be obtained for extension of the
storage period.

7.8, The occupier shall maintain the re¢ords of generation, sale. storage, trapsport, recyeiing, co
processing and disposal of hazardous waste and make available during the inspection,

7.9. The iransportation of the hazardous waste shall be carried out in GPS mounted dedicated
vehicles,

8 GENERAL CONDITIONS: -

8.1.Any change in personnel, equipment or working conditions as mentioned in the consents
formvorder should immedimely be intimated to this Board.
8.2, Applicant shall also comply with the general conditions given in armexure 1.

repott in respect of efftuent,
ization for hazardous wd cther

Page 5 of &
M/s. Essar Steel India Limited (Plate Miil Division)({D-22968)

> Clean Gujarat Green Gujarat
ISO - 8001 - 2008 & /80 - 14001 - 2004 Certifiod Organisation
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2.1 Whenever der 10 accident or other unforeseen art or ever. wwh cmissions oocur or is
apprehended 10 occur in excess of standards faid doven such informatinn shall b frwthwith
reporied to Board, comcemed Police Siation. Office of Directorate of liealth Service,
Depariment of Explosives. Inspeciorate of Factories and local body.

2.4.In casc of failure of potlution control equipments. the production progess connected 1o il shall
b stipped. Remedial actions‘measures shall be implemented immediately 1w bring entire
situgtion normal,

8.5, The Envitonmental Management Unit’Cell shall be setup 1o ensure implementation on and
monitoring of environmental safeguards and other conditions stipulsted by statutory
authorities, The Envitonmental Management Cell/Unit shall directly report to the Chisf
Executive of the organization and shall work as a focal point for internabizing envirehmental
issues. These cells‘units also coardinate the exercise  of envitommental rudit and preparalion
of environmental slatements.

H : - : it
2.6 The Environmental audit shall be carried out vearly and the ensvirommental stalemen % woh W
peraining to the previous year shall be submitting to this State Hoard takest by 3% qﬂﬁ :

Seplember every vear, N i
TSy
For and o v
Gujarar Pollution Cunt;o rd =  —

NO: GPCBACCA-SRT-1162(2V1D 22968/

Q 4P
asued to: 6 A

M!s. Essar Steel fadia Limited (Ptate Mill Division) PR
Sarat-Hazira Road, TR

Post Hazirs- 394270, o

Tal: Chorasi, [Hst: Sorat. .

. '-'II'

“

N e
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F. No. J-11011/74-11/2006-1A.11(1)
Government of India
Ministry of Environment & Forests
(IA. Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi - 110 003
Dated 29" May, 2008

To, /
M/s Essar Plate Limited

(Hot Metal Complex)
Hagzira, District Surat, Gujarat.

Sub Production of Hot Rolled Plates (1,500,000 TPA) at Hazira, Surat, Gujarat by M/s
Hazira Plates Limited - Environmental clearance reg.

Sir,

Kindly refer your letter No. ESTL/ENV/EC/P-11/0507 dated 12" June, 2007 and 20" July,
2007 regarding trifurcation of the environmental clearance accorded by the Ministry for the
expansion of integrated steel plant (4.5 MMTPA) alongwith other associated facilities (units) at
Hazira, Surat, Gujarat vide letter no. J-11011/74/2006-IA.1i(1) dated 13" June, 2006 with a total
cost of Rs. 4,918.00 Crores in the name three group companies viz. (i) Essar Steel Limited
(ESTL), (ii) Essar Steel (Hazira) Limited (ESHL) and (iii) Hazira Plate Limited (HPL).

2.0 It is noted that trifurcation of the said environmental clearance for specified products in
the name their group companies viz. (i) Essar Steel Limited (ESTL), (ii) Essar Steel (Hazira)
Limited (ESHL) and (iii)) Hazira Plate Limited (HPL) is for the administrative and commercial
reasons of the cleared products in the said environmental clearance letter. Hot Rolled Plates
(1,500,000 TPA) will be manufactured at the existing site at Hazira, Surat, Gujarat by M/s Hazira
Plates Limited and no additional land will be required.

3.0. The Ministry of Environment and Forest has examined the request of M/s Essar Steel
Limited and observed that there will be no change in location, technology, process, products,
emission and effluent waste generation and, accordingly, trifurcates the earlier environmental
clearance into M/s Essar Steel Limited and M/s Essar Steel (Hazira) Limited and Hazira Plate
Limited under the provisions of EIA Notification dated 14" September, 2006. This environmental
clearance is in the name of the M/s Hazira Plates Limited, Hazira for the production of 1,25,000
TPM of Plates with a total cost of Rs. 2,000.00 Crores subject to the strict compliance of the
following specific and general conditions:

A. SPECIFIC CONDITIONS :

i The Ministry’s environmental clearance accorded for the expansion of integrated steel
plant (4.5 MMTPA) alongwith other associated facilities (units) at Hazira, Surat,
Gujarat vide letter vide letter no. J-11011/74/2006-A.11(I) dated 13" June, 2006 for
the specified products in the name of M/s Essar Steels Limited stands withdrawn and
supersedes the previous environmental clearance dated 13" June, 2006 from the
date of issue of this environmental clearance.

i. The gaseous emissions form various processes units shall conform to the load/mass
based standards notified by the Ministry on 19" May, 1993 and standards prescribed
from time to time. The Guijarat State Pollution Control Board (GSPCB) may specify
more stringent standards for the relevant parameters keeping in view the nature of the
industry and its size and location. At no time, the emission levels shall go beyond the
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2

prescribed standards. In the event of failure of any pollution control system adopted by
the unit, the respective unit shall not be:restarted until the control measures are
rectified to achieve the desired efficiency.

iii. ~ Total water requirement shall not exceed 7,000 M%day as permitted by the State
Government. An effort shall be made to recycle and reuse the treated wastewater in
the process itself to reduce quantity of water consumption and effluent discharged into
river Tapi. Separate drains for domestic, process, storm water shall be provided in
consultation with SPCB.

iv.  In-plant control measures for controlling fugitive emissions from spillage/raw materials
handling shall be provided. Data on fugitive emissions shall be regularly monitored
and records maintained.

V. The flue gas emission through stacks attached to the furnace and heater shall
conform to the standards prescribed by the Gujarat Pollution Control Board.

vi.  Used lube oil and containers shall be sold to authorized recyclers / reprocessors only.

vii. ~ Occupational Health Surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

vii. Adequate green belt alL around the 'plamt shall be provided to reduce ambient noise.
GENERAL CONDITIONS :

i. The project authorities must strictly adhere to the stipulations made by the Guijarat
Pollution Control Board and the State Government.

ii. ~ No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment and Forests.

ii. At least four ambient air quality monitoring stations shall be established in the
downward direction as well as where maximum ground level concentration of SPM,
SO; and NOx are anticipated in consultation with the State Pollution Control Board.
Data on ambient air quality and stack emission shall be regularly submitted to this
Ministry including its Regional Office at Bhopal and GSPCB / CPCB once in six
months.

iv.  Industrial wastewater shall be properly collected, treated so as to conform to the
standards prescribed under GSR 422 (E) dated 19" May, 1993 and 31% December,
1993 or as amended form time to time. The treated wastewater shall be utilized for
plantation purpose.

v.  The overall noise levels in and around the plant area shall be kept well within the
standards (85 dBA) by providing noise control measures including acoustic hoods,
silencers, enclosures etc. on all sources of noise generation. The ambient noise levels
should confirm to the standards prescribed under EPA Rules, 1989 viz. 75 dBA (day
time) and 70 dBA (night time).

vi. The project proponent shall also comply with all the environmental protection
measures and safeguards recommended in the EIA / EMP report. Further, the
company must undertake socio-economic development activities in the surrounding
villages like community development programmes, educational programmes, drinking
water supply and health care etc.
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vii. As mentioned in the EIA/EMP, Project authorities shall ensure judicious utilization of
Rs. 10.00 Crores and Rs. 1.00 Crores earmarked towards the capital cost and
recurring expenditure/annum earmarked for the environmental pollution control to
implement the conditions stipulated by the Ministry of Environment and Forest as well
as the State Government. An implementation schedule for complying with all the
conditions stipulated herein shall be submitted to the Regional Office of this Ministry at
Bhopal / CPCB / GSPCB. The funds so provided shall not be diverted for any other

purposes.

viii. The Regional Office of this Ministry at Bhopal / CPCB / GSPCB shall monitor the
stipulated conditions. A six monthly compliance report and the monitored data along
with statistical interpretation shall be submitted to them regularly.

X.  The Project Authorities shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities
and the date of commencing the land development work.

4.0. The Ministry may revoke or suspend the clearance, if implementation of any of above
conditions is not satisfactory.

5.0.  The ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

6.0. Any appeal against this environmental clearance shall lie with the National Environment
Appellate Authority, if preferred within a period of 30 days as prescribed under Section 11 of the
National Environment Appellate Act, 1997.

7.0. The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986, Hazardous Wastes (Management and Handling)
Rules, 2003 and the Public (Insurance) Liability Act, 1991 along with their amendments and

rules. Wﬁf/

(Dr. P.B. Rastogi)
Director
Copy to :
1. The Secretary, Department of Environment and Forests, Government of Guijarat,
Gandhinagar, Guijarat.
2. The Chief Conservator of Forests (Central), Ministry of Environment and Forests,
Regional Office, (West), Link Road No. 3, E-5, Arera Colony, Bhopal — 462 016, M.P.
3. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi — 110 032.
4. The Chairman, Gujarat Pollution Control Board, Paryavaran Bhawan, Sector 10-A,
Gandhinagar, Gujarat -382010.
5. Adviser IA-ll, Ministry of Environment and Forests, Paryavaran Bhawan, CGO Complex,
Lodhi Road, New Delhi — 110 003.
6. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhawan, CGO
Complex, Lodhi Road, New Delhi — 110 003.
Guard File.
Monitoring File.

00~

(Dr. P.B. Rastogi)
Director

Record File. Wl’d = M,g
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Annexure - VI

Gujarat Po?ut|3on7 gntrol Board

Regional Office, Surat
Inspection Report

Name of Unit M/s Arcelor Mittal Nippon Steel India Limited (Plate Mill Division)
PCB ID: 22968
Date & Time 01-06-2023 at 16:30 PM Onwards.
Reference 1. H. O. Reference (An email received from Head Office Dated: 25-05-2023

tilted with- To submit status report of EC & CCA w.r.to Hon NGT Appeal
No. 27/2022(W?Z) -Thakorbhai Vallabhbhai Khalasi Vs MoEF&CC & Ors.)

Representative of | Mr. Hansal Thakkar —Sr. Manager (Environment)
Unit

Inspecting Staff Mr. N. V. Dashandi —S.0O.
Mr. B. D. Gohil — A.E.E.
Mr. J.B. Gol — Apr. Engg.

Observations:

This unit is inspected with above mentioned both the references. An email from HO received to
inspect the M/s AMNS India Ltd units on 25-05-2023. M/s AMNS group of industries is having
integrated steel plant at hazira complex. This plant is mfg. various steel products from Iron ore,
pellets & other raw material. During inspection, unit is observed in operation & mfg. of steel &
subsequent products is going on. This Plant has originally obtained EC on 29-05-2008. Unit has
obtained CCA & its valid upto 31-12-2024. Detail report is as unders:-

Unit is engaged in manufacturing Hot Rolled Plates — 1,25,000 MT/Month and Mill Scale — 3000
MT/Month.

During visit unit is found in operation. Hot rolled plates manufactured from slab by heating & rolling
operation, normalizing, austinising, tempering activities.

Source of water supply is River Tapi from Variav pump house. High pressure water jets used to crack
oxide layer when heated slab pass through rollers for sizing operation/cooling and during this
operation, some part of water is evaporated, while remaining waste water is collected through
hopper bottom channels and transferred to scaled tank (2 Nos.), settling tank (4 nos.) for removal of
iron dust/particles. Settled bottom dust/particles is reused in their Sinter plant.

Waste water is further passed through PSF (8 Nos.) and reused in cooling tower. After certain
recirculation cycles of water and cooling tower blow down, unit requires to discharge system access
wastewater. Treaed waste water is being discharged in to estuary zone of River Tapi through RCC
open channel. During visit, one sample of waste water is collected from open RCC channel of Plate
Mill Division (near jetty area).

Unit has provided flow meter and online effluent quality monitoring system for parameters pH, TSS,
BOD and COD and connected to CPCB server and reading of the same is noted as: 7.46, 5.71 mg/I,
2.88 mg/l, 8.73 mg/| respectively.

Unit has provided Heat Treatment Furnaces —Re Heating Furnace (1 & 2) attached with common
stack, two stacks attached with Normalizing Furnaces (2 nos), two stacks with Austinising Furnaces
(2 no’s), one stack of Tempering Furnace and one stack with De-dusting system.

NG and Corex Gas is used as fuel. Unit has provided CEMS at all 7 stacks of the unit, and all CEMS are
connected with CPCB & GPCB server. Submitted CEMS data is attached herewith as Annexure —I.
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Gujarat Pozgmtrol Board
Regio ic¥, Surat

Inspection Report
Generated used oil is send to registered re-processor & discarded containers is send to authorised

decontaminator.
Compliance of the EC as well as CCA are attached herewith as annexure — Il & IV.

Encl:

1. NEI & Instructions — Anx-I.

2. Production, water consumption, w/w generation, fuel consumption, Haz waste generation &
stock, 7 days CEMS data - Anx — Il

3. Compliance of Relevant EC & CCA - Anx — Il & IV.

-sd- -sd- -sd-
J. B. Gol B. D. Gohil N. V. Dashandi
Apr. Engineer AEE SO
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Gujarat Pozgrgmtrol Board
Regio ic€, Surat

Inspection Report

Sample Analysis Results:
Water:

From final outlet of etp is collected from open channel of plat mill division near jetty area.

Sr.No. Parameter Result Limit as per CCA
1. Temperature 34 40 ‘C
2. pH 8.04 6.5 t0 8.5
3. Colour 10 100 Pt. Co. Scale
4, Total Dissolved Solids 3246 -
5. Suspended Solids 18 100 mg/L
6. Ammonical Nitrogen 11.20 50 mg/L
7. Chloride 875 -
8. Sulphate 584 --
9. Chemical Oxygen Demand | 80 100 mg/L
10. Oil & Grease 2.8 10 mg/L
11. B.0.D (3 Days 270C) 19 30 mg/L
Air:

NG and Corex Gas is used as fuel. Unit has provided CEMS at all 7 stacks of the unit, and all CEMS are
connected with CPCB & GPCB server. Submitted CEMS data is attached herewith as Annexure —I.

Gist of Crux & Compliance status:

This plant is mfg. various steel products from Iron ore pellets & other raw material. During visit Unit
is observed in operation and mfg. of steel & subsequent products is going on. This Plant has
originally obtained EC on 29-05-2008. Unit has obtained CCA & its valid upto 31-12-2024.

Details of plant status & EC and CCA condition wise compliance status mentioned above. The
compliance status of each condition has been prepared with description of compliance based on
discussion with company representative/ observation/ available documents. Description of process
& Compliance status is available in Crux hence refer the same. Overall Unit is observed in
Compliance with most of conditions except following,
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Gujarat Pozgm\trol Board
Regio ic¥, Surat

Inspection Report

CCA:

Majorly Complied | 4.3 & 4.5 (Stack & APCD & Ambient)

Partially Complied | 3.7 (STP to be provided)

Not Complied -

EC Clearance (No. J-11011/ 74- 11 / 2006 - IA.lI (1) dated 29th May, 2008):

Majorly Complied v, VIl

Partially Complied | iv

Not Complied -

Abbreviation: Majorly Complied- It is used where unit is complying significantly (major portion)
considering the scale/magnitude of activity, However efforts are required to further improvement
for the statutory compliance. Partially Compliance: It is used where, Unit is complying partially, Not
Complying: Unit is not complying to the condition.

Additionally,

o Treated Waste water is further passed through PSF (8 Nos.) and reused in cooling tower.
After certain recirculation cycles of water and cooling tower blow down, unit requires to
discharge system access wastewater. Treated waste water is being discharged in to estuary
zone of River Tapi through RCC open channel. online effluent quality monitoring system
provided at final outlet line.

e For control of fugitive emission in Material Handling areas by water sprinklers, installation of
dedusting systems, closed conveyors, curtains etc. provided by unit. Unit has provided CEMS
at all 7 stacks of the unit.

e Settled bottom dust/particles in scaled tank is sent to use in their Sinter plant.
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COMPLIAV%?!ZE@ORT OF CCA

Annexure - 1V

Name: M/s. AMNS India Limited (Plate Mill Division) (PCB 1D:22968)

CONDITION

Compliance Status

Consent Order No.: AWH-107721, Date of Issue: 07/04/2020.

The consents shall be valid up to 31/12/2024 for the use of outlet for the
discharge of treated effluent & air emission and to operation of industrial
plant for manufacturing of the following items/products:

Sr. No. | Product Quantity

1 Hot Rolled Plate 1,25,000 MT/Month

2 Mill Scale 3000 MT/Month

Complied.

SUBJECT TO SPECIFIC CONDITION

1. The unit shall maintain zero liquid discharge of waste water. The
evaporator shall be adequate to maintain zero liquid discharge.

Not Applicable

2. Industry shall Managed Solid Waste generated from industrial
activities as per Solid Waste Management Rules-2016[Solid waste
define in rule-3(46)].

Complied

3. As per provisions of Rule 18 of Solid Waste Management Rules-2016,
You are directed to make anarrangement in utilities to replace at least
five percent (5%) of your solid fuel requirement ‘Refined Derived
Fuel’.

Unit is not using RDF at present.
Using Corex Gas & NG as a fuel.

CONDITION UNDER WATER ACT:

3.1

Source of Water — Tapi River

Complied

3.2

The quantity of fresh water consumption for industrial purpose shall not
exceed 10000 Kl/Day.

Complied. Considering the data
furnished of last three months
consumption of water.

3.3

The quantity of fresh water consumption for Domestic purpose shall not
exceed 30 KL/Day.

Complied

3.4

The quantity of industrial effluent to be generated from the manufacturing
process and other ancillary industrial operations shall not exceed 1920
KL/Day.

Complied.

35

The applicant shall operate effluent treatment system efficiently so that
treated effluent from industrial unit shall conform to the norms mentioned
below.

PARAMETERS GPCB NORMS
pH 6.5t08.5
Temperature 40°C
Colour (pt.co.scale) 100 mg/I
Suspended Solids 100 mg/I
Oil and Grease 10 mg/l
Phenolic compound 1 mg/l
sulphides 2 mg/l
Ammonical Nitrogen 50 mg/l
Total chromium 2 mg/l
Hexavalent chromium 0.1 mg/l
BOD (3 days at 25°C) 30 mg/I
COD 100 mg/I
Cyanide 0.2 mg/l
Fluorides 1.5 mg/l
Lead 0.1 mg/l
Copper 2 mg/l
Nickel 2 mg/l
Zinc 5 mgl/l
Iron 3 mg/l

One sample is collected from the
treated waste water discharge
RCC open channel.
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3.6 | The final treated effluent shall conform to the above standards shall be Complied.
Recycled/recirculated to maximum extent & rest shall be discharged into Treated waste water recycled
Estuary Zone of river Tapi/through closed pipeline. upto maximum extent and system
access treated w/w is discharged.
3.7 | The quantity of Domestic wastewater (Sewage) shall not exceed 20 Complied.
KL/Day.
3.8 | Domestic waste water shall be disposed through Septic/Soak pit system. Complied.
4. CONDITIONS UNDER AIR ACT:
4.1. | The following shall be used as fuel. Complied. Unit is using Corex
Gas & NG as a fuel.
Sr. .
No. Fuel Total Quantity
Gas fired Reheating furnace Natural 19,000 Nm®/Hr
1 gas/corex gas Or NGL/Naphtha 15 MT/Hr
2 Heat treatment furnace Natural Gas 7,694 Nm¥/Hr
4.2, The applicant shall install & operate comprehensive adequate air pollution Complied
control system achieve prescribed norms.
4.3 The flue gas emission through stack attached to Furnace shall conform to Complied.
the following standards.
Sr. | Stack Stack  JApCM  |Parameters |Permissible | | Uit has provided OCEMS with all
No. | attached to Height in limit the stacks and connected with CPCB
' meter & GPCB server. Details of OCEMS
for last 7 days is attached as anx- I1.
1. |RHF-1&2 106 - PM 150 mg/Nm3
_ 502 100 ppm
(plate mill) NOx 50 ppm
2. | Normalizing 30 - PM 150 mg/Nm3
furnace SO2 100 ppm
(2 nos.) (plate NOx >0 ppm
mill)
3. | Austinising 30 - PM 150 mg/Nm?
furnace SO2 100 ppm
(2 nos.) (plate NOx 50 ppm
mill)
4. | Tempering 30 - PM 150 mg/Nm®
furnace SO2 100 ppm
(plate mill) NOx 50 ppm
5. [Cold leveler 30 Bag PM 150 mg/Nm®
Dedusting filter SO 100 ppm
system NO,
(plate mill) o0 ppm
4.4 There shall be no process emission, however the fumes generated shall be Complied.

adequately dispersed by the shop floor ventilation system.
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4.5

The concentration of the following parameters in the ambient air within the
premises of the industry and a distance of from the source other than the
stack. Vent shall not exceed the following levels.

Permissible Limit (Microgram/m3)

Parameters

Particulate Matter — 10 (PM10) 60 100
Particulate Matter — 10 (PM2.5) 40 60
SO, 50 80
NOx 40 80

Complied.

Unit has Installed Four nos.
of  Continuous  (24*7)
Ambient  Air  Quality]
Monitoring Stations
(CAAQMS) to cover the
locations of four directions
of the AMNS Complex.

4.6

The applicant shall provide portholes, ladder, platform etc. at chimney(s) for
monitoring the air emissions and the same shall be open for inspection to
land for use of Board's staff. The chimney(s) vents attached to various
sources of emission shall be designed by numbers such as S-1, S-2, etc. and
these shall be painted/displayed to facilitate identification.

Complied.

4.7

The industry shall take adequate measures for control of noise levels from
its own sources within the premises so as to maintain ambient air quality
standards in respect of noise to less than 75 dB(A) during day time and 70
dB (A) during night time. Daytime is reckoned in between 6a.m. and 10
p.m. and nighttime is reckoned between 10 p.m. and 6 a.m.

Complied

AUTHORIZATION AS PER HAZARDOUS AND OTHER WASTE
(MANAGEMENT AND TRANSBOUNDARY) RULES,2016 Form-2
[Sec. Rule 3(c) & 5(5)]

5.1

Number of authorization: AWH-107721, Date of Issue: 07/04/2020.

5.2

M/s. ArcelorMittal Nippon Steel India Limited(Plate Mill Division) is
hereby granted an authorization to operate facility for following hazardous
wastes on the premises situated at Surat- Hazira Road, post Hazira -
394270, Tal: Chorasi, Dist.: - Surat.

Complied.

Sr.
No.

Schedule-1
Category

Type of Waste Quantity

MT/Year

Facility

1. Used Qil 330 51 Collection, Storage,
Transportation,
disposal by selling
to registered

Re- refiner.

2. Empty Barrels/
Containers/
Liners
contaminated
with hazardous
chemical.

1650 33.3 Collection, Storage,

Transportation gng
disposal to authorized
decontaminator

53

The authorization shall be valid up 31/12/2024.

54

The authorization is subject to the conditions stated below and such other
condition as may be specifiedin the rules from time to time under the
Environment Protection Act -1986.

Complied

55

The authorization is granted to operate a facility for collection, storage,
within factory premises transportation and ultimate disposal of Hazardous
Waste as per condition 5.2 to the industry having valid CCA of this Board.

Complied

Page 130



6.1

TERMS AND CONDITIONS OF AUTHO%?;?QV
The applicant shall comply with the provisio vironment Protection

Act, 1986 and the rules made there under.

Complied

6.2

The authorization shall be produced for inspection at the request of an
officer authorized by the GPCB.

Complied

6.3

The persons authorize shall not rent, lend, sell, transfer or otherwise
transport the HW without obtaining prior permission of the GPCB.

Complied

6.4

Any unauthorized change in personnel, equipment or working conditions as
mentioned in the authorization order by the persons authorized shall constitute
a breach of this authorization

Complied

6.5

The person authorized shall comply with the provision outlined in the central
pollution control board guidelines on “Implementing and liabilities for
environmental damages due to handling and disposal of handling and
disposal of hazardous waste and penalty”

Complied

6.6

The person authorized shall comply with the provisions outlined in the central
pollution control board guidelines on “implementing liabilities for
environmental damages due to handling and disposal of hazardous waste and
penalty.”

Complied

6.6

It is the duty of the authorized person to take prior permission of the GPCB to
close down the facility.

Complied

6.8

An application for renewal of an authorization shall be made as laid down in
rule 6(2) under Hazardous and Other Waste management and transboundary
Rules, 2016.

Complied

6.9

The imported hazardous and other wastes shall be fully insured for transit as
well as for any accidental occurrence and its clean-up operations.

Complied

6.10

The record of consumption and fare of the imported hazardous and pother
waste shall be maintained.

Complied

6.11

The hazardous and other wastes which gets generated during recycling or
reuse or recovery or pre- processing or utilization of imported hazardous or
other waste shall be treated and disposal of as per specific condition of
authorization.

Complied

6.12

The importer or exporter shall bear the cost of import or export and mitigation
of damages if any.

Complied

6.13

Any other condition for compliance as per the guidelines issued by the
ministry of environment, Forest and Climate Change or Central Pollution
Control Board from time to time.

Complied

6.14

The waste generator shall be totally responsible for (i.e. Collection,
Storage, Transportation, and Ultimate Disposal) the wastes generated.

Complied

6.15

Records of waste generation, its management and annual return shall be
submitted to Gujarat Pollution Control Board in Form-4 by 30" day of
every year for the proceeding period April to March.

Complied

6.16

In case of any accident, details of the same shall be submitted on form-11 to
Guijarat pollution Control Board.

Complied

6.17

As per “Public Liability Insurance Act-1991” Company shall get insurance
policy, If applicable.

Complied

6.18

Empty Drums and container of toxic and hazard material shall be treated as
per guidelines published for “management & handling of discarded
container”. Records of the same shall be maintained forwarded to Gujarat
Pollution Control Board.

Complied

6.19

In case of transport of hazardous waste to a facility for (i.e. treatment, Storage
and disposal) existing ina state other that the state where hazardous waste
wastes are generated, the occupier shall obtain ‘No Objection Certificate’
from the state pollution control board committee of the concerned state of
union territory administration where the facility exists.

Complied

6.20

Unit Shall take all concrete measures to show sensible result in waste
generation, reduction, avoidance, reuse and recycle. Actions taken in this
regard shall be submitted within three months and also along with form-4.

Complied

6.21

Industry shall have to display the relevant information with regard to
hazardous waste as indicated in the Supreme court’s order in W.P.No 657 of
1995 dated 14" October 2003.

Complied
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6.22

Industry shall have to display on-line data outside the main factory gate with
regard to quantity and nature of hazardous chemicals being handled in the
plant, including waste and air emissions and solid hazardous wastes generated
within the factory premises.

Complied

Specific Condition

7.1

The Authorized actual user of hazardous and other waste shall maintain
records of hazardous and other wastes purchased in a passbook issued by the
state pollution control board along with the authorization.

Complied

7.2

Handling over the hazardous and other waste to the authorized actual user shall
be only after making the entry in the passbook of the actual user.

Complied

7.3

In case of renewal of authorization, a self-certified compliance report in
respect of effluent, emission standard and the condition specified in the
authorization for hazardous and other waste shall be submitted to SPCB.

Complied

7.4

The occupier of the facility shall comply the standard operating procedure /
guidelines published by MOEF&CC or CPCB or GPCB from time to time.

Complied

7.5

Unit shall comply provision of E-Waste Management Rules-2016.

Complied

7.6

The Disposal of Hazardous waste shall be carried out as per the waste
management hierarchy.

Complied

7.7

The occupier of facilities shall not store the hazardous waste and other waste
for a period not exceeding ninety days. Prior permission of the board shall be
obtained for extension of the storage period.

Complied

7.8

The occupier shall maintain the records of generation, sale, storage, transport,
recycling, co-processing and disposal of hazardous waste and make available
during inspection.

Complied

7.9

The transportation of the hazardous waste shall be carries out in GPS mounted
dedicated vehicles.

Complied

General Condition

8.1

Any change in personnel, equipment or working conditions as mentioned in
the in the consent should be intimated to this board

Complied

8.2

Applicant shall also comply with the general conditions as in annexure 1

Complied

8.3

Whenever due to accident or other unforeseen act or ever, such emissions
occur or is apprehended to occur in excess of standard laid down such
information shall be forthwith reported to board, concerned police station,
office of directorate of health services, department of explosives, Inspectorate
of factories and local body.

Complied

8.4

In case of failure of pollution control equipment, the production process
connected to it shall be stopped. Remedial actions/measures shall be
implemented immediately to bring entire situation normal.

Complied

8.5

The Environment Management Unit/Shell be setup to ensure implementation
on and monitoring of environmental safe guards and other conditions
stipulated by statutory authorities. The environmental management Cell/Unit
shall directly report to the Chief Executive of the organization and shall work
as a focal point for internalizing environmental issues. These cells/units also
coordinate the exercise of environmental audit and preparation of environment
statements.

Complied

8.6

The Environmental Audit Shall be carried out yearly and the environmental
statements pertairtling to the previous year shall be submitting to this state
board latest by 30 September every year

Complied
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Annexure-lll
Compliance Status of Environmental Clearance for Plate Mill of M/s. ArcelorMittal Nippon Steel India Limited

(Formerly Hazira Plate Ltd (HPL)) Vide File No. J-11011/ 74- 11 / 2006 - IA.II (1) dated 29*" May, 2008

COND.
NO.

POINTS TO BE COMPLIED

COMPLIANCE STATUS

Specific Conditions

The Ministry’s environmental clearance accorded for the expansion of integrated steel plant (4.5
MMTPA) along with other associated facilities (units) at Hazira, Surat, Gujarat vide letter no. J —
11011 / 74 / 2006 — IA.1 (1) dated 13" June, 2006 for the specified products in the name of M/S
Essar Steels Limited stands withdrawn and supersedes the previous environmental clearance
dated 13" june,2006 from the date of issue of this environmental clearance.

The gaseous emissions from various processes
units shall conform to the load/mass based
standards notified by this Ministry on 19" May,
1993 and standards prescribed from time to time.
The Gujarat state pollution Control Board
(GSPCB) may specify more stringent standards for
the relevant parameters keeping in view the
nature of the industry and its size and location. At
no time the emission levels shall go beyond the
prescribed standards. In the event of failure of
any pollution control system adopted by the unit,
the respective unit should not be restarted until
the control measures are rectified to achieve the
desired efficiency.

Complied.

Unit has adopted adequate APCMs and CEMS
for continues monitoring and Installed Four
nos. of Continuous (24*7) Ambient Air Quality
Monitoring Stations (CAAQMS).

i)

Total Water requirement shall not exceed 7,000
M? / day as permitted by the state Government.
An effort shall be made to recycle and reuse the
treated waste water in the process itself to
reduce quantity of water consumption and
effluent discharged into river Tapi. Separate
drains for domestic, process, storm water shall be
provided in consultation with SPCB.

Complied.

As per the last three months data furnished by
the unit, average water consumption of unit is
@ 100 KL/Day. Unit has adopted reuse/recycle
concept.

Unit has provided separate storm water drain.
Domestic sewage is disposed off through soak
pit/septic tank system.

In plant control measures for controlling fugitive
emissions from spillage / raw materials handling
shall be provided. Data on fugitive emissions
shall be regularly monitored and records
maintained.

Mostly Complied.
Unit has carried out Regular cleaning of dust
on roads through mechanical sweepers. — 10
Nos. of machines.

The flue gas emission through stacks attached to
the furnace and heater shall conform to the
standards prescribed by the Gujarat Pollution
Control Board.

Complied.
Unit has provided OCEMS and connected with
GPCB & CPCB servers.

vi)

Used lube oil and containers shall be sold to
authorized recyclers / reprocessors only.

Complied.
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vii) Occupational Health Surveillance of the workers Complied.
shall be done on a regular basis and records Occupational Health Surveillance Programme
maintained as per the factories Act. & medical checkup of all workers and
employees of company are being carried out
and records of the same are maintained.
viii) Adequate green belt all around the plant shall be | Mostly Complied.
provided to reduce ambient noise. As per furnished details, at present unit having
green belt in 166 Ha. Land which is @ 22.13 % of
total plant area and also with expansion unit is
developing green belt every year to comply with
the condition.
B General Conditions
The project authorities must strictly adhere to | Complied.
i) the stipulations made by the Gujarat Pollution
Control Board and the State Government.
No further, expansion or modifications in the | Complied.
i) plant should be carried out without prior | And will be complied as and when required.
approval of the Ministry of Environment and
Forests.
iii) At least four ambient air quality monitoring
stations shall be established in the downward )
direction as well as where maximum ground level Complied. .
concentration of SPM, S02 and NO, are Installled Fo.ur nos: of Cor.1t|n.uous (2{1*7)
anticipated in consultation with the State Ambient Air Quality Monitoring Stations
Pollution Control Board. Data on ambient air (CAAQMS).
quality and stack emission shall be regularly o )
. . . . L . Unit is regularly submit data to relevant
submitted to this Ministry including its Regional authorities.
Office at Bhopal and GSPCB / CPCB once in six
months.
iv) Industrial waste water shall be properly | Partially Complied.
collected, treated so as to conform to the | Unit reuse/recycle treated waste water at the
standards prescribed under GSR 422 (E) dated | maximum extant and remaining treated waste
19th May, 1993 and 31st December, 1993 or as | \yater is discharged as per CCA condition.
amended from time to time. The treated
wastewater shall be utilized for plantation
purpose.
V) The overall noise levels in and around the plant | Complied.

area shall be kept well within the standards (85
measures
including acoustic hoods, silencers, enclosures
etc. on all sources of noise generation. The
ambient noise levels should conform to the
standards prescribed under EPA Rules, 1989 viz.

dBA) by providing noise control

75 dBA (day time) and 70 dBA (night time).
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vi) The project proponent shall also comply with all | Complied.
the environmental protection measures and Undertaken community development activities for
safeguards recommended in the EIA / EMP nearby villages since inception. CSR Report
report. Further, the company must undertake | Submitted to GPCB & MoEF&CC regularly.
socio-economic development activities in the . . .

. . . . Compliance to all the Points / recommendations of
surrounding Vlllag(‘es like community c‘iev.elopment EIA / EMP Report is submitted through Half Yearly
programs, educational programs, drinking water Environment Clearance Conditions compliance
supply and health care etc. report to Ministry & GPCB.

vii) As mentioned in the EIA / EMP, Project | Complied.
authorities shall ensure judicious utilization of | As per furnished details by unit. Utilization of
Rs.10.00 Crores and Rs.1.00 Crore earmarked | Funds for Capital & Recurring expenditure for the
towards the capital cost and recurring | environmental pollution control.
expenditure / annum earmarked for the
environmental pollution control to implement
the conditions stipulated by the Ministry of
Environment and Forest as well as the State
Government. An implementation schedule for
complying with all the conditions stipulated
herein shall be submitted to the Regional Office
of this Ministry at Bhopal / CPCB / GSPCB. The
funds so provided shall not be diverted for any
other purposes.
viii) The Regional Office of this Ministry at Bhopal/ | Complied.
CPCB / GSPCB shall monitor the stipulated
conditions. A six monthly compliance report and
the monitored data along with statistical
interpretation shall be submitted to them
regularly.
The Project Authorities shall inform the Regional | Complied.
Office as well as the Ministry, the date of
ix) financial closure and final approval of the project

by the concerned authorities and the date of
commencing the land development work.
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GUJARAT POLLUTION CONTROL BOARD

M/s.. ArcelorMittal Nippon Steel India Limited (Pipe Mill Division)

Plot No: 198, 197, 195, 418, 425, 426, 427, 428, 194, 421, 191, 192, 193, 422,
27 KM Surat Hazira Road,

Hazira-394270,

Tal: Chorasi, Dist: Surat.

Sub: Amendment in the interim consolidated consent & Authorization of the Board.

Ref:  CCA-Renewal vide order No. AWH-107720 Dated of issue : 07/04/2020

In exercise of the power conferred under section-25 of the Water (Prevention and
Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of
Pollution)-1981 and Authorization under rule 6(2) of the Hazardous And Other Waste
(Management and Transboundary) Rules, 2016 framed under the Environmental
(Protection) Act-1986, The Board has granted CCA vide order No. AWH-107720 Dated of
issue : 07/04/2020 valid upto 31/12/2024 with specific conditions mentioned therein.

The Board has right to review and amend the conditions of the said CCA Order.

I. The validity of the above reffered CCA-Renewal is extended up 31/12/2024 instead
of dated 30/09/2020.

2. The name of unit is read as M/s. ArcelorMittal Nippon Steel India Limited (Pipe Mill
Division) instead of of M/s. Essar Steel India Limited (Pipe Mill Division)

3. The rest of the conditions of the above referred CCA—Renewal shall remain
unchanged. You are directed to comply with these conditions.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

JH. Trivedi)
Deputy Chief Environmental Engineer

Clean Gujarat Green Guarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

PARYAVARAN BHAVAN

=Y Sector-10-A, Gandhinagar-382 010
|/ Phone : (079) 23226295
GPCB Fax @ (079) 23232156
Website : www.gpcb.gov.in
CCA- Amendment
. BY RP.A.D.
NO: GPCB/CCA-SRT-1082(5) /ID-28839/ Date:-
To:
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax 1 (079) 23232156

Website : www.gpcb.gov.in

By R.P.AD

In exetcise of the power conferred under section-25 of the Water (Prevention and Control of
Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution}-198) and
% _ Authorization under rule 6(2) of the Hazardows And Other Waste (Management and Transhoundary)
s Rules, 2016 framed under the Environmental {Protection) Act-1986. This Board is empowered to Grant
And whereas Board has received consolidated consent application letter no. 170164 dated
14-82-2028 for the Comseliiated Consent and Authorieation (CC & A) of this Board under the
provisions / rules of the aforesaid Acts. Consems & Authorization are hereby granied as under:

CONSENTS AND AUTHORISATION:
{(Under the provisions /rules of the aforesaid enrvironmental acts)

' ! ” Tﬂg q
N Ma Indin Lissited (Fipe Mill Division) C%\)
198, 197, 195, 418, €25, 426, 427, 428, 194, 421, 191, 192, 193, 422, QO

Sorat Hazira Read,
70, ,

.:_’K Tak Chornsi, Dist: Sarst. Q
1.  Consent Order No. AWH-107720 Date of issve: 07-04-2028, }m‘
2 The consents shall be yalid uptp 30-00-2029 for the use of outlet j of treated
#ffluent and emission due &0 operation of industrial plt for of the following
irems/ products: }
Sr. No. Product " antity
| H Saw Pipes MT/Month
2 L Saw Pipes MT/Month
3 Coating | 40,000 MT/Month
Subledt to specific condition;

1. Imdustry shall menage Solid Wastes generaied from imdustriasl activities ns per Solld Waste
Managesient Rulos-2016 (solid waste sa defined in Rule-X46)).

As per Provisions of Rele 18 of Solid Waste Mapagemeat Rales-2816 yoo are directed to
make an srrangessent in Utilities i repince st least five percest (3%) of your solid fuel
requiressent by ‘refmsed derived fuel’.

Industry shell obtain NOC from CGWA as per order of Hon. National Green Tribunal for
the withdrawal of groand water.

Indusiry shall provide dedicated storage facility for fiy ash.

Indwstry shall comply with fly msh netification 1999 a3 amended fross time to time.

Pleuse submi¢ justifiention with disposal details of Olly Waste
mmmmmmwmmm:-mmm
proeof to the Board within 3 wonth and laform Hesd Office & Regional Office.

Submit Enviroament Andit Report for the year 2618-2019 with compliance.

Please submit justification with disposal details Olly waste for last “3* Years.

’J

ol L S

.
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CONDITIONS UNDER THE WATER ACT:

Source of Water:- Borewell,

3.2. The quantity of the fresh water consumption for indusirial purpose shall not exceed 2514 KL/Day.
3.3. The quantity of the fresh water consumption for domestic purpose shatl not exceed 30 KL/Day.
3.4. The quantity of the industrial efffuent to be generated from the manufamunng process and other

ancillary industrial cperations shall not exceed 1100 KL/Day.

3.5. The quantity of domestic waste water shall not exceed 20 KL/Day.
3.6, The applicant shall operate effluent treatment system efficiently so that treated effloent from the
industrial unijt shall conform to the norms mentioned below,

PARAMETERS GPCB NORMS
PH 65TORS
Temperanae 400 C
Colour (Pt. c0. scake) inn umils 100

| Suspended Solids 100 mg/t |
Oil and Grease 10 mg/l |
Phenolic Compounds 1 mgA |
Sulphides Zm
Ammonical Nitrogen 50 my/l
Total Chromium 2 mg/l |
Hexavelent Chromiom 0.1
BOD (5 days at 20°C} 30 mg |
COD
Cyanides
Fluorides
Lend
Copper
Nickel
Zink

3.7, The final treated effluent shall conform to the above standards shall be recycled/recirculated and
in case of remaining te be utilized for irrigation/plantation within premises thus in no case eﬁluent
shall be discharge irto Environment.

3.8. Domestic efffuent shall be disposed off through septic tank/soak pit svstem,

4 CONDITIONS UNDER THE AJR ACT:

4.1, The following shall be used as a fuel in De-Dusting Blower,

Sr. No. | Fuel Quantity
t | NG 500 N /hr
4.2. (-The applicant shall install & operate comprehensive adequate air pollution control system 1in 'L*,f-'f
order to achieve prescribed norms. 7 ;ﬁ'---

M/s. Essar Steel India Limited (Pipe Mill Division)(1D-28839)
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Website : www._gpcb.gov.in

The fluz gas emission through stack attached to De-Dusting Blower shall conform to the
Tollowing standends: )

Stack

Stack Stack Alr Polution Permisible
No. | attacked tp | AeSit | Control system Parameter Limk
). { De-Dusting - Particulste Maer | 150 mg/NM®
Blower -1 30 Bag Filter e mg/N
2, Blower 2 30 Bag Filter Particulate mgN

- ] ) 3

m! . : Matirr 150 M’
Blower 4 30 Bag Filer Particulnte mg/N

4.

pHOCESS.
The concentration of the following paramesers in the ambient air within the

PARAMETERS FERMISSIELE LIMIT p

PM 10 100 Microgam/ m’

‘PM 2.5 &0 Microgram/ m’ N

S0, %0 Microgram/ m’

NOx 30 Mi 3
The epplicant shall pravide portholes, ladder, platform etc at chi r menitaring the air
emissions and the same shall be open for inspection of Boerd's staff. The
chimney(s) vents attached to various sources of emission gmdbymmbuss:.nchass-

1, $-2, etc. and these shall be painted/displayed to facilitate .

The industry shall take adequate measures for control of noi ks fiom its own sources within
ﬂumma&mm.nhmﬂm@hymuhﬁmmﬂfm&mlmm
73dB{A) during day time and70 dB (A) during night time. Daytime is reckoned in betwesn 6a.m.
and 10 p.m. and nighttime is reckoned between 10 p.m. and 6 a.m.

% AUTHORIZATION as per m“uus AND OTHER WASTE (MANACEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2 [See rule 6 (2)]
Form fior grant of suthorization for occupier or operator handling Hazandous waste

5.1 Auﬂwﬂmﬂmuﬂuﬂu Mmuﬂmm

yiglpe mhcwbygmmdmmﬂwmtimm

Thete shall be fio process emission from the manufacturing process as well as any other ancillga)q

Chemical Sludge from 200 353 Collection, Storage,
waste water trestment MT/Year Transportation and disposal af

. GPCB authorized TSDF Site.

: ' Page 3 of §
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2 Lised Oil 0.833 50 Collection, storage, transportation
MT/Year and disposal by selling 1o
Registered re-refiners.

3 Empty bamels/containers’ 1500 33 Collection, storage transportalion
liners conmtaminated with | Nosfyear and disposal 10 authorized
hazardous chemicals/ decontaminpior
WSS

4 rWaskes or  residues 2 52 Collection, siorage, transportation
contaiming oil MT/Year and disposal CHWIF. .

5.3 The authorization shall be valid up to 30-09-2028.
5.4 The authorization is subject to the conditions stated below and such other conditions as may be:
specified in the rules from tisne to time under the Environment {Protection) Act-1986.

5.5 The muhorization is granted o operate a facility for collection, storage within factory
transporiation and ultimate dizposal of Hazardous wastes as per condition no.5.2 to the i )
having valid CCA of this Board. q

é D
I. The applicant shall comply with the provisions of the Environment + Prosection) Act-%

rodes made there imder.
2. The authorizmtion or its renewal shall be produced for mspection al the reg
authotized by the Gujarat Pollution Control Board.
1. The persons authorized shall not rent, lend, sell, and transfer or otherwisaranspeel the hazardous
wastes without cbiaining pricr permission of the Gujarat Pulluﬁm( opring) g

mﬂlmmtimusbunggmmdmidwiqaﬂsiwspwi mmhasspillnges,

leakages, fire ctc. and their possible mpacts and also camy o kdrillinﬂ'nisregatdatregula‘ N

interval of time: e
6. The person authorized shall comply with the provisions outlined in the Central Pollution Control !

Board guidelines on **lmplememiing Liabilities for Environmental Damages due to Handling and . |

Disposal of Hazardows Wastes and Penalty’’ S
7. 1t is the duty of the authorized person 10 take prior permission of the Gujarat Pallution Controt *

Board 1o close down the facility. i
B. Anq:plmnnfurﬂlemwalnfmwﬂmnmﬂullbemldeashidduwnmmhsﬂﬂm 2
Hazardous Waste and Other Waste Rules, 2016. SN

9. Thelnmmtedhmdmaﬂnﬁumtﬁﬂmliheﬁnllylmed for transit as well as for any . ;_—'r'!,-""'
accidental occurrence and its clean-up operation. iy

10, Thvi- tecord of consumption and fate of the imported hazardous and other wastes shall be
maintained,

I1. The hazardous and other wastes which gets gencrased during recyeling or reuse or recovery or 7

pre-processing or utilizetion of imporied hazardous or other wastes shell be treated and disposed

of as per specific conditions of authorization.

12. The importer of expotter shall bear the cost of import or export and mitigation of damages if any. 4

13, Any other conditions for compliance as per the Guidelines issued by the Ministry of &
Environment, Forest and Climate Change or Central Pollution Control Board from time to time.

«r"‘-;'

‘ Page 4of & I-
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295

Fax : (079) 23232156
Website : www.gpcb.gov.in

14. The waste.generator shall be woually responsible for (ie. collection, storage, transportation and

uhtimate disposal) the wastes generated.

15. Records of waste generation, its management and amnual retum shall be submitied to Gujarat

Pollution Control Board in Form-4 by 30" day of June of every yesr for the preceding period

April to March.

16. In case of any accident, detalls of the same shall be submitted on Form- | 1 1o Gujarat Polhution

Control Board. '

17. As per “Public Liability Insurance Act-91™ compery shall ged Insurance Policy, if applicable.

I8. Empty drums snd coniminers of toxic and hazard material shajl be weated as per guideline

published for “Management & Handling of discarded containers”. Records of the same shall be

maintained and fiorwarded o Gujaret Poliution Control Boerd regularty.

l&lnmseufnmuputufhamrdmumﬂmtuafadlityfnr{i.e.mumm,stnrageanddispcm!]
mmammmmmmmmmmwmwl

obtai "No Objection Certificate’ from the State Poilution Contol Board or Committse of Q’

concemned State of Union Territory Administration where the facility exista. R)

20, Unit shall take all concrete measures 1o show tangible results in waste generation,

avoidance, reuse and recycle. Actions taken in this regard shall be submitted within

and also along with Form-4.

21. inchstry shall bave to display the relevant information with regards W as

indicated in the Hon. Supreme Court’s Order in W.P. No.657 of 1995 dated 14, , 2003,
22_ Industry shall have to display on-line data outside the main factory guie wi o quantity
and nature of hazardous chemicals being handled in the plant, inclug] ater and air
Hn'ﬁ!imﬂmdlnlidhmﬂ:mmgmmdwiﬂﬁnﬂwfamyp'a%
7. GENERAL CONDITIONS: - < )
7.1.Any change in personel, equipment or working it m the consents

' form/order should imunediasely be intimated to this Board. _
! 7.2. Appticent shall also comply with the general conditions givag I
73.Whenever due to accident or other unforeseen act or ever, such emissions ocour or is
apprehended 1o occur in excess of standards laid down such information shall be forthwith
repanex] to Board, concemed Police Station, Office of Directorate of Health Service, Department
of Explogives, Inapectorate of Factories and local body.
7.4.1n case of failure of pollution contro! equipments, the praduction process comected to it shall be
mmmmmwmmummmﬁmim
normal

7.5.The Environmental Management UnitiCell shall be setop %o ensute implementation on and
mondeoring of envirnmental safeguards and other conditions stipulated by statutory authorides.
The Environmenta) Management Cell/Unit shall directly report to the Chief Executive of the
i and shall work as a focal point for intemalizing environmental issues, These
cells/units also coordinate the exercise of environmentsl sudit and preparation of environmental
statements.
Tﬁﬁ&vimmﬂmﬂhﬂﬂhmﬁdﬂymﬂyuﬂﬂ:mimnwﬂlmﬁmmﬁw&hﬁng
to the previous year shall be submitting to this State Board latest by 30th Septeraber every year.
T.T.m%dmm@nhmhwmmumﬂwurmﬂBmmmﬂw
mmummmmmwmmz?oﬁwmt
T.!.hmeufchmufmwnﬂ!ipfmmwmemmwmofﬂmmmﬂ
MWMiMHMM&M
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7.9.industry shall have 1o display the relevant information with regard to hezardous waste as
fndicated Tn the Hon. Supreme order in w.p. no. 657 of 1995 dated 1 4* October 2003,

8. SPECIFIC CONDITIONS;-

8.1. The authorized actual user of hazardous and other wastes shall maintain records of hazardous and -
ofher wastes purchased in a pessbook issued by the State Pollution Control Board along with the -
8.2. Handling over of the hazardous and other wastes to the authorized actual user shall be only after

making the entry in the passbook of the actual user. Lo
8.3.In case of renewal of authorization, a self-certified compliance report in respect of effluent, .

emission standards and the conditions specified i the asuthorization for hazardous and other S
wastes shail be submitted to SPCB. R
8.4. The occupier of the facility shall comply Standerd operating procedure/guidelines published q;_-‘"a"
MOEF£CC or CPCB or GPCB from time to time. &) S,
8.5. Linit shall comply provisions of E-Waste Management Rules-2016. % ) T
8.6. The disposal of Hazardows Waste shall be carried oan as per the waste Management ha _ ;; .
8.7.The occupiers of facilities shall not store the hazardous and other wastes for i SN
exceeding witety days, Prior permission of the Boerd shall be obtained for uxten; fthe
storage period. g
8.8. The occupier shall maintain the records of generation, sale, storage, ling, co . - 1"*
processing and disposal of hazardous waste and make available during the i . ¥ -
8.9.The transportation of the hazardous waste shall be carried out i dedicated . 7.

vehiches. v

For and on behalf of _
6 Pollwtion Control Board -

A
(G.B.Vhy ’
Sealor Sclewtile ,
NO: GPCB/CCA-SRT-1082(SMID-2885% Duter- (5 %G "
Isswed to; 5 i 2‘0?'5-)

Mis. Essar Steel ladia Limited (Pige MUl Diviskon)
Plof No: 198, 197,195,418, 425, 426, 427, 428, 194, 421, 191, 192, 19, 422, e

27 KM Sarst Hazira Road,

Hazirs-394270, i

Tak: Chornsl, Dist: Sorat. N "".
;.ﬁﬁ-.v_ -LI
s
'y
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Name of Unit M/s. ArcelorMittal Nippon Steel India Limited (Pipe Mill Division)
PCB ID: 28839
Date & Time 02-06-2023
Reference H. O. Reference (An email received from Head Office Dated: 25-05-2023

tilted with- To submit status report of EC & CCA w.r.to Hon NGT Appeal No.
27/2022(W2Z) -Thakorbhai Vallabhbhai Khalasi Vs MoEF&CC & Ors.)

Representative of | Mr. Ansal Thakkar —Sr. Manager (Environment)

M/s AMNS Ltd. | Mr. Soham Joshi - Manager(Environment)

(AMNS Group of | Both/Either representative have assisted/explained plant process and EMS
companies) with other technical officials of respective plant

Inspecting Staff Mr. U. R. Shah - A.E.E.
Mr. B. C. Gosai —A.E.E.
Mr. C.C. Hadiya- S.S.A.

This unit is visited w.r. to H.O. reference. An email received to inspect the M/s AMNS units on 25-05-
2023. M/s AMNS group of industries is having integrated steel plant at hazira complex. This plant is
mfg. various size pipes from Hot Rolled Coil/plate of HSM division. Unit is basically manufacturing H-
Saw (helical shape) pipe & L-Saw(Longitudinal shape) pipes. Unit has also coating facility over pipe.
Unit has obtained CCA & its valid upto 31-12-2024.during visit Unit is observed in operation.

Unit has water supply from Variav pump house (Surface water)

Water is used in various processes. Wastewater mainly generates from cooling tower blow down,
Washings section & Hydro testing etc. Generated wastewater treated in ETP. ETP plant is consisting
of primary, Secondary & tertiary (PSF) units. Unit has provided sludge thickener & Filter press for
sludge treatment. Treated effluent is recycled into cooling tower make up or used in gardening &
plantation. No stock of ETP sludge observed. Washing process of material is carried out as per
requirement. During visit ETP plant is observed not in operation as w/w generation process is not
going on. Domestic wastewater is disposed through Septic tank/Soak pit.

R.M. : Hot Rolled Coil from HSM Division.

First Process —=Scrubber : Here metal brush is scrubbed over surface of steel coil to remove scaling.
Unit has provided bag filter with suction as APCD.

Second Process: Ultrasonic testing: Ultra Sonic Testing of Steel Coil for quality check
Third Process: Surface process: Edge milling & crimping press to shape edge.

JCO Process: Unit has one JCO Press machine. It is basically press machine to convert Steel plate into
Pipe line shape by applying pressure on predefined spots on plate. This is automated instrument,
working as programmed..

Washing Section: Unit has one washing section which is used as per requirement. During visit its
found not in operation.

Welding Section: Inner welding: Unit has inner welding instrument to weld inner part of pipe joints.
Outer Welding: Unit has outer welding instrument to weld outer part of pipe joints.
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Shot blasting machines: Unit has total 04 shot blasting machines. 01 shot blasting machine is for
inner side of pipe, & three shot blasting machine is for outer side of pipe. Unit has provided separate
Bag filters as APCD with stack with shot blasting machines.

Coating Process: Unit has one coating process in pipe mill division. Unit has plant for coating on
inner/outer surface of Pipeline. Polyethylene/Epoxy/Adhesive uses as Coating material. Unit has also
painting facility to paint outer surface of Pipeline. Unit has provided hood cover, ID fan with stack on
Coating section. Unit has been asked to clarify the same as it’s not mentioned in CCA.

Hazardous waste management:

Unit has obtained authorization for management of four hazardous Wastes. Used Oil & Discarded
container is send to recycler. Unit is member of BEIL & MEPPL TSDF Site. During visit about no stock
of ETP Sludge is observed in storage area. No stock of waste containing residue is observed.

Encl:
NEI & Instructions
Compliance of CCA

Compliance of CCA:

1. Consent Order No. AWH-107720 Date of issue: 31-12-2024.

1. The consents shall be valid upto 31-12-2024 for the use of outlet for the discharge of
treated effluent and emission due to operation of industrial plant for manufacturing of the
following items/ products:

Sr. Product Quantity Operational status

No.

1 H Saw Pipes 25,000 MT/Month | In Operation
2 L Saw Pipes 27,500 MT/Month In Operation
3 Coating Plant | 40,000 MT/Month | In Operation

Subject to specific condition:

1. Industry shall manage Solid Wastes generated from | Complying
industrial activities as per Solid Waste Management Rules-
2016 (solid waste as defined in Rule-3(46)).

2. As per Provisions of Rule 18 of Solid Waste Management | Unit is not having any Solid fuel
Rules-2016 you are directed to make an arrangement in | based utility.

Utilities to replace at least five percent (5%) of your solid fuel
requirement by ‘refused derived fuel’.

3. Industry shall obtain NOC from CGWA as per order of | Unit is using Surface water.
Hon. National Green Tribunal for the withdrawal of ground
water.

Fly Ash is not generated from
Process as there is no solid fuel
based utility in this plant

4. Industry shall provide dedicated storage facility for fly
ash.

Fly Ash is not generated from
Process as there is no solid fuel
based utility in this plant

5. Industry shall comply with fly ash notification 1999 as
amended from time to time.

6. Please submit justification with disposal details of Oily Not submitted
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Waste

7. Industry shall provide STP since domestic waste water
generation and submit documentary proof to the Board
within 3 month and inform Head Office & Regional Office.

Not Complying

8. Submit Environment Audit Report for the year 2018-2019
with compliance.

Submitted

9. Please submit justification with disposal details Oily waste
for last ‘3’ Years.

Not Submitted

CONDITIONS UNDER THE WATER ACT:

3.1. Source of Water:- Borewell.

Unit has Surface water source
from variav pump house

3.2. The quantity of the fresh water consumption for
industrial purpose shall not exceed 2514 KL/Day.

3.3. The quantity of the fresh water consumption for domestic
purpose shall not exceed 30 KL/Day.

As per submission, last three
month total waste consumption
March-23-21193KL/Month, April-
23-23350 KL/Month, May-23-

21687KL/Month.
3.4. The quantity of the industrial effluent to be generated As per submission, last three
from the manufacturing process and other ancillary industrial | month waste consumption March-
operations shall not exceed 1100 KL/Day. 23-50  KL/Month,  April-23-53

3.5. The quantity of domestic waste water shall not exceed 20
KL/Day.

KL/Month, May-23-55 KL/Month.

3.6. The applicant shall operate effluent treatment system
efficiently so that treated effluent from the industrial unit shall
conform to the norms mentioned below.

PARAMETERS GPCB

NORMS
PH 6.5TO 8.5
Temperature 40°C
Colour (Pt. co. scale) in units 100
Suspended Solids 100 mg/I
Oil and Grease 10 mg/I
Phenolic Compounds 1 mg/I
Sulphides 2 mg/l
Ammonical Nitrogen 50 mg/|
Total Chromium 2 mg/l
Hexavelent Chromium 0.1 mg/l
BOD (5 days at 20°C) 30 mg/I
coD 100 mg/|
Cyanides 0.2 mg/I
Fluorides 1.5 mg/l
Lead 0.1 mg/I
Copper 2 mg/l
Nickel 3 mg/l
Zinc 5 mg/I

Treated effluent Sample is
collected for analysis

3.7. The final treated effluent shall conform to the above
standards shall be recycled/re-circulated and in case of
remaining to be utilized for irrigation/plantation within
premises thus in no case effluent shall be discharge into

Unit is recycling wastewater &
additional used for gardening &
plantation.
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Environment.

3.8. Domestic effluent shall be disposed off through septic
tank/soak pit system.

Complying
Domestic effluent is disposed off
through Septic Tank/Soak Pit.

4. CONDITIONS UNDER THE AIR ACT:

4.1. The following shall be used as a fuel in De-Dusting Blower. | Complying
Sr. No. Fuel Quantity
1 |NG 500 Nm*/hr
4.2. The applicant shall install & operate comprehensive | Complying

adequate air pollution control system in order to achieve
prescribed norms.

4.3. The flue gas emission through stack attached to De- | APCD provided as per 4.3
Dusting Blower shall conform to the following standards:
Stac
k Air
Sta Stack . . L.
heig | Pollution | Paramete | Permissible
ck attached L.
ht Control r Limit
No. to
Met system
er
De-
: Particulat
1. Dustin
& 30 | BagFilter 150 mg/NM®
Blower - e Matter
1
De-
. Particulat
Dustin
2 & 30 | BagFilter 150 mg/NM®
Blower - e Matter
2
De-
: Particulat
Dustin
3 & 30 | BagFilter 150 mg/NM®
Blower - e Matter
3
De-
. Particulat
Dustin
4 € | 30 | BagFilter 150 mg/NM’
Blower - e Matter
4
4.4, There shall be no process emission from the | Details are as per Crux.

manufacturing process as well as any other ancillary process.

4.5. The concentration of the following parameters in the
ambient air within the premises of the industry and a distance
of 10meters from the source) other than the stack/vent) shall
not exceed the following levels.

AAQM is carried out at AMNS
complex during inspection on 01-
06-2023 by other team

PARAMETERS PERMISSIBLE LIMIT
PM 10 100 Microgram/ m?
PM 2.5 60 Microgram/ m*
SO, 80 Microgram/ m’
NOx 80 Microgram/ m?
4.6. The applicant shall provide portholes, ladder, platform | Stacks with SMF & Identification
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etc at chimney(s) for monitoring the air emissions and the
same shall be open for inspection to/and for use of Board’s
staff. The chimney(s) vents attached to various sources of
emission shall be designed by numbers such as S-1, S-2, etc.
and these shall be painted/displayed to facilitate identification.

number provided.

4.7. The industry shall take adequate measures for control
of noise levels from its own sources within the premises so as
to maintain ambient air quality standards in respect of noise to
less than 75dB(A) during day time and70 dB (A) during night
time. Daytime is reckoned in between 6a.m. and10 p.m. and
nighttime is reckoned between 10 p.m. and 6 a.m.

Unit is taking measures to control
Noise Pollution.

5. AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND

TRANSBOUNDARY) RULES, 2016 Form-2 [See rule 6 (2)]

5.1 Authorization order No:- AWH-107720 date of Issue: 31-12-2024.

Ms.ArcelorMittal Nippon Steel India Limited (Pipe Mill Division)

is hereby granted an authorization to

operate facility for following hazardous wastes on the premises situated at Plot No: 198, 197, 195,
418, 425, 426, 427, 428, 194, 421, 191, 192, 193, 422, 27 KM Surat Hazira Road, Hazira-394270, Tal:

Chorasi, Dist: Surat.

Sr. | Waste Qua | Sche | Facility
No ntity | dule
4/
Cate
gory
1 Chemical Sludge | 200 | 35.3 | Collection, Storage, | Unit is member of BEIL-
from waste Transportation and | Bharuch & MEPPL-
water treatment MT/Y disposal at GPCB | Mahisagar TSDF Site
ear authorized TSDF Site.
2 Used Oil 0.83 | 5.1 | Collection, storage, | As per manifest ,Sent for
3 transportation and | recycling
disposal by selling to
MT/Y Registered re-refiners.
ear
3 Empty 1500 | 33.1 | Collection, storage | As per manifest ,Sent for
barrels/containe transportation and | recycling
rs/ liners Nos/ disposal to authorized
contaminated year decontaminator
with hazardous
chemicals/
wastes
4 Wastes or 2 5.2 | Collection, storage, | As per XGN records,
residues transportation and | Currently Unit is yet to
containing oil MT/Y disposal CHWIF. become member of CHWIF.
ear
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5.3 The authorization shall be valid up to 31-12-2024

Valid

5.4 The authorization is subject to the conditions stated
below and such other conditions as may be specified in the
rules from time to time under the Environment (Protection)
Act-1986.

Complying authorization condition

5.5 The authorization is granted to operate a facility for
collection, storage within factory premises transportation and
ultimate disposal of Hazardous wastes as per condition no.5.2

Unit is having storage facility

to the industry having valid CCA of this Board.

Sample Analysis Results:
Water:
From final outlet of ETP.

Sr. No. Parameter Result Limit as per CCA
1. Temperature 29 40° C
2. pH 8.48 6.5 to 8.5
3. Colour 10 100 Pt. Co. Scale
4, Total Dissolved Solids 426 -
5. Suspended Solids 16 100 mg/L
6. Ammonical Nitrogen 0.56 50 mg/L
7. Chloride 115 -
8. Sulphate 77 --
9. Chemical Oxygen Demand 94 100 mg/L
10. Oil & Grease 3.2 10 mg/L
11. B.0.D (3 Days 27° C) 22.5 30 mg/L

Gist of AMNS Pipe Mill P. Ltd.:
This plant is mfg. various size pipes from Hot Rolled Coil/plate of HSM division. Unit is basically
manufacturing H-Saw (helical shape) pipe & L-Saw (Longitudinal shape) pipes. Unit has also coating
facility over pipe. Unit has obtained CCA & its valid upto 31-12-2024.

Overall Compliance of CCA Conditions:

Industry is observed in Complying with most of CCA conditions except as follows,

Compliance Status

Condition Number

Partially Complied

4.4,5.1(4)

Not Complied

Sp. Condition No.: 7

Page 150



—  9vRId ugﬁ@?ﬁdﬂemﬂg’ Yrdl

ey Wil o o W of.: 19-42/2,3, Y.oud.8.2M. , vidaAR, Yo~ 3€¥ 229 (2vRIc1)
h\ | /4 S\ot ol. (0251) WYWES
IS/ISO - 9001:2015,1S/1S0-14001:2015& 1S/1SO:45001:2018 Certified
Website : www.gpcb.gov.in XGN website : htlp:Hgpcbxgu.gujarat.gov.in
E-mail ; ro-gpcb-sura@gujarat.gov.in GST No. : 24SRTG00481F1 DK
Ui M2 €vid Adiell Aol (oNlZA)
a: <28 nﬂ

wiel viftifan 1974 ol saH - 23, €dl il ofl 1981 ofl SciH-24 ia valazel (Y=an)
i1y - 1986 ofl scH-10 50 vilal ol Aciicll 3 213 oA A& SR idlal v33) cid Aol
agie @da i AuA ofldon dged W ol ooupi €MV Adicl VA U S2diel
vifis R aidlA KA.

(1) wiila ANel 219 6IS | Sox 22510t 513 civadiell &g HiE,

(2) wna ) s civadicl B & 33 vid A4 A& A 59 AA A GiMadiall B A1 A viftifciau viadl
Q &850 sal el viaal a1 viRiGaH &sn gondcll g adloll, sdel 1T gsHel,
sud2iell vzl A S1Y vikisRUI6 )Y Nd1aidg v saami wud) 2@ © S uidel SRAMI
i B 3 34 A o15) S2aloll Eg H2,

(3) 9\ ec A, 2NENBis wiloz, 358, YR, ENAY VA VoA \d Hecddll dggoll auiA
s2a1 219 Aol 5202 s2alcll &g W2 v ¥ oMl A A HlatdiA S1e1 Q1A § VNI FIAEI S A
25t sdal o1 Yvol S1d Yol SRAARI BN & izl aaicl daiHi 8. Adl 1 wdalel s
Aal w2 21a AA AN Hicidial S12el &1 S NI SIAEI 3 250 sa G &su Riznui 19 el
salol) yu1d, Qai nelot 200, NENBIs Wie2, 354, 2922, EXCIAY VAl VoA HEcdoll AR
6% Qul #i2 2 oA vendd AN evid AR YIA

Eenal[&lauﬂeum' EIVIE 2dlol) AHA ¢ ?""”o ..... SIS dl O | W6 I ansen ? "".“’
Fomidl 218 yensia 24 A #id ool iRisIASN | sAuAIsh e 28e 8.

s, vlasiAs | syaidlsl (AR

(¥ 2 - Crowdy « Goeln

(2) C. e, Wlld S-s. ﬂ

(3) | / e
“E'manf:». preedos. otk pilfer sieed] s
Aol v W{- Cole mn TIWSEM )
Ih] nd.. 999,197, 19S5, L8 i b2y,
U g2t wa® 19, 2t, 191, 1970193, Q@ A.ce
% kw, KHue g Af-u.{ fuulj

i1 Yol (oN1A) Andatizell A€ :

4
a arial ;ljwjl \W ‘

CSa mure 9887

vRis1Ao o L £. 8 A.-.M/‘

Page 151



= vaa g Greiner ols, oa

—_—— MmERs sAA, Yra
A\ T/~ Plot No. 11-12/2,3, G.1.D.C. Pandesara, Dist.: Surat 394221
)\ | /4 Phone: (0261) 2891696.
E-mall ID (Regional Officer) :ro-gpcb-sura@gujarat.gov.in
E-mail ID (Unit Head) : uh-gpcb-sura@gujarat.gov.in
Website : http://gpcbxgn.gujarat.gov.in
zein ciuizidl [ciRaiel oile
o) o LD 30R R e Latitude/Longitude:. /.
2fliet,

2148l @ velicaie 5, 2H1ev m..!‘..“."..\.?..&.l..‘% Aor aflel Asell Hasid del e durRl 53) He0sAet 53 8 @
g=3iel saifurRll/aupl SR/l QLT[ Topjen yerisRel 248 AsoNd s2a 8.
diusllenl Asdiell Yaisid e3211e1 vatfazellel sRIERA @1 2eel 2210 aidRA Mai/veid #da 8, X LR UScrR vy Aed!
Brefar Aai udal e /ieial SRIEISR wial Adl 19Y/eidal valfdrel gjsRlle dudR Adl Ul SERd) celiRion Riegid 3ol 2iusllel
2icinaiell ds ydl wisaien &gell 243 Aficpi 2infReidl /e A juetA A 41 B,
211 U2 24uall oA ARk 2 Id 53) AS) €9 Bieicl Aid vidrRi/2uedl/yddl 218cid SHsIY=ll [€e1-03 i oligell -
as) sA3),2lieNerR Py 24Aell 5AAA A ieial XGN vz 1z Email el 25 sear eldlzs 2Auapii 249 8.

200N RS EZ3RAlet Nal HAE 2ein Reild/%Z1A) aild /uiflAl: o e B s
q_) Q;(d—-” \_1(,“ n oy (\_:;).{;,u,iqc {m)\’). WITE! 7‘) i 1 q!

- -~ - ¥ L [l = ) _—'Z/ x'{' .

C\rrlén cﬁ1 “#N LN 9‘\\”?.-’31&' ’ QU(" adardy /L ’) i

{jigfs\m‘] A (oa.&rﬂ-ﬂ;‘ Ceation e “‘:_"__‘_'h“"ﬂ

AN L ua Pr'."t ~o 1
kN \ ] ;f\S;(—m‘ﬂeccQ_c’ 39 0:(‘_(\ P/\.OL. (8% A“gcll“ 9{'1[?4
s o

Te.e ("‘RM‘!(_ 'LQ C\c“'\f‘ (‘\ (_&\QLI ()\/\ Ayt CL @

- ()10l

r‘s-(. ISIRYZE Thal_—~

ﬂ_y,[?&.cuis'm o1 e ad),

(HBIsRRAC oi,E)8),21E)): AEE AEE
yaisid Admi 2A10d 121 A AsHetl WalGENedl 2opHic: (F @R us Aoll 2R o 2€) s=2d)
() 2l aezcnriexla/@qwil 210 § , =R 246 s2e1rR 2dyef 216¥d g htI C3
() Vi exilda eRed/uRuetAMiel %ag SArrrrern 1A E oA AE) 52012 2HAEHC
g5, eil M2 HiF) oA widlell 2AiId ©.:

AsHen WABEN / 241 oliE) AncietR «1pi, SIE) 491 48] : SobGdy-_sChaln . Jos b

HIG Manaqy
dlL.: _ (Aera NS

Page 152



AnnMB-’I[X

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD
DISTRICT: SURAT
WRIT PETITION (PIL) NO. 14 OF 2022
Roshni B.Patel .. Petitioner
VERSUS

Union of India & Ors. ....Respondents

ADDITIONAL AFFIDAVIT IN REPLY
ON BEHALF OF RESPONDENT NO.

I, M R Macwana, Aged: 55 years, serving as Environment Engineer of
Gujarat Pollution Control Board, herein, do hereby solemnly affirm

oath and state on as under that: -

1.  The petitioner in the present public interest litigation has raised
a grievance of illegal disposal of industrial effluent by
respondent No.11 - Company into the Tapi Estuary which
effluent contains acid, heavy metal, organic substances, high
TDS, TSS, phenolic compounds and thereby harming the fish

breeding or the aqua life.

2. In this regard, the present deponent has already filed detailed
affidavit in reply in response to the averments and contentions
raised by the petitioner in the present public interest litigation.
This Hon’ble Court vide order dated 12.01.2023 was pleased to
appoint L.D. College of Engineering, Ahmedabad for carrying

out survey of the land in question and file appropriate report on
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the illegal discharge of industrial effluent by respondent no. 11.
Pursuant to the directions issued by this Hon’ble Court, L.D.
College of Engineering, Ahmedabad submitted its report and the
same was placed on record. The present affidavit is filed by the
deponent in response to the report submitted by the L.D. College

of Engineering, Ahmedabad.

In this regard, the Table No. 13 contains analysis of parameters
of common outlet open channel (after treatment) of HRC
Division and Table No. 14 contains analysis of parameters at
outlet open channel (after treatment) of Plate Mill Division. The
report suggest that some of the parameters like Suspended
Solids, Chemical Oxygen Demand (COD), Fluorides and Lead in
HRC Division were found to be beyond the prescribe limits.
Moreover, Chemical Oxygen Demand (COD), Fluorides and Iron
were found to be beyond the prescribed limits in Plate Mill
Division. The present deponent has taken cognizance of the said
violation and has issued a Notice of Direction U/S-33(A) of The
Water (Prevention and Control of Pollution) Act, 1974 dated
17/06/2023 to the respondent no. 11 as an opportunity of being
heard following principle of natural justice. In the said notice

dated 17/06/2023, the respondent no. 11 is directed as under:

A) To submit Time Bound action plan in 15 days to achieve Zero

Liquid Discharge (ZLD) within time frame of two months.
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B) To submit Bank Guarantee (BG) of Rs. 10 Lakh for the
compliance assurance to complete ZLD within two months.
C) You are further asked to fine tune operation of existing ETP to

achieve the norms in the mean time with immediate effect.

The Copy of Notice of Direction issued U/S-33(A) of The Water
(Prevention and Control of Pollution) Act, 1974 dated

17/06/2023 are collectively annexed here to and marked as
ANNEXURE-A

In light of above, the present deponent has already initiated
proceedings pursuant to the report submitted by the L.D.
College of Engineering, Ahmedabad before this Hon'ble Court
and hence, the present public interest litigation may kindly be

disposed off in the interest of justice.

VERIFICATION

Whatever is stated in above paragraphs are statements of facts
derived from the relevant record and files and are true to the
best of my knowledge and I believe the same to be true.

All the documents enclosed with the Affidavit in reply are the
true copies of their originals.

SOLEMNLY AFFIRMED AT Gandhinagar ON THIS 17t DAY
OF June 2023.

DEPONENT
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- GUJARAT P%i?.%JTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,

N (T) 079-23232152

RPAD
NOTICE OF DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 (HEREINAFTER REFERRED TO AS THE
“WATER ACT”) AS AMENDED FROM TIME TO TIME.

WHEREAS you are having an industrial plant namely M/s. Arcelor Mittal Nippon Steel India
Limited (HHRC Division) located at Plot No: 203-230, 245-264, 312-321, @ 27 Km. Surat-Hazira
Road, Hazira, Surat — 394270, Tal: Chorasi, Dist: Surat.

AND WHEREAS the Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC & A) under the provisions of the Iinvironmental Acts/Rules by its Consent Order
No. AWH-107719, valid up to 31/12/2024.

AND WIHEREAS your industry was visited on 12/04/2023 by The Court Commissioner appointed
by The Hon’ble High Court of Gujarat with reference to Petition (PIL) No. 14 of 2022 in the matter
of Roshni B. Patel Versus State of Gujarat.

AND WHEREAS analysis result of sample taken from common outlet open channel (after treatment)
by The Court Commissioner shows SS=112 mg/L (Limit=100 mg/[.) COD=104 mg/L. (Limit=100
mg/L), Fluorides=2.51 mg/l. (Limit=1.5 mg/L.) & Lcad=0.12 mg/L. (Limit=0.10 mg/L), which arc

higher than permissible standards.

NOW THEREFORE, As you arc not mecting the prescribed norms at your outlet, Board issue this
notice of directions under Scction 33-A of the Water Act-1974 as an opportunity of being heard
following principle of natural justice prior to issuc you following dircctions:

I.  To submit Time Bound action plan in 15 days to achicve Zero Liquid Discharge (ZLD)
within time frame of two months.
II.  To submit BG of Rs. 10 lakh for the compliance assurance to complete ZI.D within two

months.
[II.  You arc further asked to fine tune operation of existing E'TP to achicve the norms in the mean

time with immediate cffect.

YOU ARE HEREBY direeted to reply of above points with compliance within 15 days on receipt
of this notice of dircctiondfailing to which necessary action will be initiated against your industrial
plan under Section 33-A of the Water Act-1974. This notice issucd to you as an opportunity of being
hcard prior taking co-rercive action following principle of natural justice.

M/s. ArcelorMittal Nippon Steel India Limited (HHRC Division) (ID: 20680) Page 1 of 2

> Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in

Page 156



2405

This order is issucd after approval of competent authority.
For and on behalf of
Gujarat Pollution Coptrol Board

\/

(M. R. Macwana)
Unit Head, Surat

NO: GPCB/CCA-SRT-340(16)/ID_20680/ Date:
Issued to:

M/s. ArcelorMittal Nippon Steel India Limited (IIRC Division)

Plot No: 203-230, 245-264, 312-321, @ 27 Km.

Surat-Hazira Road, Hazira, Surat — 394270,

Tal: Chorasi, Dist: Surat.

N

M/s. ArcelorMittal Nippon Steel India Limited (IRC Division) (ID: 20680) Page 2 of 2
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‘_ GUJARAT P%i?_%TION CONTROL .BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

NN ,
“‘. GANDHINAGAR - 382010,
w (T) 079-23232152

RPAD

NOTICE OF DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 (HEREINAFTER REFERRED TO AS THE
“WATER ACT”) AS AMENDED FROM TIME TO TIME.

WHERLEAS you arc having an industrial plant namely M/s. Arcclor Mittal Nippon Steel India
[Limited (Plate Mill Division) located at Surat-Ilazira Road, Post Hazira-394270, Tal: Chorasi, Dist:

Surat.

AND WHEREAS the Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC & A) under the provisions of the Environmental Acts/Rules by its Consent Order
No. AWH-107721, valid up to 31/12/2024.

AND WHEREAS your industry was visited on 12/04/2023 by The Court Commissioner appointed
by The Hon’ble High Court of Gujarat with reference to Petition (PIL) No. 14 of 2022 in the matter
of Roshni B. Patel Versus State of Gujarat.

AND WHERIEAS analysis result of sample taken from final outlet open channel (after treatment) by
The Court Commissioner shows COD=109 mg/l. (Limit=100 mg/L), Fluorides=4.32 mg/L
(Limit=1.5 mg/L) & Iron=21.83 mg/L. (Limit=3 mg/l.), which are higher than permissible standards.

NOW THEREFORE, As you arc not mecting the prescribed norms at your outlet, Board issue this
notice of directions under Scction 33-A of the Water Act-1974 as an opportunity of being heard
following principle of natural justice prior to issuc you following dircctions:

[. To submit Time Bound action plan in 15 days to achicve Zero Liquid Discharge (Z1.D)
within time frame of two months.
IlI.  To submit BG of Rs. 10 lakh for thc compliance assurance to complete ZLD within two
months.
III. You arc further asked to fine tunc operation of existing LI'TP to achieve the norms in the mean
time with immediate cffeet.

YOU ARE HEREBY directed to reply of above points with compliance within 15 days on reccipt
of this notice of direction’failing to which necessary action will be initiated against your industrial
plan under Scction 33=A of the Water Act-1974. This notice issucd to you as an opportunity of being
heard prior takingco-crcive action following principle of natural justice.

M/s. AreelorMittal Nippon Steel India Limited (Plate Mill Division) (ID: 22968) Page 1 of 2

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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This order is issued after approval of competent authority.
For and on behalf of

Gujarat Pollution Control Board

(M. R. Macwana)
Unit Head, Surat

NO: GPCB/CCA-SRT-1162(2)/ID_22968/ Date:
Issued to:

M/s. ArcelorMittal Nippon Steel India Limited (Plate Mill Division)
Surat-Hazira Road,

Post Hazira-394270,

Tal: Chorasi, Dist: Surat.

N

M/s. ArcclorMittal Nippon Steel India Limited (Plate Mill Division) (ID: 22968) Page 2 of 2
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